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I.OK SAEHA
Priday, February 12, 1080|Mogha 23,
1881 (Saka)

The Lok Sabha met at Eleven of the
v Clock
[Mu. SrearEn in the Chair]
ORAL ANSWERS TO QUESTIONS

“Diacovery of [ndla™
+

P Shri Ram Erichan Guple:
Shrl Eheshwaqt Eal:

Will the Prime Minktar be pleased
10 state:

(a) whether Government have pro-
cured a copy of the Chinese wersion
of the book *Discovery of India™;

{b) if so, whether it contains any
mapPs showing tbe IndiaTibet bound-
ary on the basis of the Chinese
daims; and

{c) if so, the nature of action taken
in this regard?

The Parliamentary Secrefary to the
Minister of Exterma) Affairs (Shei
Sadath AH Khan): (a) to (c). Yes; the
maps therein were introduced by the
publishers. The qucstions of prevent-
ing such errors in future editions is
under consideration.

Shri Ram Eridsa Gupta: May 1
know whether these maps have been
examined and compared with the
ariginal maps and, if so, may I know
how far do they differ from the
original?

She Sadath AN Ehsn: 1 would
like to clarify that the maps in va-
rious editions including the English
eone are small sketch maps It may,
bowever, be added that in the
Chinese edition the boundary in the
I.adakh sector is shown closely ap-
proximating to the traditional Indian
alignment.

351 (AD ISD—1.
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Sh Ram Erbhban Guopia: May 1

know whether the Govermment ia
prepated to lay a copy of this book
on Le Tatle of the lHonse?

Shni Sadath Al Khan: It In a
Chinese book. It is in the Chinese
language, ’

Mr. Speaker: All that the hon.
Member means to ask is whether &
copy could be placed in the Library.

The Depaty Binlster of Extarnal
Affatrs (Shrimati Uakahm) Menoo):
It is available in the library of the
School of International Studies.

Mr. Spoaker: 1 will get a copy.

Rbrimat) Remuka Eay: Even if it
is in Chinese, we could see the map.

Mr. Spesker: There are about a
dozen copies of the maps that have
heen eprinted by the Government and
kept in the Iibrary. Hon. Members
will comoare and refer to them. So
far as the book Discovery of India
is concerned, I will find out if that
hnok is available and if it is not
available, I will gai 2 copy for the
Libraty.

off wwawn T wr 4 9% A
%A f fr ag o e gewow ‘Frer-
w8 o far’ w7 ey § ag oo
wysaTnr i e ¥ ?
Was it authorised or unauthocised?

Shri Sadath AUl Ebhan: 1 know
there are only vne or two maps in
the book.

Shri Ebuahwaqt Rai: May 1 Imow
whether this Chinese editlon of Dis-
covery of Indis was printed thers
with the authority of the author or
not?

Shri Sadath Al Eban: The ar-
rangements for the publication were
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presumably agreed to between the
nublishers of the English edition,
tnat is, The Meridian Books, Ltd.,
and the Chinese publishers.

oft wywwer T T ot Ew
£ fr ag o snform =it § 9@ MY g
" wias a1 fF ag gk W 7 Towwm
g ? .

st s woft Wt ;e fafre
¥ rRefae & @ onfew st &
formm mar § &g wrer O wow &
wgframa aw

Bhri Surendranath Dwivedy: We
could not follow the reply.

Shri Sadath Ali Khan: The English
pupusners have been told Lo take
greawer care in this matter in the
future

Shri Hem Barua: In view of the
fact that the author of Discovery of
India is also the Prime Minister of
India, a wrong map printed in the
Chinese version of the Discovery of
India might give a wrong impression
that wnese maps nave the official ap-
proval of the Government of India.
Therefore, may I know what posi-
tive steps have thes Government so
tar taken to stop the circulation of
tne book so thaf there might not be
& wrong 1mpression creaied the
wurld over?

Mr. Speaker: The question is, has
the Government of India taken any
steps 10 see that further copies of
this edition are not circulated.

Bhrl Vajpayee: They are circulated
in China.

Shri Sadath All Khan: If the cir-
culation, as the hon. Member said, is
in China, well, it is the Chinese edi-
tion, and language. I am not able to
answer that question,

Mr. Speaker: Next question.

FEBRUARY 12, 1860
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Some Hon. Members rose—
Mr. Spo:d:er: ** Next question.
Swm & whitn a9 w1 fawm
+
o e T
i’ﬁmmqw:
? st qenfrr fog:
st W ™
[lﬂ’wh:
w7 Qe JA gy freee, tewe
¥ wardfes s geat f¥se ¥ FOTC
¥ gy f ag oW 0 g w01 fw
T & qddig e & faere & fog
oF quwsErht afafa fgw s &
fewr & g @ & ww wfr gk 4 ?

(The suggestion has been conveyaed
by the Planning Commission to the
State Government.)

**Expunged as ordered by the Speaker.
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. § fe @ el @ By e
¥ gy *< faan 9 anfE g 92 frsre
¥ o7 aga Aol ¥ ww w ?

‘ot wo o fw: ot i, Qe
T oA A g

" ot ww A R 3 e 2w
¥ g goere agn & gwafe & §
S R g Wi weeE ¥ fag
W A KA 7 W § w5 oW
oY fawrm g &% ? w1 g ¥ fE
# qg ata & & w7 gemel w1 fgwree
s & faer w1 99 w1 amfgr alv
o fawre far s wifie &t & w9
# Y vy A T 9w 8 7

Wt Wo Ao fAm: g9E T
A W9 agt wW FT WEr § | I
gt 3 AR F wod ogrdt EeT
sfret @

ot ¥ o ;o fogen wE fea
AT OT FAH F AT 47 £ T 1eg o=
¥ fag aEr o oo @
YW TEAHE W ACE 8, A TEH
wr ¥ g At gy R X W
R?

st wo wro fwy: ot g, ¥
T A wg ¢ fe 3 w03 v g
W ad & A Yo W wr agi ¥
s

ot {w ow ;oW § o Ew
FhamTrIgqrag st @ §
It wo ¥ S guadfn Qe @l
9 & qume & gyl e ¥ fag opm
FAT THET ATE WK TgE § Aeg 4
gy ?

ot oo Ao forey : g gw A oy
o amr &, Afw qurd oA w1 fareTa gy
o ar wrf & T g g Y gwd

Shri Siddananjsppa: Have Govern-
ment contemplated the constitution of

such committees for the development
of other parts of the country, partl-

-eularly the Malnad region on the

west coast of India?

Shri L. N. Mishra: For the mom-
ent, we are taking.up Punjab and
Uttar Pradesh only.

ot wwr T T R gORTT

& o F g e wrt § f g e
& & fag oY war fem 9 § 9w
w1 gl o ¥ sgww A @ w o
Wmw frgosr g 7 @
ag w1 ge fr § fe et
&t & Y g & AT ATk §, IA N
wwiT ¥ faen a4 far am afe
SH AT AT E1 G 7

sft wo ato firet : 7y o defufagg-
for wirde § Wi wifas oo
® v wfge | AfeT agr aw
w1 gare §, ¥0 W g v forw ooy
¥ w¥gi § ga vt ¥ fag @ § @
g v T ¥ agrdr &N A o
@ Fiferr N AT G

Shrl D. C. Bharma: May I know
what are the areas comprising the
hilly districts of the Punjab and
what is going to be the composition
of the committee?

Bhri L. N. Mishra: Coming from
Punjab, the hon. Member will be in
a Dpetier posilon to kKnow it

Mr. Speaker: The hon. Member
will look into the geography of the
Punjab, -

ot g e &Y o 2 F gl
goTt & o fasig dromm &, = goma

Yy
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Shri Ram Krishan Gupta: May I
know whether there is any such pro-
posal for the backward areas in
Punjab, especially in the hilly re-
gions?

Shri L. N. Mishra: It is only a
question connected with the hilly
area of Puniap.

Shri Hem Raj: In reply to the
last cuestion it was stated that the
constitution of an advisory board is
under consideration. May I know
whether the report has been received
and whether it will be laid on the
Table of the House.

Shri L. N. Mishra: I want notice.

st wew T wAT AT @A
gfea & sgemn fF g ot g
saw & gAdg St & fag qomsi e
afafiat = &  fag wow g
W faer mar § 1 F arrn W
f& w ov g efafrar o= omdh ?

ot We Mo fw: 7y A IH N
U R | oW A forigEt 3o arlw
® fo 3, afer o 31 = T
ag e g 7

Wage Board for Jute Indostry

+
Shri R. C. Majhi:
Shri Subodh Hansda:
Shri S. C. Samanta:
Shri Ram Krishan Gupta:

v,

Will the Minister of Labour and
Employment be pleased to refer to
the reply given to Unstarred Question
No. 269 on the 19th November, 1959
and state:

(a) whether Government have
agreed to set up a Wage Board for
Jute Industry;

(b) if so, whether this has been set
up; and

(e) when it ie expected to submit
its report?

FEBRUARY 12, 1860
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The Parliamentary Secretary to the
Minister of Labour and Employment
and Planning (Shri L. N. Mishra): (a)
Yes.

(b) Not yet .
(c) Does not arise,

Shﬂl..c.uljhhulylhmwwhn
the Wage Board will be set up?

The Minister of Labour and Em-
ployment and Planning (Shri Nanda):
In the jute industry certain steps are
being taken and as soon as that ac-
tion is completed, the wage board will
be set up.

Shri Aurcbindo Ghosal: May I know
whether it is being delayed due to the
opposition of the IJMA?

Shri Nanda: Not at all

Shri T. B. Vittal Rao: The decision
to set up the wage board was taken
after the withdrawal of the strike
notice. What are the circumstances
which are now delaying the setting up
of the board?

Shrl Nanda: The initial observation
of the hon. Member is not correct
There was no withdrawal of the stiike
notice; the strike took place. But the
decision to set up the wage board has
been taken and that decision stands.

Shri Tangamanl: The hon. Minister
stated that the industrial comumittee
decided on the setting up of the wage
board. 'May I know now the approxi-
mate date by which the wage becard
will be set up and also the compaosi-
tion of the board?

Shrl Nanda: The verification of
membership of different organisations
is proceeding on the basis of which
representation will be given to the
organisations. So far as the compwul-
tion of the board is concerned, the
pattern is the same: Chairman, an
independent member, an economist
and representatives of the parties,

Bhri 8. M. Banerjee: May I know if
it is a fact that membership was
verifled in 1957-58 and according to
that, AITUC commands a majority of
workers? If so, may I knuw whether
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AITUC will be given representation
or not?

Shri Nanda: At the time of that
meeting it was also decided that there
should be a fresh verification of mem-
bership.

Shri T. B. Vittal Rao: As the veri-
fication is not likely to be completed
before two months more, am 1 to un-
derstand that the constitution of the
board will have to await that, or that
the jute industry unions will alone be
verifled?

Shri Nanda: Only jute industry
unions will be verified.

Price-page Schedule for Newspapers

+
( Shri Vajpayee: .
Shri Bhakt Darshan:
Shri Ram Krishan Gupta:
Shri Rameshwar Tantia:
Shri C. K. Bhattacharya:
Shri D. C, Sharma:

Will the Minister of Information
and Broadcasting be pl d to refer
to the reply given to Starred Question
No. 1070 on the 18th December, 1959
and state:

(a) whether a final decision regard-
ing the enforcement of the price-puge
schedule for newspapers has since
been taken' and

*93.

(b) if so, the details thereof?

The Parliamentary Secretary to the
Minister of Information and Broad-
casting (Shri A. C. Joshi): A final
decision has not yet been taken. It
is hoped to announce Government's
decisicn in the matter during the cur-
rent session. 2

Bhri Vajpayee: On the 20th August,
1959, the hon. Minister replied that an
early decision would be taken on the
subject, May I know what exactly
stands in the way of arriving at an
early decision?

The Minister of Information and
Broadeasting (Dr. Keskar): This is a
matter in which the decision is more

Oral Answers 672

than likely to be challenged in the
courts and we have to take every
possible care to see that we arrive at
a decision which is proper. I had an-
nounced in the last session that Gov-
ernment is at present getting tog:ther
facts and figures—financial and legal—
and it had appointed a committee of
experts to provide the facts and
figures, I have now got the report
and I am sure we will be able to come
to a finel decision during this fort-
night.

Bhri Goray: May I remind the hon.
Minister that last time when we dis-
cussed in this House the report of the
Registrar of Newspapers in India, he
had made a promise that before that
session ended he would place before
the House the price-page schedule.
That cesgion has gone and we are now
in this session. Will he assure us that
at least during this session it will be
finalised?

Dr. Xeskar: 1 have now received the
definite report giving the facts and
figures. As [ said, in the light of the
Supreme Court decision given regard-
ing tbe wage committee and certain
other legal points, we had to examine
certain aspecte very carefully. I am
sorry that the report of the exparts
committee could not be submitted in
time, as on> of the experts had to go
out to attend certain conferences out-
side the couniry, and we had to wait
for his return. Now I have got the
repor. and within two weeks, we will
be able to come to a final decision.

Shri Sadhan Gupta: Is it not a fact
that this question has been urder
consideration for about 6 years, since
the submission of the Press Comnmis-
sion report. . ., . .

Mr, Speaker: The hon. Minister said
he would do it within a fortnight.

Shri Sadhan Gupta: It has been
under consideration for 8 years. What
is the reason why a solution of the
problem has not been found?
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Bhri D. C, Sharma: May I know if
the report «f tne comunittee of ex-

perts will be studied at the Ministry

level only or the representatives of
‘the newspapers and others will also
be called before a final decision iw
taken?

Dr. Eeskar: This was no formal
experts committee. This was a com-
mitee of our own experts whoin we
asked to furnish certain information
in order to enable us to arvive at a
decision.

Shri Joachim Alva: In case the
Ministry feel that they do not have
enough legal powers to enforce the
price-page schedule, do they contem-
plate coming before the House with
the requisite legislation to enforce it?

Dr. Keskar: It is not a question of
our having the power, because other-
wise, we would not have passed the
Act. It is the procedure and what
sort of schedule should be there that
is under question.

Shri Feroze Gandhi: May I know
whether it is a fact that the price-
page schedule was in existence some
years ago, and the nature of the legal
difficulties, as also the number of
cases that came up before the courts
questioning that price-page schedule?

Dr. Keskar: The price-page sche-
dulle that was in force in this country
Just after the war was during the pe-
riod whepn the present Constitution as
such was not enforced. The conditions
are not, therefore, the same, Second-
ly, the objective of that schedule was
really equitable distribution of news-
print, whereas, the present schedule,
as the hon, Member is aware, is meant
to avoid under-cutting and such other
practices in the newspaper industry.
Both are different,

Bhr Fernze Gandhi: May I know
whether it is a fact that some spe-
cial efforts are being made to see
that neither the pages nor the prices
of the leading newspapers are dis-
turbed in any way?

Dr. Keskar: 1 am not aware of it
because, as I said, I have only now
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received the report and the various
aspects mentioned there are under
study. I am not aware of what the
hon. Member is alleging.

oft wer wwim : w7 0y w9 & fF
TAER g g w7 oam e &
T ot wyrwr 7x o § e A a3
ATt & mrfawt & g fagre:
W wmagfor w9 § fady fear § 7
WA W1 A AT oft & ww gAYy
" wgwg wT foar § W TR e @
Tar 8, v W weww A @ ¥ 7

o Wwr: 77 aw o & fe
ﬁmﬁ%mﬁ-ﬂtﬁmgu

fis @@ gwrarent § ¥ wfiww 3
T qwde fear &, og e & fr 59
we fade & ft § | @ 9y wEA
T & | wE @ aw A ¢ f gy

Shri Kamalnayan Bajaj: May I
know whether by means of the price-
page schedule, some greater incen-
tive will be considered for the verna-
cular papers, specially when the as-
gistance they receive from Govern-
ment sources and also through ad-
vertisement is very low?

Dr. Keskar: It is obvious that one
of the main objects of the price-page
schedule is to help the language
papers, because competition is the
keenest,in the language papers.

Shri Tangamani: May I know whe-
ther it is a fact that one of the ob-
jections raised by the employers ls
that the Government would fix only
the maximum price and not the mini-
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mum price and, if so, how the Gov-
ernment propose to get over the diffi-
culty?

Dr. Keskar: This has not been re-
cently raised Of course, when ori-
ginally the price question came,
amongst the various objectiong raised,
this was also one. Of course, it is
under consideration.

Rald by Pakistanis

Shri Prakash Vir Shastri:

Pandit D, N. Tiwari:

Shri Raghnpath Singh:

Shri Rameshwar Tantin:
.0y, Shri 8. M, Dunerjee:

Shri Pangarkar: .

Shri Assar:

Shri N. R. Muniswamy:

Shri A. M. Tariq:

[ Shri Amjad Al:

Will the Prime Minister be pleased '

to state:

~ (a) whether it is a fact that armed
Pakistanis raided village Rajhari in
Ganganagar District of Bikaner on the
night of 19th/20th December, 195§ and
looted the villagers;

(b) if so, the circumstances under
which the raid was made;

(c) the loss suffered by the villagers;
and

(d) whether anybody was killed or
seriously hurt?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath All Khan): (a) to (c). On the
night of 18-19th December, 1859, three
Indian dacoils who had been taking
shelter in Pakistan crossed the border
and looted the houses of four Indian
nationals in village Rojari, P. §. Gkar-
sana, District Ganganagar (Rajasthan).
They took away to Pakistan property
worth Rs, 25877, including 2 camels.
These dacoits have been arrested by
the West Pakistan police along with
some of the looted property. Attempts
are being made with the Pakistan
police authorities for the return of

the dacoits and restoration of the
looted property

(d) No, Sir.
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Shrl Sadath Al Khan: As I said,
this matter was discussed at a meeting
between the Indian and Pakistan
police suthorities. At this meeting the
Pakistan police authorities stated that
since Indian goods have been found
with the arrested dacoits they were
being prosecuted under the customs
law of Pakistan and that they would
consult the authorities of West Pakis-
tan and would convey the decision of
the conference of the Deputy Inspec-
tor General of Police, scheduled to be
held in Hyderabad (Sind) this month.

Shri Rameshwar Tantia: Is it a fact
that there is a regular smuggling of
goods by dacoits between India and
Pakistan on the western border? If so,
what steps are being taken by Lhe
Government to prevent this?

Shri Badath All Khan: I agree with
the hon. Mcember that dacoits are
tunctioning there. As I have often re-
peated in this House, steps are being
taken to strengthen the forces of law
and order in the border.

Shri 8. M. Bane-jee: Why were
these dacoits not handed over to ihe
Indian police? May I know whather
the looted property was found in their
possession and, if so, whether it has
been recovered.

Shri Sadath All Khan: As I raid,
the looted property has been recover-
ed, :

Shri 8. M. Banerjee: He said that
Rs. 25,000 worth of property has been
recovered. Hes that property been
handed over to those people from
whom it has been looted?
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Bhri Sadath All Khan: They were
all currency notes; no property.

Shri Hem Barua: What about the
camels?

Shri Sadath All Khan: I am not sure
whether the camels have been return-
ed.

Bhri P. K. Deo: May I know whe-
ther any request has been made for
the extradition of the accused and for
their trial in Indian courts?

Shri Sadath All Khan: One of the
main reasons for this difficulty is that
there is no extradition treaty as such
between India and Pakistan. So, these
difficulties arise from time to time.

Shri N, R. Muniswamy: May I know
whether it is not a fact that these
raids are premeditated with a view
to create terror in the minds of the
villagers so that they could occupy
them after *hey have been abandoned
by the villagers?

Shri Sadath All Khan: I cannot
really assign any motive for these
raids except the looting of property.

Shri N, B. Muniswamy: Can these
raids be without motive?

Mr. Speaker: The hon. Parliamen-
tary Secretary is not able to divine
any motive other than looting.

Shri Harish Chandra Mathur: May 1
know whether any talks are being
initiated with Pakistan regarding the
extradition of offenders, as a general
case, particularly in view of the im-
proved relafions and better under-
standing now prevailing? 1 under-
stand that thic guestion was taken up
eariler. May I know whether any-
thing has been done in this matter
and, if so, the progress made so far?

Shri Badath Ali Khan: This matter
is under consideration and I hope we
will arrive at some agreement with
the Government of Pakistan,
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Export of Manganese Ore

Shri Rameshwar Tantia:
8hri Chintamoni Panigrahi:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether the current export
policy of the Government is to permit
long-term contracts for export of
manganese ore only to business as-
sociates of the State Trading Cerpo-
ration or by the State Trading Cor-
poration itself;

+
{Sll.rl Vidya Charan Bhukla:
95,

(b) if so, the precise reasons for
such stipulation;

(¢) whether it ig a fact that the
State Trading Corporation is now in-
sisting that every exporter, shipping
manganese ore in fulfilment of the
barter deal, should make use of the
State Trading Corporation's quota,
even though the exporter may have
his own quota; and

(d) if so, the reasons therefor?

The Depuiy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) Yes, Sir

(b) A statement is placed on the
Table of the House. [See Appendix I;
annexure No. 25].

(c) No, Sir.
(d) Does not arise.

Shri Vidya Charan Shukla: Out of
the total commitment of about 11 lakh
tons to be completed by the State
Trading Corporation between July,
1859 and June, 1960, how much has
been sold by the STC as direct sales
and how much has been canalised
through the STC?

Shri Satish Chandra: Oul of the
total contracts of about 12,76,000 tons
entered into so far, orders against
cash sales secured by the Corporation
is 75,000 tons, orders secured by busi-
hess associates 3,08,000 tons, sales
canalised through STC 1,42,000 toms,
orders secured direct by STC against
barter deals 3,52,000 tons and by pri~
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vate shippers canalised through the
STC against barter deals 3,92,000 tons.

- Shri Vidya Charan Shukla: In view
of the fact that the STC, in spite of
all the facilities granted to it by the
.Government, has been able to sell
only 75,000 tons against 12 lakh tons
sold by others, may I know why this
role of co-crdination of activities has
been given to the STC, in spite of
protests by established exporters of
manganese ore?

Shri Satish Chandra: The hon.
Member's presumptions are not cor-
rect. I have just now stated that in
addition to 75,000 tons sold directly
by STC agast cash orders, STC has
also sold 2,52,000 tons against barter
drals directly.

Shri Rameshwar Tantla: May I
know whether it is a fact that some
firms, who are not associates of STC,
have written to the Government for
permits for long term contracts and,
if so the progress in the matter?

Shri Satish Chandra: The bulk of
the exporters &end importers have now
become business associates of the STC
and everything is moving very smocth-
ly. Only a small quota is being held
by miscellaneous parties, who appear
to be dissatisfled.

Shri Chintamonl Panigrahi: What
was the quota held by the STC and
what was the quota held by the pri-
vate exporters? How much of the
quota of STC has been exported so
far?

Shri Satish Chandra: If the hon.
Member wants the figures for a parti-
cular year, I will let him know, The
quota held by each of them was about
50 per cent.

[]

. Shri Chiniamonl Panigrahi: May I
know whether this includes the barter
deals of export of manganese ore to
USA of 75,000 tons?

Shri Satish Chandra: As far as the
barter deal with the United States
is concerned, a delegation from the
STC is already in America, finalising

the exact nature of the deal. Instead
of manganese ore, we may now be
able to export ferro-manganese.

Shri Heda: May I know whether
one of the ovbjects of canalisation of
the exports through the STC was to
get better prices and not to allow the
cut-throat competition between the
exporters? May I also know whe'her
the Government has re-assessed the
position and, if so, what is the advant-
age which Government think they
have achieved so far?

Shri Satish Chandra: The price was
not the only factor. Ensuring the pro-
per quality was another consideration,
The main purpose was to enter into
long-term bulk contracts, which weuld
not be possible if everybody in the
country competed against each other.
The main considerations were that
delivery schedules could be main‘aln-
ed, things could be sold at reasonable
prices and long-term contracts could
be entered into.

S8hri Tyagi: What are the terms of
the contracts arrived at between the
STC and its business associates?

Shril Satish Chandra: It varies from
party to parly according to the size
of its quota, the sector in which the
mines are situated, the movement
position in each area and the quality
of the ore. So many other factors
have to be token into consideration.

Shri Tyagi: Do they act as agents,
commission agents, or as what? I want
to know the actual relationship.

Bhri Satish Chandra: They act more
or less as partners in the particular
deal in which the STC and its busi-
ness associates are jointly concerned.
They contribute their quotas which
are merged for that particular deal
The business associate gets an advant-
age, namely, that he may be able to
sell more then his quota it he pro-
duces more. The STC gets the ad-
vantage that it is able to enter into
a long-term contract.

Shri Burendranath Dwivedy: May I
know whether there is any proposal
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before the Government to take uver
the entire export trade of manganese
by tha State Trading Corporation?

The Minister of Commeérce and In-
dutry (Shri Lal Bahadur Shastri):
The question of manganese ore has
been engaging the atiention of Gov-
ernment for some time past. In the
beginning, the House will remember,
there was a good deal of protest even
from some hon. Members of this
House when the STC wanted to export
manganese oe on its own. A big diffi-
culty came in oyr way. The exports
of manganese ore declined. Hence the
STC thoughl that it would be advis-
able for both the STC and the private
shippers to co-operate and co-ordinate
In this matter. It was therefore decid-
ed that both the STC and the other
shippers, whether big or small, or
mine-owners should combine and work
jointly if pussible. So an arrangement
has been arrived at. As far as I know
this arrangement has been satisfac-
tory, There might be some complaints,
but 1 do wani to assure every ship-
per and mine-owner that he will get
the necessary facilities to export pro-
vided he is satisfled that he can do the
joh.

Just one minute and I will finish.
“The main problem that the mine-
ownevs and shippers have' to take
Into consideration is that our buyers
are all combined and they can dictate
the prices. It is therefore essential
that on our side every shipper and
mine-cwner should not be free to
quote any price he likes, and we
should also on our side make a jeint
and co-operative effort so that we can
gell at our prices, As I have said if
any party has any complaint, we are
certainly prepared to look into it. But
we have done better and for the vear
1969-60, the STC has already contract-
ed about 12 lakh tons of manganese
ore for exports.

Shri Vidya Charan Bhukla: How
many long-term contracts were en-
tered into by the STC in previous

ears, that is, during Its existence?

want to know about contracts ex-
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tending from three to four years as
stated in the answer.

Shri Satish Chandra: The STC came
into this business only a short time
ago.

Shri Vidya Charan Shukla: Four
years have elapsed.

Shri Satish Chandra: When exports
of manganese ore were going down,
it was represented to us by the ship-
pers and mine-owners......

Bhri Vidya Charan Shukla: My
question is different. How many
long-term contracts have been entered
into by the STC?

Bhri Satish Chandra: I cannot im-
mediately give the figures for four
Years.

Mr. Bpeaker: If he wants details,
an independent question, if necessary,
may be asked.

Shrl Goray: Is it not a fact that the
quota allotted to private exporters has
not been lifted by them and that only
a fraction of that has been lifted?

Shri Satish Chandra: That is true.
Neither the private sector nor the
S.T.C. has been able to avail of the
entire quota in a falling market.

Mr. Speaker: So far as these
matters are concerned, hon. Members
must make up their minds as to
whether they are going to support
these or not. Matters of policy are
being introduced here....(Interrup-
tion).

Shri Ranga: It has nothing to do
with policy.
Mr. Speaker: ...... There seems to

be a rivalry, some supporting private
industry and some supporting the
public one.... (Interruption). The
S.T.C. was established after a long
report which was considered for a
long time and had been approved by
the House. Now indirectly by way of
questions hon. Members want to show
that the S.T.C, has broken down. I
am not going to allow such questions
hereaftsr.
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Some Hon. Members: No, no.

Mr. Speaker: I am not talking of
this side. I am not going to allow....
(Interruption). 1 am finding every
day an attempt to show that the S.T.C.
is useless and that private owners
must be given this opportunity.

An Hon. Member: That is absolutely
incorrect.

Mr. BSpeaker: No, no. I am not
going to allow this during the Ques-

tion Hour hereafter .. (Interruption).

I will advise hon. Members that if
they want to scrap the S.T.C., they
should do so directly by a resolution
or during the debate and not during
the Question Hour.

Shri Vidya Charan Shukla: It is
not correct to say that we are trying
to oppose the S5.T.C.

Shri Ranga: Are policies to be
decided by the Chair?

Mr. Speaker: The Chair is interested
in seeing that during the Question
Huur the policy accepted by the Gov-
ernment is not disturbed,

An Hon, Member: Yes, yes.

Shri Ranga: Accepted by the Gov-
ernment and by the House.

Mr. Speaker: Yes, certainly. Next
question. Shri D. C. Sharma.

Bhri Vidya Charan Bhukla: We are
not trying to disturb the policy of
Government. We support the S.T.C.
but we want to see that it works pro-
perly. That is all that we are trying
to show, that is, that it is not work-
ing properly.

Mr. Speaker: 1 understand it.

Shri Satish Chandra: The S.T.C's,
performance is much better this year,

Shri D. C, Sharma: On a point of
order, Sir. When you have called me
to ask my Question what is all this?..
(Interruption)

Mr. Speaker: Very well Next
question.
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Rocording Events connected with
Mahatma Gandhi's Life

*8. Bhri D. C. Sharma: Will the
Minister of Information and Broad-
casting be pleased to refer to the reply
given to Starred Question No. 132 on
the 18th November, 1850 and state:

(a) the latest position with regard
to the implementation of the scheme
of the All India Radio to record evénts
connected with Mahatma Gandhi's
life;

(b) whether they have recorded the
events relating to Poona fast; and

(c) if so, the details thereof?

The Parliamentary Secretary to the
Minister of Information and Broad-
casting (Shri A, C. Joshi): (a) A
fourth radio documentary “Dandi
Yatra"” was completed and broadcast
on 20th January, 1960, on the eve of
Sarvodaya Day.

(b) and (c). Events relating to the
Poona fast have not so far been
covered.

Shri D, C. Sharma: How many
events have been recorded so far?

Bhri A. C. Joshi: The first one is &
documentary in English covering the
South African phase of the Mshatma's
life; the d a d tary in
Hindi covering Mahatma Gandhi's
first movement started in Champaran;
the third & documentary in Hindi
“Woh Mahan Yug" covering the
Mahatma's stay in Sevagram Ashram
in Wardha; and the fourth a docu-
mentary entitled “Dandi Yatra™ deal-
ing with the Dandi march phase of
the Mahatma's life,

Bhri D, C. Sharma: May I know if
the Ministry has drawn up a schedule
of all such events and, if so, how many
events comprise that schedule?

The Minister of Information and
Broadcasting (Dr. Keskar): It is not
an ordinary biography. It is a radio
biography which the All Indin Radio
has decided to bring out. No complete
agenda has been prepared because the
Radio’s ambition i3 to bhave as com-
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plete a biography as possible. They
have, therefore, divided it into the
important events of Gandhiji's life and
are taking them up one by one. No
time schedule has been set for this
purpose.

Shri D. C. Sharma: May I know if
it is the intention of the Ministry to
complete the schedule while some of
the associates of Mahatma Gandhi,
who took part in those events, are
alive? If so, what is the approach?

Dr. Keskar: 1 entirely agree ‘with
the hon. Member that we should try
to complete this while some of his
associates are living. We are trying
to expedite this biography as much as
possible. But the preparation is a
very complicated process because in
many of these matters, for example
as regards certain events, people have
to be searched out. Of course, there
are certain important personalities
connected with Gandhiji who are
known, but in the case of certain
events it has to be searched out as to
who others were associated with him.
All these things take time.

Dr. Bushila Nayar: I would like to
know if a dc ntary in tion
with the events relating to Mahatma
Gandhi's life in South Africa has been
prepared in India or whether any-
body has gone to South Africa to have
BN autnenuc AOCUMENIary prepared in
the places where he actually lived and
worked.

Dr. Keskar: I have at this moment
no information or details regarding
this documentary.

Shri Yajnlk: May I know if the
first no-tax movement that Gandhiji
started in Gujarat especially in Kaira
District would also be covered in this
radio biography?

Dr. Keskar: Does the hon. Member
refer to the Bardoli satyagraha?

Shri Yajnik: The Kaira no-tax
campaign.

Dr. Eeskar: Yes, Kaira and Bardoli

I presume it will be covered, It is
a very important event.
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Shri Yajnik: Secondly, Gandhiji,
as you probably are aware, spent about
two years in jail from 1822 to 1u24;
and some persons who were associated
with him are still alive. Would the-
hon. Minister see that some very
important events that took place
during Gandhiji's imprisonment in
Yeravada Jail from 1922 to 1924 are
also covered?

Dr. Keskar: I take with thanks the
suggestion made by the hon. Member,
and will certainly see that this sug-
gestion is also taken into considera-
tion when they prepare this further
biography.

Mr, Speaker: Any hon, Member
who has got amy special information
may communicate to the hon. Minis-
ter, instead of going into the detailed
life of Mahatmaji and spending away
the time here.

8hri ¥ajnik: Some of us are never
consulted when the hon, Minister
knows very well that we have been
associated with Gandhiji in the past.

Shrl Braj Raj Singh: Things have
gone into such hands that had no
connection with Gandhiji's life,

Mr. Speaker: The hon. Minister is
available to all hon. Members, and he
is responsible to the House. Not only
hon. Members here, but the 400
millions of Indians can write to the
hon. Minister., He will certainly
include a&ll that is relevant for this
purpose, How can he invite
individually?

Shri Yajnik: He can, when he
knows those who are associated with
Gandhiji.

Mr. Speaker: They have no obliga-
tion, is it? I cannot allow.

Bhri A. C. Guha: May I know if
Gandhiji's work in Noakhali will also
be included in the documentary?

Mr. Speaker: These are all details,
I have already said that I am not
going to allow these detalls. Gandhiji
lived for nearly 80 years, and every
minute of his life was interesting, and’
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therefore, any hon, Member in posses-
-gion of any particular fact will kindly
communicate it to the hon. Minister.

Shri A. C. Guha: That is a very
important chapter of his life, and per-
haps a unique chapter in his life.

Mr, Speaker: Order, order, I am
really surprised. Instead of waiting
to put a casual question on a casual
question being admitted,—~I do not
know why hon. Members are indiffer-
enf—could they not write to the hon.
Minister? That applies to not only
hon Members here but to others also
in this country. If they are interest-
ed in having the full life of Mahatma-
ji prepared, they may kindly send all
the suggestions to hon. Minister, he
is prepared to take them.

Dr. Keskar: Certainly, Sir.

Mr. Speaker: May I also suggest to
the hon. Minister, that in view of some
suggestions that have been made, he
might advertise from time to time in
the newspapers asking people to send
such information to him?

Dr. Keskar: Quite a large number
of sources regarding this have been
approached. I have noj the presump-
tion to say that we are perfect, but I
might take this opportunity of
requesting all hon, Members who have
any information or any suggestions,
to send them to me, I shall have them
considered very carefully.

Mr. Speaker: He might write to the
Members here alse, and alse legis.
lators elsewhere in the country. There
is no harm in doing it

Dr. Eeskar: Very well.
Canada-Indla Atomle EReactor
+
Shri P. K. Deo:

*97. { Shri Bibhutl Mishra:
Shri Ram Krishan Gupta:

Will the Prime Minister be pleased
to_stnte:

fa) when the Canada-India atorhic
reactor will be commissioned; and

{b) for what purpose this reactor
will be used?
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The Parllamentary Becretary to the
Minister of External Affairs (S8hri
Badath All Khan): (a) May/June
1980.

(b) Research in neutron physics
and engineering, and the production
of isotopes for wuse in agriculture,
industry, medicine and research.

Bhri P, K. Deo: May I know the
amount spent so far on the erection
of this reactor?

Shri Sadath Al EKhan: The origi-
nal total estimated cost was appro-
ximately Rs. 6.73 crores of which
Canada was to pay Rs. 3'54 crores
The cost has subsequently been re-
vised, and India's share is now esti-
mated at Rs. 570 crores, and
Canada’s share has also gone up

Shri P. K. Deo: We find that all
the reactors are located at Trombay.
Is it the policy of the Government
to locate them in one place, or to
disperse them throughout the coun-
try?

Shri Sadath AUl Khan: I am afraid
I cannot answer this question right
now.

Mr. SBpeaker: I remember this
gquestion was put and an answer was
given previously. There is some other
place also they are thinking of.
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Shri BSadath Al KEhan: The
Canada-India reactor will be used
for research in neutron physics and
engineering such as the study of the
effects of radiation on reaclor mate-
rial. It will be a most powerful
tool in enabling the Atomic Energy
Commission to develop new power
reactors and atomic power stations
of Indian design.
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Bhri P. C. Borooah: May 1 know
the size of this reactor, and whether
it will be the biggest in Asia when it
is commissioned?

Shri Sadath All KEhan: When in
full operation, the Canada-India
reactor will be one of the largest iso-
tope-producers in the world, and will
be able to meet India's entire demand
as well as the demands of other
countries far and near,

Shri P. K. Deo: Mav I know if the
research would be extended to the
field of defence also?

Bhri Sadath Ali- Khan:
answer that question.

Sale of Spurious Indian Handloom
Goods l.n U.B.A.

I cannot

Shri Amjad Ali:

Shri Subblah Ambalam:
Shri L. Achaw Singh:
Shri Ramakrishna Reddy:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether the All India Hand-
loom Board has lodged a complaint
with the U.S. Federal Trade Commis-
sion against American manufacturers
and retailers selling non-Indian
fabrics calling them ‘India Madras'
‘India type Madras’, ‘India Madras
coloring' and the like;

(b) whether on account of it India

is fast losing the expanding American
market; and

(c) whether any steps have been
taken to remedy it?

The Minlsier of Commerce (Shri
Eanungo): () Yes, Sir.

(b) This is not the case, according
to present information.

Shri Rmoshwar ‘Tantia:
*98.

(e) Does not arise.

Shri Rameshwar Tantia: May I
know whether the price of our nand-
loom goods is higher than that of
other goods, and whether Government
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Is considering giving some concession
in order to increase our handloom
exports and compete with other goods?

Shri Kanungo: Handloom goods
cannot be compared with other textile
fabrics, because they have got their
own gquality and their own texture.
Therefore, comparison does not Aarise.
We are trying to sell the goods at the
best price possible.

Shri SBubblah Ambalam: What was
the nature of the reply received {rom
the US. Federal Trade Commission
after lodging the complaint?

Bhri Kanungo: There is a legal
procedure which is going on. The
complaint has been flled and it is
being considered.

Bhri Jaipal Singh: Is the Minister
in a position to enlighten us as to why
Madras has been singled out by the
Americans?

Shri Kanungo: The goods are manu-
factured sometimes in Hong Kong,
sometimes in the US.A. and they are
labelled as Madras, because Madras
has earned a reputation for a parti-
cular variety.

Shri Tangamani: As a result of such
materials being sold, may 1 know
whether the demand for the “bleed-
ing” Madras wvariety has decreased
during the current year?

Bhri Kanungo: It has not been
noticed so far, but it is apprehended
that it will happen so.

Shri Hem Barua: May 1 know
whether it is a fact that the All-India
Handloom Board has lodged a com-
plaint with the U.S. Federal Trade
Commission against these spurious
commeodities there; if so, what is the
reaction of that Commission? May I
know whether as a result of this com-
plaint any departmental stores in the
U.S. have withdrawn the spurious
commodities from their show cases so
far?

Bhri Eanungo: I replied to the
question just now stating that the pro-
ceeding in the Federal Board is going -
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on. It is a quasi-judiciml proceeding.
It is under discussion and considera-
tion. We cannot ask all and sundry
stores to do as we like, but we have
publicised that there are spurious

Shri Hem Barua: May I know whe-
ther the attention of our Government
has been drawn to a statement by
Mr. Menon, our representative there,
at a press conference that as a result
of this complaint, three departmental
stores have agreed to withdraw the
advertisements and the commodities
from the show cases?

Shri Kanungo: It is very nice of
I.hem.l that is all.

Shrimati Renuka Ray: In view of
this kind of thing happening in the
US.A. as well as elsewhere, is the
Government considering any kind of
patents to be taken out for our hand-
loom goods so that this will not be
repeated?

Bhri EKanungo: Yes. Applications

for trade mmark registration are
pending. |
Indian Canberra Shot in Pakistan

+

Shri S. M. Banerjee:
Shri D. C. Sharma:
Shri Rameshwar Tantia;
Shri Ajit Singh Sarhadi:

Will the Prime Minister be pleased
to refer to the reply given to Starred
Question No. 147 on the 18th Novem-
ber, 1859 regarding the shooting of the
Canberra Aircraft and state whether
mny reply has since been received from
Pakistan to our communication?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
Yes, Sir. The Pakistan Government
bave re-affirmed their stand.

Shri 8. M. Banerjee: In reply to
the preyious question on the 18th
November, 1959, it was stated that
Pakistan declined to deal seriously
with the various aspects of the ques-
tion. Now, the reply given is that
Pakistan has maintained its stand
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May T know whether on behalf of the
Indian Government, this matter is
treated as closed, or other steps will
be taken to deal with this case?

Shrimat! Lakshmi Menon: No
further steps will be taken.

Shri Hem Barua: Since Pakistan
has declined to treat this as a serious
matter, muy I know whether this
particular matter was taken up in the
Indo-Pak conferences that were held
recently, so as to force Pakistan to
take up this matter seriously?

Bhrimat! Lakshml Menon: It is not
a question of Pakistan not taking up
this matter seriously. They have
countered our statement by saying that
the Pakistan Government was justi-
fled in shooting the Canberra, and
therefore, there is no claim for com-
pensation at all, because their action
was justified. We have exchanged
many letters, and in each letter, thicy
reaffirmed their previous assertion
saying that there is no justification for
compensation, As such, Government
do not propose to pursue the matter
further,

Shri Hem Barua rose—

Mr. Speaker: Order, order. I have
been noticing that the hon. Member
gets up and starts shooting a ques-
tion, without waiting for his being
called. The hon. Member may try to
catch my eye first.

Shri Ajit Singh Sarhadl: May I
know whether in m case of this nature,
any offer or suggestion was made that
a third party should see whose fault
it was?

Shrimatl Lakshmi Menon: No.

Bhri 8 M. Bamerjee: Since Pakistan
hes declined to accept our contention,
may I know whether this matter
would be referred to a third party
for arbitration?

Shrimatli Lakshml Menon: I have
already stated that Government do
not propose to pursue this matter
further.
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Shri D. C. Sharma: May I know
the factors that have weighed with
the Government of India in accepting
the verdict of Pakistan regarding the
shooting of this Canberra, and stop-

ping all further correspondence on this
matter?

Shrimati Lakshmi Menon: We have
not accepted the stand of Pakistan in
this matter. But then, we do not see
‘any purpose in carrying on an indefl-
nite correspondence making allega-
tions and counter-allegations, we
defining our stand again and again,
and they saying ‘nothing more’ or that
there is nothing more to be added to
what they have stated already.

Some Hon. Members rose—

Mr. Speaker: We shall have to go
to war with Pakistan?

Shri Vajpayee:
war.

We are afraid of

Mr. Speaker: **Next question.

Prohibition of Calcutta Dailies in
Fakistan

*100. Shri Rameshwar Tantla: Will
the Prime Minister be pleased to state:

(a) whether it is a fact that most
of the Calcutta Dailies had been pro-
hibited from circulation in Pakistan
‘for a long time; und

(b) if so, the steps taken in the
matter?

The Par Y 8 y to the
Minister of External Affairs (Shri
Sadath Ali Khan): (a) The following
daily newspapers published in Cal-
‘cutta have beepn banned in Pakistan
since 1951:—

Hindustan Standard (English),
Jugantar (Bengali),

Anand Bazar Patrika (Bengali),
and

Swadhinta (Bengali).
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(b) The decision to ban these news-
papers was taken in the face of recom-
mendations of the Indo-Pakistan
Information Consultative Committee
that impediments in the way of free
flow of news between the two coun-
tries should be removed. The Govern-
ment of India can only express the
hope that the Government of Pakistan
will adopt & more liberal approach in
this matter.

Shri Rameshwar Tantia: May I know
whether the Government of India
have also taken steps against those
Pakistan newspapers whose policy is
anti-Indian?

Shri Sadath Ali Khan: We do not
take any retaliatory action in' India,
because it is contrary to our declared
policy. The only newspaper that has
been banned in India is the paper
called Hamara Kashmir publiched in
the Pakistan-occupied territory of the
Jammu and Kashmir State.

Shri §. M. Banerjee: May I know
whether any reasons were advanced
by Pakistan for banning these news-
papers?

Shri Sadath Ali Khan: They were
thought to be prejudicial to the Gow-
ernment of Pakistan,

Shri Chintamoni Panigrahl: In view
of the growing friendly relations with
Pakistan, may 1 know whether the
Government of India propose to take
up this matter with the Pakistan
authorities so that these newspapers
can go into Pakistan?

Shri Sadath All Khan: The Indo-
Pakistan Information Consultative
Committee is likely to be revived, and
B meeting is expected to be held
towards the end of this month, when
we hope these matters will be
discussed.

41 Em‘tctmﬂmm

101 Shri Bubblah Ambalam:
snrli Madhusudan Rao:
Will the Minister of Commerce snd
Industry be pleased to refer to the

**Expunged as ordered by the Speaker.
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reply given to Starred Question
No. 490 on the 2nd December, 1959 and
state:

(a) whether orders worth Rs, 145
erores securcd from U.S.A. for supply
of handloom goods have since been
executed;

(b) whether any further orders tor
supply have been received by the
Handloom Board; and

{c) it so, the value thereof? -

The Minister of Commerce (Shri
Kanungo): (a) Information about theé
extent of the orders executed by the
Handloorn Export Organisation Ig
being obtained and will be laid on the
Table of the House.

(b) and (c). The All India Hand-
loom Board does not directly under-
take trade with any country.

Shri Subbiah Ambalam: May 1
know  whether there has been a
marked increase in the export of
hand oom goods this year as compar:
ed with the previous year?

Shri Hanungo: Yes, there has been
& marked increase.

Shri Tangamani: It was stated on
the previous occasion that Madras
handkerchieves, ‘Bleeding Madras' and
other wvarieties, up to the tune of
Rs. 1.5 crores will be exported to the
USA May I know whether that
export quantity has been completed,
and whether fresh orders are expected
from the U.S.A.?

Shri Kanunge: The answer to part
(a) of the question was that the infor-
mation is not available now, and it'is
being collected and will be laid on l:l'llL
Table of the House,

Shri Tangamanl: The second .part
of the question is whether fresh
-orders have been received from
U.S.A. for the import of similar wari-
ties such as ‘Bleeding Madras’ md
Madras handkerchieves?

Shri Eanungo: I have no informa-
tion.
351(Ai) LSD-—2.
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Shri Tangamani: May I know the
agency through whu:h the export is
being promoted"

Shri Kmnn;n The Hanrlloom Ex-
port Organisation is one agency; “also,
there are many private urgannltionl
which do the trade..

Bhri C. R, Pattabhi Raman: May 1
know the steps taken by Government
to vnsure that genuine handloom: goods
are éxported from India to the US.A.?

Shrl Kanungo: That is exactly what
we have fried to ensure, The Hagd-
loom Export Organisation genera
buys its material from the co-opera-
tive societies, and as far as the other
traders are concerned, we are sure
almost that the qualities cannot be
produced otherwise than by handloom.

Shri Somavane: May 1 know what
steps have béen taken to see that the
public are “informed of the spurious
handloom goods that are in the mu*-
kets of USAT

-Shrl Kanunge: We try to procare
genuine goods as far as possible
Beyond that, we cannot do anything. -

Employees’ State Insurance Selu-'.
*102, Bhri Pangarkar: Will the

Minister of Labour and lnplwmuli
be pleased to state:

(a) whether some of the emplcyﬂl
in Bombay have not paid their dues
on account of contribution towards
Employees' State Insurance Scheme;

(b)ﬂno,thenmu!thuem—
ployers;
lc) the amount not paid by tl:em;_

(d) the acﬁcn teken by Govcm-
ment?

The Parllamentary Secretary to the
Minister of Labour snd Employment
and Planning (Shri L. N. Mishra): (a)
Yes,

(b) and tc) Names of the csllhlish.
ments from whom above Ra. m,oon
have become .overdue are;—

1. M/s. Madhav Mills
2. M/s. Apollo Mil s Ltd
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& M/s. Dhanraj Mills Ltd,

4 M/s. Moyer Mills Ltd. )

&, :M/n, Bekserla Cotton “Mills.

& M/s. New Pralhad Mills.

¥. M/s, Shri Saya}i Mills.

8. M/s. Paru Silk Mills.

§. M/s. Ahmad Abdul Karim Cor-

poration.

. Pesides these, Rs. 1,02,273:64 were
overdue from 171 establishments on
f1s5t December, 1959,

) Leral action unde: the Em-
ployecs' State Insurance Act, 1948, has
baon tcken, whercver recessary,

8hii Paogmkar: May I know
whether the Employees’ 6tate In-
sgtrance Scheme has been extended
Lo all ihe States, and if not, the
pame; of the States to which it has
been extended?

Bhri L, N. Mishra: It has been ex-
tended .0 almost all the Btates. There
I no guestion of any Btates here; it
#s a question of the industry and the
elablishment. It has been extended
fo mnst ~f the States, to almost all
(he States

. S cmfay wif awt e sfee
% gz 9 ¢ 5 @ e F gy
R% 3 § Frg Aol & Tw @Y Wi
& & AfeT o A& STt R ?

W wo mo Firsw : 3 @ B 0

Application of Labour Laws

?103. S8hrl Prabhat Ear: Will the
Minister of Labour and Employment
be pleased to state:

(a) wh th>r any decision has been
faken {o apply labour Jegislation
eqgually ‘o works In pubilc and private
moters; and

(b) i. so, what positive steps are
proposed to Implement the decision?

The Deputy Minister of Labour
(Shr* Abid AT): (a) and (b). The
po'icy of Government is to apply the
Labour Laws applicable to Indus.ria'
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underfakings equally to the Public
and Private sectors.

Bhrl Prabhat Kar: The hon, Minis-
W£&r has stated that the policy has been
1ald down. May I know the positive
steps taken by Government so far to
see that the laws are applicable?

The Minister of Labour and Employ-
ment and Flanning (Shri Nanda):
Various steps have been taken {from
time to time. The policy has been
made clear in the Plan. Later on, in
varloys conferences, this has been an-
l_munced and emphasised. In addition,

ery recently, at the Labour Ministers

onference, varinis concrete directions
in which this policy has to move have
also been laid down.

BShri Prabhat Kar: May I know whe-
ther at the Labour Ministers' Con-
ference, any undertaking was given
by the Ministers of Labour in the,
Biates that the industrial laws will be
made applicable to the industrial
workers in the private sector also?

Bhrl Nanda: There is no question of
any undertaking. The law has to take
its course.

Bhri Tangamani: May I know whe-
ther any representation has been re-
eived 1p the effect that certain pro-
yisions of the Factories Act are foday
not made applicable to the industrial
wgrkers in the railways?

Bhri Nanda: There was a provision
saying that certain exemptions would
be permitied in view of some special
conditions, They are being reviewed
from time to time.

_ 8bri Sadhan Gupta: May I know
whether since the adoption of this
policy there has heen uny eppreciable
‘Increase in the reference of labour
disputes in the public ‘sector to ad-
judication? If so, what is the extent
of the increase?

Shri Nanda: Yes, there has been an
increase,

8hrl Surendranath Dwivedy: May
1 know whether labour in tne State
undertakings and Corporations will be
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directly administered by the Central
Labour Ministry?

Bhri Nanda: No, that is not the
position. The position at present is
that some undertakings are directly
looked after by the Central Ministries
and others by the State Departments
of Labour.

WRITTEN ANSWERS TO
QUESTIONS

Engineers

( Shri Aurobindo Ghosal:

*104, { Shri C. K. Bhattacharya:
Shri 5. A. Mehdl:

Will the Minister of Planning be
pleased to state:

(a) whether the Working Group
ou Technical Education has submitted
fts report on the requirement of en-
gineers and skilled personnel in the
Third Five Year Plan;

(b) if so, what is the number;

(c) how the training will be im-
parted; and

(d) at what stage the full strength
will be required?

The Deputy Minister of Planning
(8hri 8. N, Mishra): (a) No, Sir,

(b) to (d). Do not arise.

Export of Rayon Manufactured Goods

*105. Shrimati Renu Chakravartti:
Shri Karnl Singhji:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question No.
1030 on the 18th December, 1850 and
state:

(a) whether Government have since
taken any decision regarding the pro-
posal for setting up a Corporation for
handling the export of rayon manu-
factured goods; and

(b) if so, the details thereof?

The Minisier of Commerce
mnm) (a) and (b). The pm
is still under consideretion. .

Dye Factory

rShrl Apgadl:
*106.{ Shri Shankaraiya:
| Shri N. R. Muniswamy:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that Gow
ernment have proposed to start a Dye
factory in the country;

(b) whether any agreement has been
signed with any foreign firm;

(c) if so, with whom and what are
the broad principles of the agreemant
and the amount to be invested;

(d) where the factory will be locat-
ed?

The Minister of Industry (Shri
Manubhal Shah): (a) to (d). After a
careful study of the anticipated re-
quirements of the basic organic che-
micals and primary intermediates re-
quired for the dyestuffs, synthelje
drugs and plastic industries which are
at present based on imported Inter-
mediates a decision has been taken by
the Government to establish a facto
for the production of intermedia
Negotiations for lechnical and financial
collaboration have been concluded
with the West German Consortium. It
will be possible to ratify the agree-:
ment within the next fortnight or #
month.

Olympic Stadium in Delhi

*107. Rhrl Dalfit Ringd: Wil the
Minister of Works, Housing and
Bupply be pleased to refer to the renly
given to Unstarred Question No. 1488
on the 10th September, 1957 and staty
the progress so far made in the prp-
posal for an Olympic Stadium on th§
Bank of the Yamuna beyond th
Power House adjoining the Gan'h
Samadhi site?
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.

;ﬂ:r Depaly Minicler of Works,
hausinz sud Svrpply (Shri Aril K,
Ehandar: The Mirister of Fduretan
whe is concerned with the matter, will

answer the guestion on a subsequent
date,
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! Shiting of Offices to Gwallor

i

1 llﬂ!' Pandit D, N, Tiwary: Wili the
Minis er of Works, Housing and Supply
“ pe. pleased to state:

(a) the reasons for not shifting any
of the Government offices to Gwalior
so far!as ‘decided earlier; and

«(by whether the proposal to shift
'Qs many Government offices as possi-
“bie outside Delhi has been abandaned
: m postponed?

*'The ,I)eimtr Minister of Works,
I,ulshg and Supply (Shri Anll K
Chandps: (a) No accommodaion has
m' released by the Madhya Pradesh

wernmont so far.
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(b) No; Efforts are being continued
to shift such of the offices as cou'd be
moved outside Delhi without detri-
ment to their administrative efficiency
as and when suitab ¢ accommodation
is available elsewhere.

“Kashmir” in Concize Oxlord
Dictionary

*110. Shri Ram Krishan Gupta: Will
the Prime Minister be pleased to re-
fer to the reply given to Starred
Question No. 1 on the 18th November,
1959 and state whether the Clarendon
Press, Oxford have since dropped the
entry about Kashmir being shown as a

© part of Pakis*an, from the Concise

Oxford Dictionary altogether?

The Parliamen ary Secretary to the
Minister of External Affairs (Shri
Sadath A'f Khan): The Clarendon
Press has supplied our High Com-
mission with a tyvped copv of the new
entry which will appesr against Pak-
istan in future editions of 'he Conrise
Oxford Dictionary. The new eniry
makes no reference to Kashmir,

Slum Clearance in Delhi

11 Shri D, C. 8harma:
Shri Naval Prabhakar:

Will the Minister of Works, Housing
and Supply be pleased to lay a s.ate-
ment showing:

L]

(o) the schemes for slum clearance
in the city of Delhi which have been
sanctioned by the Central Govern-
men! so fur;

(b) in how many of them progress
has been made; and

(¢) whether any, and to what ex-
tent, the money sanctioned for the
schemes has been spent so far?

The Deputy Minister of Works,
Housing and Supp'y (Shri Anil K.
Chanda): (a) to (c). A sta ement
giving the required informa‘ion is laid
on the Table of the Lok Sabha. [See
Appendix I, annexure No, 27]
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Foreign News Agencies

*112. Shri Rameshwar Tantia: Will
the Minister of Information and
Broadcuasting be pleased to state:

(a) whether Government have taken
any fina. decision in regard to the
collaboration of foreign news agencies,
other {han Reuter, with Indian news-
papers; and

(b) if so, the nature of the decision
taken?

‘fhe Minister of Information and
Broadcasting (Dr, Keskar): (a) and
(b). A; stated by me in the House on
the 9th Sep ember, 1959, individual
newspapers were allowed to enter into
agrecment with foreign news agencies
as a special case, in view of the fact
that the services of no other agency
except Reuters were available to the
Indian Press.

Government have drawn a’tention of
Indian news agencies to the necessity
of having wore than one foreign
agency for getting international news.
It is understood that PTI have finalised
arrangements for taking the service
of Agrpze France Presse,

Two new news agencies which are
organizing themselves are understood
to be negotiating with two other
foreign agencies for distribution of
their news in the country.

It appears, therefore, that the
speciul arrangements to which I made
a reference on the Sth of September,
1859, will soon be umnecessary and
need not be continued.

Nangal Fertilisers and Chemicals Lid,

r Shri Pangarkar:
113, | Shri Ram Krishan Gupta:
Shri D. C. Sharma:
| Shri Ajit Singh Sarhadi:

Will the Minister of Commerce and
Industry be peased to refer to the
reply given to Starred Question No.
241 on the 24th November, 1858 and
state the further progress made so far
in the setting up of the Nangal Fertili-
sers and Chemicals Ltd?

The Deputy Minister of Cdmmerce
and Industry (Shri Satish Chandra):
A statement is laid on the Table of

the House. .

STATEMENT

The progress made so far in setting
up the Fertilizer Factory Plant at
Nangal is given below:—

Y,
(i) Electrolysis Plant—The civid
works have practically been
completed. All the eleciro-
Iysers and their auxilisky
equipment have been ins al-
led. Erection of the first,
second and third stage hydro~
£en and oxygen scrubbers has
been completed. Piping and
electrical works are in prod
gress. :

(ii) Electrical Plant—The clv2
works of the Rectifier Plant
building is about 85 per cent!
complete. All electrical equip-:
ments have arrived at site.
The erection of equipment lp
in progress,

(ili) Fertilizer Group of Plants—
Most of the important equip-
ments have been installed in
the various p'ants and erectionf
of the rest of the equapmcmi
is in progress.

(iv) Water Treatment Plant.-—'rhe'
civil works on the intake well:*
cum-pump house, intake I'Iunu-
intake channel as well as qw
treatment plant are nearing;
completion. Work on 8/
twin-barrel gravity conduit,
has been completed. Erection
of equipment has started ldd
is in progress.

(v) Heavy Water Plant—The civil.
works designs have been,
finalised and the excavation
work has started Shipment,
of plant equipment will com+
mence sometime after Febru-.
ary, 1860.

(vl) Township.—Construction  of

about 91 per cent, of guarters
of various types has been com-
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ted and all have been elec-
rifled.

Indian Frontier Administration
Service N

*114. Shri P, K, Deo: Will the Prime
Minister be pleased to slate:

(a) whether Government have con-
#ituced a service known as Indian
Frontier Administrative Service;

, fb) if so, the conditions of service
and nature of recruitment; and

fc) how many persons will be re-
crufted to this service this year?

Jhe Deputy Minister ol External
Affairs (Shrimati Lakshmi Menon):
(a) Yes.

- §b) Details are set out in the IFAS
Rules, 1956, a copy of which is laid on
the Table of the House. [See Appen-
dix [, annexure No. 28]

{c) It is proposed to recruit some 26
officers during the current year,

Employment Exchanges

. *115, Shrimaii Renu Chakravartty:
Will the Minister of Labour and Em-
Wlpyment be pleased to state:

(a) the number of scientists and
technicul personnel on the list of var-
tovs Employment Exchanges as on the
31st December, 1859; and

’ﬁi the number of scientists and
nical personnel who got jobs
through Employment Exchanges dur-
Ing 18597

' ffhe Deputy Minister of Labour
Bhri Abid Ali): (a) and (b). Appli-
cants are registered at Employment
Exchanges in accordance with the
accupations in which they seek em-
gloyment. The number of scientists
f’e‘ﬁlﬁmd is therefore not awnilahle.
[He required information relating to

personnel is:

() No. on the Live Register at
the end of December, 1850—

. Lpeste.
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(ii) No. placed in Employment
during Jan.-Nov. 1958—31,134.
Number placed in Dec. 1858
is not yet available.
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Trade Agreement with Indonesia

[ Shri Ramn Krishan Gupta:
1 Shri Pangarkar:

Will the Minister of Commerce and
Industry be pleased to refer to the re-
ply given to Starred Question No, 629
on the Tth December, 1859 and state:

(a) whether Government have since
considered the proposal for the re-
newal of the trade agreement with
Indonesia; and

(b) if so, the result thereof?

*117.

The Deputy Minister of Commerce
and Industry (Shrl Satish Chandra):
(a) and (b). The trade agreement with
Indonesia has been extended till the
30th June, 1960.
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Pre-Partition Deposits of Contractors.

"Shri D. C. Sharma:
Shri Ajit Singh Sarhadi:

Will the Minister of Rehabilitation
and Minority Affairs be pleased to re-
fer to the reply given to Starred Ques-
tion No, 148 on the 18th November,
1059 and state the further progress
made in the payment of pre-Partition
deposits of the contractors held up In
Pakistan?

*118.

The Minister of Rehabilitation and
Minority Affalrs (Shrl Mehr Chand
Khanna): 26 claims more have since
been settled in addition to 816 claims
settled before the 10th November,
1859.

News Apgencles

*119, Shri Rameshwar Tantla: Will
the Minister of Information and
Broadcasting be pleased to state:

(a) whether Government have been
approached to extend necessary facili-
ties to any new news agencies; '

(b) if so, the details thereof; and

(¢) the decision of Government
thereon?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) and
(b). Two new News Agencies, the
Indian News Service Ltd., and the
United News of India Ltd., applied for
special communication facilities o
Government. The application of one
of them was returned pointing uut t!lgt
in certain matters it did not fulfi] the
criteria laid down by Government
‘The news agency agreed to re-organize
their structure entirely and, after
gome time, made a fresh application.

(c) After examination of the appl-
cations in the light of the criteria Jald
down, Government find that fhere Is
no objection to their being ' glven
necessary facilities.

Dispiaced Persons im UP,

82, Shri Vajpayee: Will the Minis-
ter of Rehabilitation and Minerity

Affairs be pleased to refer to the reply
givén to Unstarted Question No. 2344
ol the 26th March, 1059 and state:

(a) whether all the displaced per-
sons from West Pakistan now ‘m
Uftar Pradesh have been completely
rehabilitated;

(b) if so, the number nf such dis-
placed persons;

(c) the amount spent on them upto -
the 31st December, 1059;

(d) whether all the claimant dis-
placed persons have been paid their
compensation; and

(e) if not, the number of displaced
persons who have not so far been pald -
compensation?

The Minister of Rehabilifation gnd
Minority Affalrs (Shri Mehr Chand
Khanna): (a) Yes

(b) 6,00,211 displaced persons.
() Rs. 13,33,82,354
{d) No.

fe) Out of about 65,000 cases, the
number of:

(i) cases in which no paymept
vn! upto 31-12-59

4,008
(#i) cases in which compenss-
tion has been pald under
the Interim Scheme and
the final Instalment had
im: 1o be paid on 31-12-39
. . . % u 1,17%
and(sii) Rehabillration Grant apri-
cation pending for pay-
ment On 31-12-1959 is . o9
fiyToz

82 Shrf B. €. Mulllck: Will {he
Minister of Oommerce and Induplfy
be pleased to state!

(ay whethet if 1s a fact that
mJ calfy gel u';f‘\n“ Industrial .Unﬁ
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the small scale sector without any.
permission or liccn_ce from- the Gay-
ernment except in the case of re-roll-
i‘nz mills; and . P

(b) if so, wh_v has this ban been
-hfposed on re-rolling mills?

The Minister of Industry (Shri
Manubhai Shah): (a) Yes, * Sir,
excepting for handlooms and power-
looms re-rolling mills,

(b) Manufacture 6f iron and steel in
RNV quantity requires permission
under the Iron & Steel Control Order
due to scarcity of Faw materials,

Portugal Case in World. Court

(Shrl Ram Krishan Gupta:
84 { Shri D, C, Sharma:
(St P. K. Deo:

Wil the Prime Minl-ter be pleased
l-n refér to the reply given to Starred
Question No. 810 on the 15th Decem-
ber, 1859 and sthte the latest position
with regard to the Portuguese com-
plaint to the International Court
regarding Nagar-Haveli nud Dadra?

The Prime Minister and Minister of
External Affalrs (Shri Jawaharlal
Nehru): The Court's judgment is still
awaited.

A LR Statlon, Cuttack

- ‘Shrl Sanganna:
© 7\ Shri 8. C. Samanta:

W:ll the Minister of Information and
Br ing be pl d to state:

(a) whether any Adivasi members

bmve :been taken into- the Programme
dvisory Cnmrmttee for AlR-, Cut-
ck; and

(b)- if the answer to part. (a) above
'be in the negative, the reasons. there-
tor?

LRI D - .
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The Minister of Information and

Broadcasting (Dr. Keskar): (a) No,
Sir.
* (b) Previously the Cuttack Station
had a low power transmitter and was
hot broadcasting Adivasi programmes
meant for tribal areas which were
then outside the reach of the trans-
Initter. A weekly programme of tri-
bal music is now being broadcast since
November 1858 and it is proposed to
nominate an Adivasi member to the
Programme Advisory Committee,

Transport and Grading of Salt

86. Shri Ram Krishan Gupta: Will
the Minister of Commerce and Indus-
try be pleased to refer to the reply
given to Starred Question No. 614
on the 7th December, 1959 and state:

(a) whether Government have s'nce
considered the proposal for introduc-
tion of & system of grading of salt and
of transport of salt in bulk by xaii;
and

(b) if so, the result thereof?

The Minister of Indastry (Shrl
'Manubhal Shah): (a) and (b). The
‘question of introduction of a system
of grading of salt is under considera-
tion and will take some time to
decide. As regards transport of salt
in bulk by rail, experimental loading
of salt in bulk by rail has been under-
‘taken by the Railways and final
‘decision will be taken in the matter
after the result of the experiment is
Javailable.

-Production of Plasties
o,
.. 87. 8hri Ram Krishun Gupta: W
the Minister-of Commerce and Indus-
try be pleased to refer to the reply
given to Starred Question No. 266 on
the 24th November, 1850 and state
whethier details of the concrete propo-
gals for the manufacture of plant and
equipment in India for the produciios
%f plastics with foreign collaboration
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have since been received?

The Minister of Industry (Shri
Manubhai Shah): No concrete proposal
for the manufacture of plastic
mach'nery in collaboration with
foreign firm, has yet been received by
Government. It is understood that
proposals in this regard are under
negotiation hetween the parties con-
cerned.

Rayon Pulp Factory in Kerala

88 Shri Ram Krishan Gupta:
"\ Shri Pangarkar:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question Mo.
267 on the 24th November, 1959 and
state:

(a) whether negotiations for the
procurement of machinery for setting
up a Rayon Pulp Factory in Kerala
have since been finalised; and

(b) if so, the result thereof?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). The
negotiations are still going on and are
likely to be finalised soon,

Export of Iron Ore

89, Shrl Ram Krishan Gupta: Will
the Minister of Commerce and Indus-
try be pleased t. veder to the reply
given to Unstarred Question No. 22%
on the 19th November, 1858 and
state:

(a) whether additional facilities for
shipment at Paradip Port have become
available; and

(b) if so, the nature of ﬁm taken
to increase the quantity of iron ore
for export?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) No, Sir,

(b) The possibility of increasing
the capacity of Paradip Port is being
examined by proper authorities.

Wage Board for Plantation Industry.

Shri Ram Krishan Gupia:
fshri Ramj, Verma:
Shri Subodh Hansda:
90. Shrl R. C. Majhi:
Shri 8. C. Samanta:
Shri Tangamani:
Shri Aurobindo Ghosal:

Will the Minister of Labour and
Employment be pleased to refer to the-
reply given to Starred Question
No. 148 on the 18th November, 1958*
and state:

(a) whether the Wage Board for
the Plantation Industry has been set
up;

(b) if so, its broad features; and

(e) whether it has started its
work?

The Deputy Minister of Labour-
(Shrl Abid All): (a) No.

(b) and (c), Do not arise,

Provident Fund Scheme

91, Shrli Ram Krishan Gupta: Will'
the Minister of Labour and Employ-
ment be pleased to refer o the reply
given to-Unstarred Question No, 234
on the 19th November, 1859 and state:

(a) whether Government have
considered the recommendations made
by the Study Group on Social Secur'ty
regarding the conversion of Provident
Fund Scheme into an old-age and/or
survivorship pension (for widows and
children); and

(h.) it so, the result thereof?

The Depuaty Minister of Labour
(Shri Abid Al): (a) and (b). The
recommendations are still under
examination in consultation with the
interests concerned.

International Commission for Super-
. vislon and Conirol in Laos
gg. [ 8hri D. C. Sharma;
" 7 Shri Rameshwar Tantia:

Will the Prime Minister be pleased:
to refer to the reply given to Starred.
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Question No. 124 on the 19th Novem-
ber, 1959 and state whether any steps
have been taken for the reactivisation
of International Commission for
. Supervision and Control in Laos?
The Prime Minister and Minister of
External Affairs (Shri  Jawaharlal
Nehru): There have been no further
developments in the direction of re-
convening International Commission
for Supervision and Control in Laos.

Passport Racket

Shrl Ram Krishan Gupta:
Shri A. M. Tariq:

Will the Prime Minister be pleased
to refer to the reply given to Starred
Question No. 32 on the 16th Novem-
ber, 1959 and state:

(a) whether investigations into pass-
port rackel have been completed; and

(b) if so, the results thereof?
The Prime Minister and Minister of
Exiernal Afairs (Shri Jawaharlal

Nehru): (a) and (b), The investi-
.gationg are still in progress.
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Industrial Committee on Mines

95. Shrl T. B. Vittal Rao: Will the
Minister of Labour and Employment
be pleased to state:

(a) when the next meeting of the
Industrial Committee on “fines other

i
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than Coal Mines will be held;

(b) the subjects likely to be dis-
cussed at the next meeting of the
above Committee;

(¢) whether the recommendations
and decisions taken at the first meet-
ing of the Industrial Committee have
since been implemented; and

(d) if not, what are the recommen-
dations which have not yet been im-
plemented and the reasons thereof?

The Deputy Minister of Labour
(Shri Abld Ali): (a) and (b). No
date has been fixed, or agenda settled.

(c) and (d). Appropriate action has
already been taken for the implemen-
tation.

Import of Medical Instruments

96. Shri Padam Dev: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the expenditure incurred on the
import of medical instruments during
1959; and

(b) the steps being taken to meet.
the shortage of these instruments by
indigenous production?

The Minister of Industry (Shri
Manubhal Shah): (a) The value of
imports of medical, surgical and den-
tal instruments during the year 1859
(January—November) is Rs. 117'39
lakhs.

(b) The following are the measures
taken to increase indigenous produc-
tion of medical; surgical and dental
instruments:

(1) Assistance ig given to existing
manufacturers of these instruments in
matter of import of the necessary
raw materlals and components for
their manufacture.

(2) New units are being encouraged
to take up the manufacture of these
instruments, Thug four schemes have
recently been approved for the manu-
facture of X-Ray and Electro-medical
equipment. A scheme of M|s Govern-
ment Precision Instruments Factory,
Lucknow for the manufacture of
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blood pressure gmuges has also been
approved. Three schemes were
approved last year for the manufac-
ture of clinical thermometers.

(3) A proposal to manufacture
surgical instruments in the public
sector with ‘Russian collaboration is at
present under consideration.

{4) In order to encourage the manu-
facture of gurgical instruments of
superior quality in the country in the
small scale sector a Central Workshop
for the manufacture of surgical instru-
ments has been established in Bombay
under the Small Industries Service
Institute, Bombay.

Singarenl Colllery

97. Shri Pangarkar: Will the Minis-
ter of Labour and Employment be
pleased to state:

{a) whether it is a fact that there is
a proposal for the establishment of a
centre for the training and rehabilita-
tion of disabled persons at Singareni
Colliery; and

(by if so, the steps taken for start-
ing the centre?

The Deputy Minister of Labour
(Shri Abid All): (a) and (b). The
Andhra Pradesh Coalfield Sub-Com-
mittee has made this proposal for
implementation during the Third Five-
Year Plan period. The proposal has
been forwarded to the Coal Mines
Welfare Fund Organisation.

Development of Sericulture in Jammu
and Kashmir

98. Shri Pangarkar: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) what are the schemes sanction-
ed for the development of sericulture
in Jammu and Kashmir State for the
year 1858-60; and

(b) the progress achieved so far? .

The Minister of Industry (Shrl
Manubhal Shah): (a) and (b). A
statement is laid on the Table. [See

dix I, annexure No. 20.]

Export of Soap

99. Shri Pangarkar: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) whether any soap is exported
out of India; and

(b) if so, the total value of soap
exported during the year 18587

The Deputy Minister of Commerce
and Industry (Shrl Satish Chandra):
(a) Yes, Sir.

(b) About Rs. 15 lakhs during the
11 months ending November 1959 for
which statistics are available.

Manufacture of Automobiles

100 Shri Pangarkar:
"\ Shri D. C. Sharma:

Will the Minister of Commerce and
Industry be pleased to state the num-
ber of car:, jeeps and trucks produced
by the different automobile manufae-
turers during the last quarter of 195987

The Minister of Indusiry (Shrl
Manubhai Shah): The production of
cars, jeeps and trucks by the different
automobile manufacturers during the
last quarter of 1950 was as shown
below;—

Cars including Station Wagons 3,013
Jeeps including Jeep Trucks 1,434
Trucks including Buses 5,180

10,527

Industrial Development of Andhra
Pradesh

101 J’ Shri Nagi Reddy:
"\ Shrl Vasudevan Nalr:

Will the Minister of Commerce and
Industry be pleased to state the total
amount granted to the Government of
Andhra Pradesh by the Central Gov-
ernment for the industrial develop-
ment of the State during the Second
Five Year Plan so far?
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The Minister of Industry (Shri
Manubhai Shah): A sum of Rs. 1-57
crores has been given as loan and
grants to the Government of Andhra
Pradesh for the industrial develop-
ment of the State during the years
1956-57, 1857-58 and 1958-59,

Employment Exchanges

102. Shri Kalika Singh: Will the
Minister of Labour and Employment
be pleased to state:

(a) the total number of employment
exchanges in U.P. with locations and
registered candidates at each ex-
change;

(b) the new employment exchanges
opened during 1958-60; and

(c) the basis according to which ex-
changeg are opened?

The Deputy Minister of Labour
(Shri Abld All): (a) There are 41
Employment Exchanges in TU.P. at
present. Their locations and the No.
of candidates on their Live Registers
are given in the statement laid on the
Table. [See Appendix I, annexure
No. 30.]

(b) 1. Basti

2. Etah

3. Gazipur

4. Hardoi

5. Jaunpur

6. Pilibhit

7. University Employment
Bureau, Aligarh.

B. University Employment
Bureau, Varanasi.

(c) The intention is to have one
Exchange in every District and to
open Special exchanges to meet
specisl needs (e.g.. the University
Bureaux, Colliery Exchanges etc.).

Export of Tamarind and Chillles

Shri Agadl:
103. '{ Shrl Wodeyar:

Will the Minister of Commerce and
Industry be pleased to refer to the
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reply given to Unstarred Question
No. 1765 on the 18th December, 1959
and state:

(a) the countries for which permits
were issued for export of Tamarind
and Chillies from the 1st April, 1958
to 30th September, 1958;

(b) the ports from which they were
exported; and

(c) the amount of foreign exchange
earned thereby?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) and (b). A, indicated in the
reply to part (a) of Unstarred Ques-
tion No, 1765 referred to above, no
permits were necessary for tamarind,
as its export is not controlled, Details
about the ports from which chillies
were exported and the names of the
importing countries is being collected
and will be laid on the Table of
House.

(c) Chillieg
Tamarind

Rs. 55 lakhs
Rs. 48 lakhs

State Trading Corporation

104, Shri Daljit Singh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the total money spent by the
State Trading Corporation on the im-
port of goods during 1959-60 so far;
and

(b) the total value of exports of
Indian goods handled by the Corpo-
ration during the same period?

‘The Minister of Commerce (Shri
Eanungo): (a) and (b). The amount
spent on import of goods and value of
exports of Indian goods handled by
the State Trading Corporation during
the period 1-4-1859 to 31-12-1958 are
Rs. 1518.88 lakhs and Rs. 2300.85 lakhs
approximately respectively.
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Sezond All-India Agricultural Labour
Enquiry

105 Shri Daljit Singh:
"\ Shri Chintamoni Panigrahi:

Will the Minister of Labour and
Employment be pleased to state:

(a) the progress so far made by the
Second All India Agricultural Labour
Enquiry; and

(b} the findings thereof?

The . Deputy Minister of Labour
(Shri Abid Al): (a) and (b). The
All-India Report is under prepara-
tion, and is expected to be ready by
the end of March, 1960.

Production of Khadi in Punjab

106, Shri Daljit S.ngh: Will the
-Minister of Commerce and Industry
be pleased to state:

(a) the quantity of Khadi produced
in Punjab State during 1858-60 so far
{month-wise); and

(b) the target fixed for the produc-
tion of Khadi during 1860-61?7

The Minister of Industry (Shri
Manubhal Shah): (a) A statement
showing the production of Khadi in
Punjab during 1959-60 (upto Decem-
‘Ler, 1950) is placed on the Table.

' STATEMENT
P o uction
Month of
d Khadi

\ ("n  lakhs

39.yds.)

Ancil . . . 960
My . . . - 665
Jane . . . . N 7-69
Jaly . . . . . 604
August . . . . 961
Sevenher . . . . 8 B4
O:tober . . " " . 624
Nowender . . . . 685
D:zener . . . . 8- 65

(b) The target of production has
not yet been fixed.

Chinese in ALR.

107. Shri P. G, Deb: Will the
Minister, of Information and Broad-
casting be pleased to state how many
Chinese are still working in the Ex-
ternal Services Division of All India
Radio?

The Minister of Information and
Broadeasting (Dr. Keskar): Seven
Chinese are working in the External

.Services Division of All India Radio.
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PAPERS LAID ON THE TABLE

STATEMENTS OF ACTION ON
ASSURANCES

The Minister of Parllamentary
Affairs (Shri Satya Narayan Sinha):
I beg to lay on the Table a copy of
each of the following statements
snowing the action taken by the Gov=
ernment on Various assurances, pro-
miseg and undertakings given by the

FERBUARY 12, 1060 laid on the Table
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Ministers during the various sessions
of the Second Lok Sabha:

(i) Supplementary Statement No.
I, Ninth Session, 1059." [See
Appendix 1, annexure No. 31].

(ii) Supplementary Statement No.
IV, Eighth Session, 1859.
[See Appendix I, annexure
No. 32].

(iii) Supplementary Statement
No. XI, Seventh Session, 1959,
[See Appendix I, annexure
No. 33].

(iv) Supplementary Statement No,
XIV, Sixth Session, 1958
[See Appendix I, annexure
No, 34].

(v) Supplementary Statement No.
XVII, Fifth Session, 1958,
[See Appendix I, annexure
No. 35].

(vi) Supplementary Statement No.
XXV, Fourth Session, 1858,
[See Appendix I, annexure
No. 36).

(vii) Supplementary Statement No,
XXV, Third Session, 1857
[See Appendix I, annexure
No., 37.)

(viii) Supplementary Statement
No. XXXI, Second Session,
1957, [See Appendix I,
annexure Nd. 38].

NoTtiFicATiONS UNDER ‘TRADE  AND
MERCHANDISE MARKS AcT, ESSENTIAL
CommMonrTiEs Act AND CoFFEe AcT

The Minister of Commerce (Shri
EKanungo): I beg to relay on the
Table, under sec:ion 134 of the Trade
and Merchandise Marks Aect, 1958, a
copy of the Trade and Merchandise
Marks Rules, 1959, published n
Notification No. 5.0. 2603 dated the
25th Novembo:r, 1959, [P.acea in
Library, See No. LT-1776/59],

T beg to lay on the Table, under
sub-section (6) of section 3 or the
Essential Commoditics Ac', 1933, a
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copy of Notification No. S.0. 128
dated the 16th February, 1940,
[Placed in Library, See No. LT-1884/
80].

1 beg to lJay on the Table, under
sub-section (3) of section 48 of the
Coffee Act, 1942, a copy of Notiflca-
tion No. 5.0. 2829 dated the 26th
December 1959 making certain further
amendment to the Coffee Rules, 1955.
[Placed in Library, Sec No. LT-1878/
60].

PRESIDENT'S ACTS IN RELATION TO
StatE oF KERALA

Shri Satya Narayan Sinha: On
behalf of Shri Datar, I beg to lay on
the Table a copy of each of the
following Acts enacted by the
President, under sub-section (3) of
section 3 of the Kerala State Legis-
lature (Delegation of Powers) Act,
1959: —

(i) The Kerala Co-operative
Lang Morlgage Banks Act,
1960 (No. I of 1960), and

(ii) The Kerala Warehouses Act,
18680 (No. 2 of 1960). [Placed
in Library, See No. LT-1885/
801]. :

Norircarions UNDER WorkING
JournaLisTs (CownprTioNs oy SeEr-
VICE) AND MISCELLANEOUS Provi-
SIONE ACT AND Mines Act.

The Deputy Minister of Labour
(Shri Abid All): I beg to lay on the
Table a copy of each of the following
papers:—

(i) Notification No. G.S.R. 149
dated the 6th February 1960,
under sub-section (3) of
section 20 of the Working
Journalists  (Conditions of
Service) and Miscellaneous
Provisions Act, 1855, making
certain  amendments to the
Working Journalists (Condi-

cellaneous Provisions Rules,
1857, and
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Bill

(ii) Notification No, G.SR. 97
dated the 22rd Janusry 1860,
under sub-:zcoon (7)  of
secuon 59 of the Mines Act,
1952, making ccrtain amend-
ments 1o the Coal Mnrs Res-
cue Rules, 1958 [Pliced  in
Library, See No. LT-1886/
B0].

BUSINESS OF THE HOUSE

Minister of Parliamentary
Affalrs (Shri Satya Narayan Sinha):
Wilth your permission, Siv, 1 rise to
announce that Government Business
for the week commencing 15th
February wil]l consist of:

1. Discussion on the President's
Address,

2. Further consideration of the
amendments made by Rajya
Sabha in the Dowry Prohibi-
tion Bill, 1959, and

3. Consideration and passing of

the Delhi Land Holdings
(Ceiling) Bill, 1858, as
reported by the Joint Com-
mittee.

As Members are already aware, the
Railway Budget for 1080-81 will be-
presented on the 17th February 1860,
after dispoeal of Queslions.

LEGAL PRACTITIONERS BILL

EXTENSION OF TIME FOR PRESENTATION
or Rreorr or Jomnt CoMMITTEE

Shri C. R, Pattabhi Raman (Kum--
‘bakonam): I beg to move:

“That the time appointed for
the presentation of the Report of
the Joint Committee on the Bill
to amend and consolidate the law
relating to legal practitioners and
to provide for the constitution of
Bar Councils and an All-India
Bar, be extended upto the 30th
March 1960".
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Mr. Speaker: The question is:

“That the time appointed for
the presentation of the Report of
the Joint Committec on the Bili
to amend and consolidate the law
relating to legal practitiouers and
to provide for the constitution of
Bar Councils and an All-India
Bar, be extended upto the 30th
March 1960".

The motion was adopted.

MOTION RE: REPORT OF PAY
COMMISSION—contd.

Mr. Speaker: The House will now
resume further consideration of the
mot.on moved by Shri Narayanan-
‘kutty Menon on the 1Tth December
1858, namely: —

“That this House takes note of
the Report of the Commission of
Enquiry on Emoluments and
Conditions of Service of Central
-Government Employees, Govern=-
ment Resolution thereon and the
stalement made by the Finance
Minister in the House on the
30th November 1958".

Time taken is 3 hours and 42
:minutes. Shri Prabhat Kar may con-
tinue his speech. Meanwhile, how
:many hon. Members want to take
part in the debate—There seems to
‘be a good number of hon. Members
~who would like to speak.

Shri Khushwaqt Rai (Kheri): Shri
‘Rajendra Singh will speak on behalf
«of our Group.

Mr. Speaker: Should we not con-
rclude the discussion tbday?

8hri Naushir Bharucha (East
Khandesh): This affects the destiny
of nearly two million Government
+employees. :

Mr. Speaker: Can the hon. Minister
ireply on Monday?
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The Minister of Finance (Shrl
Morarjl Desai): I have o objection.

Mr. Speaker: Then this discussion
will go on until Private Members"
Business iz taken up. The hon.
Minister will reply to the discussion
on Monday. ‘L'o that extent, the time
is extended. 1 take it that that is
tne sense of the House,

Shri D, C., Sharma (Gurdaspur):
Have you noted down the names of
speakers, Sir?

Shri Prabhat Kar (Hooghly): Mr.
Speaker, Sir; as 1 was saying yester-
day, the minimum wages recommend-
ed by the Second Pay Commission
are lesa than the munimum accepted
by the wvarious tribunals and wage
boards. I had pointed out yesterday
that between 1947 and 1957 many
tribunals, wage boards and Commis~
sions were appointed and they had
given their findings on the minimua
wage. Here we find the Second Pay
Commission coming to a conclusioa
which is against the common under-
standing of all the tribunale and
adjudicating bodies which have given
their judgments in the last ten years.

The Fair Wages Committee in their
Report have stated this with refer-
ence to the minimum wage:

“We consider that a minimum
wage must provide not merely
for the bare sustenance of life but
for the preservation of tne
etficiency of the worker. For thus
purpose, the minimum wage must
also provide Ior some measure
of education, medica] require-
ments and amenities”,

This was their concept of a minimum
wage. The Varadachariar Commitiee,
while discussing the question of the
wage structure of Central Govern-
ment employees, came to the conclu-
sion that what they were recommend-
ing at that time were just emoluments
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on the poverty line. This is what

they said:

“The poverty line may be drawn
at the point below which an
individual would be under-
nourished or it may be drawn
well above the nutritional mini-
mum, at g point where a choice
of diet and the chance of some
cultural life or recreation will
also be possible. We think that
at present we can only aspire to
rise above the ‘poverty line' in
the first sense”.

This was the recommendation of the
First Pay Commission. According to
them, this was the poverty line in
the first sense, that is, it was just a
point below which an individual
would be under-nourished. There-
after, the Fair Wages Committee sub-
mitted their Report where they
indicated their concept of minimum
wage, which 1 have already referred
to, namely, that the minimum wage
should not only be sufficient to keep
body and soul together, it must not
only provide the bare sustenance of
life, but it must also provide for the
preservation of the efficiency of the
worker,

As T pointed out yeslerday, as a
result of the recommendations of the
Second Pay Commission, the emolu-
ments of Central Government em-
ployees will not be readjusted.
Whatever they get in addition will
be credited to their account and there
will be no actual rise, barring a few
chips here and there.

According to the First Pay Com-
mission's Report, the stress was on
the poverty line, that is, emoluments
less than the minimum. Today when
we are talking of emoluments of the
Central Government employees, at
least the minimum should have been
granted, the minimum accepted by
the various tribunals and bodies
appointed by Government, 1 need
not stress the point that at the 15th
Indian Labour Conference, there was
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a principle accepted as to how the
minimum was to be calculated. That
hasz been given the go-by. Apart from
that, today the notion of minimum
wage, as established by the tribunals,
will again be given the go-by as &
result of the recommendations of the
Second Pay Commission, T want te
know whether minimum wage will
have a different meaning as between
employees in the private sector and
the public sector. Minimum wage I3
a minimum wage; it makes no differ-
ence whether a person works in the
public sector or the private sector.
There, the Second Pay Commission
was not right in recommending a
lesser amount of pay than what was
considered the minimum by various
tribunals and adjudicating bodies
when they discussed the question ' of
minimum wage in different industries
The second point is about the question
of dearness allowance. I am really
surprised how the procedure for
calculsting dearness allowance can be
given in this manner, The Second
Pay Commission has agreed that
except in India and Pakistan no-
where in the world this dearness
allowance is allowed to continue. It
has been admitted that everywhere

_the wages increase according to the

rise in the cost of living. Here only
in India and Pakistan a new thing
developed after the war and the
dearness allowance continued along
with the wage structure. Dearness
allowance is necessary to neutralise
the rise in the cost of living. There
also the question has already been
settled as to how the dearnecs allow-
ance has to be granted. Dearness
allowance ig an amount which is given
with a view to neutralise the cost
of living and it must have a bearing
on the rise in the cost of living.
When the First Pay Commission gave
this recommendation’, it gave a
formula. That formula was not only
accepted by the Government at that
time but was accepted throughout the
country by all adjudicators. The
most controversial point in regard to
the grant of dearness allowance is to
what extent neutralisation of the rise
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in the cost of living should be allow-
ed. The recommendation of the Cen-
tra] Pay Commission in this regard
had a profound influence on the sub-
sequent adjudication on the subject.
The First Pay Commission observed
as follows:

“We are of the opinion that for
the classes whose pay only enables
them to live on the marginal level
in normal times, the allowance
must be so fixed as to neutralise
the rise in prices. Some of the
upper grades too will require a
measure of relief.”

The Fair Wages Committee agreeing
with the view of the Centra] Pay
Commission recommended 100 per
cent neutralisation of the increase in
the cost of living for the lowest
categories of wage earners and u
lower rate of compensation for
categories above the lowest. There
may be a difference of opinion whe=
ther it should» be 100 per cent
neutralised or 86 per cent or 75 per
cent. But the idea is that dearness
sllowance must be connected with the
rise and fall in the cost of living
Here they have given something and

1 do not know how they came to this

conclusion. They say:

“If during a period of 12 months
the index remains, on an average,
ten points above 115, the Govern-
ment should review the position
and consider whether an increase
in the dearness allowance should
be allowed;....”

Even if there is any increase in the
cost of living, if there is a rise in
prices, even then it will be left to
the Government to decide whether
the employees should be given a rise
in the dearness allowance or not,
Then it becomes a misnomer to call
it a dearness allowance, It means
that whenever there is a rise, with
that rise there will not necessarily
be an increase in the emoluments.
The Government will consider. It ic
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not necessary that the Government
must increase; it is left to the whims
of the Government to say whether
there will be an increase in the
dearness allowance,

For the last ten or twelve years,
after our Independence, various
adjudications have been made and
there is a concept of dearness allow-
ance and its formula has almost been
settled. The Second Pay Commission
has given a go-by to all this formula
and has given the power to the Gov-
ernment to decide whether there will
be any increase in the dearness
allowance to the employees or not.

I now come to my third point. The
Second Pay Commission was appoint-
ed because the employees wanted it
as they considered that the emolu-
ments which they were getting were
much less in comparison to the rise
in the cost of living and also in com-
parison to the emoluments given to
the employees in the State sector
and in other industries, They raised
a dispute and they wanted the
Commission to go into the matter
and decide what rise they should
have and what further emoluments
they should get. You will be able to
appreciate the position Sir. A  dis-
pute is raised by a party before a
judge and a prayer is made. Tt would
be well within the right of the judge
to say that the claim is allowed in
full or in part or the claim is disal-
lowed. There was the recommenda-
tion of the First Pay Commission for
all this time and the Government
never raised a dispute; they did not

want to change the service condi-
tions. The Saturday—half working
day—has been continuing all these

years. Now, the Second Pay Com-
mission was appointed because the
employees wanted that their emolu-
ments should increase. How can the
Second Pay Commission recommend
that there should be two full working
Saturdays. Never during these ten
years, did the Government raise any
dispute about the curtailment of any
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right. No judge would allow any-
thing more than what has been the
prayer. Here, the only thing that a
judge can say is that the proyer is
disallowed. No judge can go beyond
the terms of the prayer. Here, I am
surprised that the Pay Commission
has gone beyond that. There was no
dispute about it; they never raised any
question about it. But the Commis-
sion came forward with a suggestion
to curtail the existing rights and pri-
vileges. I would say that this is not
only not justiied but something un-
heard of. The S d Pay C

sion has gone beyond its jurisdiction.
It may be that technically the terms
of reference have been made by the
Government but factually, there was
no point raised by the Government
when the award of the First Pay
Commission was in force about the
working hours or about the other
rights and privileges which the em-
ployees were enjoying.

This is not the way in which they
should deal with the employees, It is
not a question of the employees going
on strike, After all, we are all
anxious to see that our targets for
the Plan are fulfilled. We want the
development of the country. Now,
the whole machinery is run by the
employees who are working day and
night. I dare say no worker in India
grudges working hard for the better-
ment of the country's economy. But
that cannot be achieved by such
things. It can only be done if there
is co-operation, understanding and
good relationship and not if the
rights and privileges which they are
enjoying today are curtailed, if their
emoluments are not increased and
they are not given a fair proportion
of their share. They should be able
to have a livelihood and fulfil their
commitments to their family and
society, Without that, it will be a
threat, not only to the Government
but to the country because with
unwilling and dissatisfled workers the
country cannot develop and the
economic development of the coun-
try will be in great difficulties. So,
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I would request the hon, Minister to
reconsider this matter, whatever be
the C ion's re dation, in
the light of the situation as it exists
today and give what is necessary for
the Centra] Government employees.

Shri Mahanty (Dhenkanal): Mr.
Speaker, Sir, I feel that the Govern-
ment, their employees and the Pay
Commission all are in a most un-
enviable position so far as this parti-
cular issue is concerned. Now, the
Government have been fighting
against the ever-receding resources
for the development and planning;
their employees are fighting against
inflation and the Commission is fight-
ing to have a via media as to how
to reconcile between these two ends
and interests, We are also in a most
un-enviable position. Ewen though
we might feel like speaking in a
popular strain we are constrained
from doing so for obvious reasons.

Now, Sir, 1 propose to addrese
myself not in a popular strain but in
a somewhat realistic way for what
it may be worth. Let the fact be
conceded that this Pay Commission’s
Report is a postscript 'to a saga of
frustration and disillusion. The
Varadachariar Committee, the Dear-
ness Allowance Committee and every-
body else had hoped that the living
cost will go down, the wholesale
price  indices will go down. The
Planning Commission had induced
the entire country to put a premium
on that kind of hopeful thinking. But
al] those hopes have been belied. If
we look at our economic conditions
today we find the consumer price
indices are going up. They have
shown a net rise of 33 per cent
between 1947 and 1958. The whole-
sale price index between May 1855
and August 1957 has recorded an
increase of 25 per cent—base year
being not 1938—from 89 to 112. Then,
the money value is going down as
has been pointed out by the Com-
mission, that Rs. 80 which they
have recommended today is equival-
ent to Rs. 55 which was recommend-
ed by the Varadachariar Committes.
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These are some of the grim aspects
of the background against which the
Pay Commission's Report has to be
considered.

Assuming, as the Commission has
stated, the minimum of Rs. 125 for
the class IV employees which was
demanded is conceded, the financial
implications will be of the order of
Rs. 42 crores per year for the seven
lakhs of class IV employees, and
during a period of five years it will
mean an additional expenditure of
Rs. 210 crores.

Now, against the background which
I have delineated at some length, I
could say that it will not be unfair
to give the class IV employees a
minimum salary of Rs. 125 per
month, which will be a fair salary,
which will be a fair wage. But the
other side of the picture is that during
the flve-year period one has to find
out an additional sum of Rs. 200
erores.

The next question that will arise
is, wherefrom will you get the
money? Of course, if T were the
Finance Minister I would ask the
Nasik Presg to put an extra shift of
work, go on printing currency notes,
put those currency notes in the pay
packets of the employees, enhance
the pxcise duties and mop up the
excess that is generated. But, then,
its disastrous effect on the people at
large has also to be taken into
account.

Then, let it also be sajd in all
fairness to the Pay Commission that
they had not the pretention to claim
that they were going to prescribe a
fair wage. They have not done that.
They have said that what they were
trying to recommend was to approxi-
mate a living wage. The only
criterion that they have applied in
determining this living wage is not
to link it with the rise in prices.
The principle which they have applied
is that the structure of emoluments
and conditions of service should be
50 designed as to ensure recruitment
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at different levels of persons with
requisite gualifications and ability to
keep them efficient.

Shrl Rajendra Singh: Was that one
of the terms of reference?

Shri Mahanty: That is a different
matter. I do not mean to say that it
was in their terms of reference, What
I am trying to point out, in all fair-
ness, is that the Pay Commission has
made no pretentions about it; they
have said that the living wage that
they were going to prescribe was not
to be linked with the rise in prices
but the only and sole determinant
would be whether the salary of Rs. 80
per month was going to attract suffi-
cient number of candidates for that
job.

I do not express myself either this
way or that way with the view, but
what I am trying to submit is that this
was the background of the Pay Com-’
mission’s thinking before they made
their recommendations, and here we
are grappling with those recommenda-
tions for what they may be worth.

There is also another factor. The
employees of the Central Government
in 1948 numbered 14-45 lakhs. In 1957
their number increafed to 17°75 lakhs
and the tota]l pay bill amounted to
Rs. 30386 crores, The Pay Commis-
sion was bothered with this fact that
if over this increase in the pay bill a
further increase is granted, it will
have its repercussions which will be
disastrous to all concerned.

Now, what I would like to do, Sir,
in this context, is to examine how
tar the idea of social justice and equity
are reflected in these recommenda-
tions. As I have said, whatever in-
crease the Pay Commission may re-
commend, whatever increase the Gov-

_ernment may concede, it is not going

to solve the situation. For instance,
food is the most important and the
major item of increase in the consu-
mer prices index. Food occupies the
most important position in domestie
budgets. When the employees go to
the market with their Rs. 80, which
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has been equated to Rs. 55 accord- Now, it may be said that it is a very

ing to the Pay Commission, difficult task and our administrative

what do they find? They find machinery cannot be geared to under-

that every day the rupee is losing its
purchasing power, The food prices are
shooting up in spite of increased pro-
duction of food, in spite of zonal
arrangements ete. etc. The other day,
Sir, the Food Minister linked West
Bengal and Orissa in a common Trice
zone and the reason given was that
the food prices will go down. But
today, he can go to Calcutta and he
can find for himself that the price of
rice there today is higher than what
it used to be before the zonal arrange-
ments came into being,

Now, this single action of the Gov-
ernment resulted in increasing prices
in two places, both in West Bengal
and in Orissa, I would like to ask, are
the people, are the employees going to
be responsible for many acts of
omission and commission of their Gov-
ernment. Let the fact, in good grace,
be conceded that no amount of
increase to the employees of the
Central Government is going to miti-
gate the realities of the situation.

The only solution that seems to me
is that if the employees are assured of
getting their foodgrains and their
basic necessities of life according to a
fair price—not according to the black-
market, bullying prices in the open
market but according to a fair price
which is being fixed by the Govern-
ment from time to time—then, even
the Central or the State Government
employees may not demand any
increase beyond what has been grant-
ed to them. Therefore, the Govern-
ment must  either ensure a
stable price or concede
their demand for increased pay, the
Government cannot say that they want
to have the cake and also eat it. Either
the Government must give them a
basie living wage which should be
linked not with other extraneous con-
siderations but with the sole consi-
deration of increase in prices as a
model employer or the Government
must undertake to supply to their
employees the basic necessities of life
according to a fair price,

take that responsibility. But in all
humility, Sir, I may point out, during
the Second World War when the
administration in this country was
over-burdened with the responsibility
of conducting the war in our eastern
front, it had also undertaken the
responsibility of supplying foodgrains
and other basic necessities to its
employeeg for which they had opened
fair-price shops.

I also submit that the opening of
these fair-price shops for the basic
necessities of life for these employees
will not mean any extra expenditure
inasmuch as these foodgraing which
will have to be sold—though other
commodities will also have to be
sold—will not be sold at a subsidised
price but merely at a fair price. What
is necessary for the Government is
merely to organise and to gear their
administration for discharging that
responsibility, If, on the other hand,
the Government feel that everything
on earth is difficult for them, I see
there is no reason why you should
penalise the Clasg IV employees for
your acts of omission and commission
and your inability to undertake these
responsibilities.

Therefore, in all humility, I would
like to know from the Finance Minis-
ter or from the Government whether
they have given any thought to this
proposal, whether they cannot open
shops for their employees wherefrom
they can get their foodgrains, the only
major item which has vitiated all
domestic budgets and which has been
the reason for the increasing spiral.
I would like to know whether, to give
that relief to their employees, they
cannot open such fair-price shops
assuming that they do not want to
extend their concessions beyond what
they have accepted,

Then there is another question to
which I  would like to invite the
attention of the Government, and that
is, it is most unrealistic to consider
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only the Central Government
employees excluding the employees of
the State Governments. Now, I find
that with all our professions of a
classless society, every day we are
creating new classes, In the case of
the Government employees also we
have now created a class—a class of
Central Government employees and a
class of the State Government em-
ployees and also the class of local
board employees. I am aware of the
fact that in countries where federal
governmentg are at work, there are
slight differences between the salaries
drawn by the employees of the State
Governments and the salaries drawn
by the servants of the federa] govern-
ment. The Pay Commission has gone
into that aspect of the question and
has discussed at some length the dis-.
parity obtaining in the United States
of America and elsewhere. But anyone
who may care to analyse that disparity
will be shocked to find that the dis-
parity that is noticed in India far
exceeds the disparity that obtains in
the United States of America or else-
where, For instance, in the State of
Jammu and Kashmir, the total emolu-
ments of a class IV employee is Rs. 33,
Imagine the situation in the city of
Srinagar where a Class IV employee
under the State Government draws a
total emolument of Rs, 33 per month
when he comeg into contact with  a
Class IV employee of the Government
of Indies stationed in the same city.
What kind of pattern is unfolded
before him? Of course the Govern-
ment of India may say that the State
Governments are masters of their own
situation and have got their own
budgets and that the Central Govern-
ment have got nothing to do with the
State Government employees; the
Central Government can further plead
that loans to the State Governments
are offered and if they find out their
matching recourses they can increase
the salaries of their employees.

But I would like to know one thing,
and I would like to submit that point
for your consideration. While the
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Government of India have been grant-
ing loans to the State Governments
for increasing the salary of their Class
IV  employees,—I am subject to
correction—barring two or three State
Governments, no other Governments
have taken advantage of these loans
for the reason that they cannot find
the matching grants for the loans. Let
us take the case of Mysore, It is a
very prosperous State. It is a pros-
perous State by all standards. But if
you come to look at the salaries which
the Mysore Government pays to its
Class IV employees, you will find—

An Hon. Member: It is half of the
Centre's scale

Shri Mahanty: .... not exactly half,
but it is about 60 to 70 per cent of
what is being paid by the Central
Government, 1 do not want to take
the time of the House by analysing the
pattern of the inequity that prevails
in the various States. But what I
would like to submit is that today, let
us have the courage in both hands and
admit that in a planned economy we
cannot draw a line of distinction bet-
ween the State Governments and the
Central Government. When the Cen-
tral Government is controlling the
destiny of all the State Governments,
when a few members of the Planning
Commission have to okay all the State
Governments budgets before they are
presented in the respective legislative
assemblies, when the Planning Com-
mission is practically functioning as a
leviathan as no leviathan has ever
dared to function in this country, it
is really little short of dishonesty to
say that “it is the look-out of the State
Governments and we have not got
anything to do in the matter”. The
only criterion that should be applied,
according to me, is whether the salary
that we are paying as a model
employer will satisfy the needs of
social justice, whether it will satisfy
the needs of economic justice and
whether it will take us & step forward
in eliminating the disparity which we
all profess to do.
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In thig context, if you loock at the
disparity in salaries you will also
find a very undesirable situation. The
disparity in the minima may be 1:5
but if you take the disparity In
maxima, the disparity that is obtaining
today in this country with its socia-
listic profession i much more than it
obtains in any capitalist country. For
instance, in India, so far as the dis-
parity in maxima is concerned, it is
1:20'5; in the United Kingdom, it is
1:15; in the USA, it is 1:5;, in
Canada it is 1:6; in Japan, it is 1:47.
I would like to know from the Gov-
ernment, in  all humility, if they
cannot assure a fair deal to their Class
IV  employees and the matriculate
clerks, why they should rub salt into
the chilblain in this fashion as far as
these employees are concerned by not
curtailing the maximum salary drawn
by their higher bosses. It can be said
that we have got hardly about 350 to
400 employees who are drawing high
salaries, It is not a question of chop-
ping the heads of the 300 or 400 em-
ployees, It is a guestion of principle.

I believe the Pay Commission's
report symbolises the nation's aspira-
tions for having a socialistic deal, and
as it has been said, charity begins at
home. If you are” appointing wage
boards for the private sector for
various industries and if you are insis-
ting that a minimum wage which is
being prescribed by these wage boards
must be paid and if you are going to
fix it ag a statutory amount, the coun-
try expecis to know from you why
you cannot begin the charity at home.

Therefore, 1 would end with only
this conclusion: that while I am aware
of the fact that no amount of increase
is ever going to solve the situation and
1 concede that if we are gong to link
wages with the ever increasing prices,
every year we shall have to appoint a
Pay Commission, It may be that every
month even we shall have to appoint
a Pay Commission. While 1 am aware
of that fact, I only feel that if the
employees, both at the Centre and in
the State Governments, are assured of
the supply of theif basic necessities at
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a fair price from the Government-
controlled fair-price shops, then possi-
bly much of the discontent will dis-
appear.

Lastly, I would only plead that the
Government of India will have to
exert their influence over the State
Governments to see that in such States
like Jammu and Kashmir, Orissa,
Mysore and Madhya Pradesh, where
the Class IV employees and the
matriculate clerks are getting a salary
which is far below the national
standard, the State Governments take
advantage of the concessions being
offered by the Government of India so
that their employees also get a fair
deal and get a taste of the welfare
State which we are about to establish.
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S W S a1 e e o
g dfag, T S d A A sg q
ag w7 § —

“The difficulty about a written
examination is that it cannot re-
veal the character of an employee
and his day to day working habits,
for instance, his devotion to duty,
industry, punctuality, relations
with fellow employees and the
publie, and it would be wrong not
to attach weight to a person’s con-
duct and performance as g public
servant for a considerable period
and take his performance at a
written examination the sols de-
terminant for further advance-
ment.”
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Shri Naushir Bharucha (East
Khandesh): Mr, Chairman, Sir, by
now it has been abundantly made
clear that the Report of the Pay Com-
mission has disappointed not only the
employees but also the hon. Members
of this House, My major grievance is
that the Pay Commission has made an
approach which is entirely crroneous
and wrong. In the first place the
terins of reference have been wrongly
interpreted because the Commission,
it appears to me, acted outside the
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scope of its termg when it reduced the
amenities and facilities to which the
employees were already entitled,

It will be seen that the terms of
reference said that the Commission
had to recommend in particular the
extent to which benefits to the Central
Government employees can be given
in the shape of amenities and facilities.
Therefore what they were asked to
prescribe wag the extent to which
benefits could go. If it 'had been the
intention of the Government to so
formulate the terms of reference that
they could prescribe a lessening of the
benefits then certainly that intention
could have been made clear. On the
face of it is obvious that when a Pay
Commission is appointed as a result
of discontent it shuul.d.\ not at all be
considered that the Commission was
entitled to increase the discontent by
reducing the amenities. My flrst sub-
mission is that the approach of the
Pay Commission was entirely wrong.

Secondly, the Pay Commission has
proceeded on certain principles which
themselves raise certain contentions.
They have said that no improvement
is possible in the condition of the
employees until general improvement
in the country's economic condition
takes place, In the first place, it is
extremely  diffcult to measure the
general improvement in the country's
economic condition. But if we are
dealing with a particular category of
the country's population, namely, the
Government employees, may 1 know
whether the Government employees
have to wait until the entire level of

bsistence of the m has increas-
ed? It has been often contended by
the Government that the Central
Government employees do not stand
in a special category and that the pay
recommended for them is already high
if we take into consideration the per
capita national income. But the per
capita income is only arrived at by
taking into  consideration those
millions of masses who earn nothing
whalroever and whose unemployment
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has also to be taken into consideration.
Also,  special responsibilities are
imposed upon the employees of the
Central Government which, for
instance, are not imposed upon the
unemployed, Therefore it will be
absolutely wrong to proceed on the
principle that no improverhent is
possible until the general improve-
ment in the country's economic corndi-
tion takes place.

The Commission purports to procced
‘on the principle that for the lowest
grades of servants developmental
planning should not involve a depres-
sion of the existing living standards.
As a matter of fact what the Commis-
sion has recommended is really a
depression of the existing living
standards. The minimum salary of
Rs, 75/-, which has now been raised to
Rs. 80/-, in reality is absolutely no
increase whatsoever, What is forgotten
ig the fact that the Government them-
selves admit that during the last few
years the commodity value of the
rupee has aepreciated by 29 per cent.
It will “be recalled that
compared to the level of prices that
existed before the war, today the
rupee is barely worth four annas in
terms of commodity value. But even
assuming that we do not take the
pre-war prices as the basis, it is
obvious that even then on the admis-
sion of the Government, since Inde-
pendence the value has depreciated
by 20 per cent. Compared to that,
my submission is that the so-called
increase in salary is absolutely no in-
crease at all.

There are numerous other points,
such as the question of house rent.
Cities are classified on the basis of
population. Perhaps this classification
is inevitable to a certain extent be-
cause some sort of restrictive criterion
has got to be adopted. But the trou-
ble is that often when it comes to
classification of cities, the Govern-
ment takes the census figures, for ins-
tance, of 1951 for evaluating as to
what should be the DA,  in 1980.
These are the latest figures available,
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In the meantime cities have grown
by leaps and bounds. I remember a
typical case, of Poona City, when in
the Bombay Legislative Assembly the
questior, was taken up. Poona was
first classified as being a city with &
population under five lakhs. Actually
it had a population of seven lakhs and
more and yet it remained classified
“B" because the 1851 census figures
show that it should not be classified
in the “A" category. I submit, there-
fore, that in the matter of classifica-
tion there should be a bold and gener-
ous policy.

Witn regard to hours of work
envugh has been said. People are
not afraid of working more time pro-
vided they are adequately remune-
rated. It has been pointed out that
as many as 31 days of additional
workload has been imposed upon the
Ceniral Government employees. 1
ask whether this is not against the
spirit of the Constitution itself which
prohibits begar or forced labour,
‘What else is it except forced labour
in the guise of extension of hours of
work!

Public holidays have been curtailed
and reduced to 16, and casual leave
from 15 to 12 days, I doubt whether,
when they agitated for better ameni-
ties and when the terms of reference
were framed that the Commission had
to determine the extent to which the
benefits had to be extended, the em-
ployees expected this type of minus
benefits

On the point of age of superannu-
ation enough has been said, and I
agree with the views expressed by my
hon. friend Shri Harish Chandra
Mathur. Either the age should be 55
or 58, whatever it is, but is should
not be left to the discretion of the
Government. Personally I am of the
view that 58 years is the proper time
for retirement and that that age must
be treated as an absolute age without
any further extensions beyond that, It
is rather a pity that Government, on
account of considerations of economy,
forces people to retire at 55 just when
the mature experience they have
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attained would be of immense value
o the Government and the courniry.
Why is i{ that Government chooses to
do that? There are two reasons. The
younger set wants the elder to retire
quicker; secondly, Government thinks
it is more economical to ask an em-
ploye« to retire at 55 and have a fresh
recruit in his place. 1 submit the
Government must take a bold gtep; if
it is going to be best to decide bet-
ween 55 and 58, let us decide on 56
or 57, but that should be the absolute
age, and I am against giving the Gov-
ernment any discretion whatsoever.

With regard to the service rules,
Government servantis cannot join
political  organisations, That is
something which one can understand,
but even a very casual attendance in
a political meeting is also prohibited.
I submit that in a democracy, simply
because people happen to be govern-
ment servants, they shodld not be
presumed to have lost all interest in
public welfare or political activity.
They may not take active part in
politics, but even a passing attend-
ance at meetings is being penalised,
and that is something which goes
against the spirit of the Constitution.

With regard to trade union activi-
ties, it is rather a pity that while the
Government repeatedly professes that
they are in favour of encouraging
trade unionism, I have known repeat-
ed cases in which trade union workers
have been victimised. In the case of
the National Railway Mazdoor Union
Running Staff of Bombay City, active
workers are being penalised and
threatened with transfer. I was told
that the immediate superior called
the active worker and said: “We
shall see whether you can be in this
service any longer. The first thing
1 am going to do is to transfer you".
Now, transfer to a Government ser-
vant is not a joke, it can break the
back of the most active werker, and
1 think this is a thing which ought to
be seriously discouraged.

I shall conclude by enlisting a few
other retrograde recommendations of
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part.

Failure to link up dearness allow-
ance with cost of living index figure
and providing an automatic machinery
for that purpose: My hon. friend Shri
Prubhat Kar has dealt with the ques-
tion of cost of living index in great
detail, and he has pointed out how
the standard of living is being under-
mined,

Imposition of 31 extra days work
without extra remuneration is against
sense of justice.

Failure to recommend amendment
of the Service Conduct Rules: 1 think
it is high time this was done.

Failure to recommend fhat after
efficiency bar increment should be in-
creased:

It is a retrograde recommendation
recommending  retrospective effect
from 1st July 1059 though the Com-
mission was appointed two Years ago.
“That in itself is a retrograde step,
but the Government has gone one
better on that and said they would
give effect only from 1st November,
1959. This is complete injuslice to
the employees.

I appeal to the Government not to
stand on formalities or prestige. They
must call a round table conference of
leaders of labour in wvarious spheres
of trade, industry and ct ce and
hammer out with them what should
be the adequate and just recommen-
dation which should be accepted 1n
the interests of harmony in industry
and in the services.

1 submit that the recommendations
of the Pay Commission are likely to
be taken as a model by ofher people.
Not only that; in private circles dlso
they will be copied, and they will
tend increasingly to depress the stand-
ard of living of the employees. This
fs not the way to promote content-
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ment, this is not the way to create
harmony. If the Governmeni adopts
the round table conference move, I
am sure leaders of labour will be
found to be sufficiently reasonable to
help the Government to arrive at a
compromise which will be just and
conduce to harmony in the services,

Shri D. C. Sharma: A great deal
has been said on the recommenda-
tions of the Pay Commission. some of
it very pertinent and some of it
couched in a spirit of idealism,
want to approach the whole question
in a spirit of realism, and I hope the
hon. Members who have had no good
word to say about the Pay Commis-
sion will have patience with me,

In the first place, 1 congratulate the
members of the Pay Commission for
the very hard task that they did.

Shri Rajendra Singh: So, you are
coming out with apologies. This is
the first I have heard so tor.

Shri D. C. Sharma: I think they
have made a balanced approach to
the solution of the probleni—it is aa-
other guestion whether that approach
has satisfied us or not, You cannot
question the rightness of their motive,
the rightness of their approach,
though you may not agree with then
conclusions. 1 was myself a witness
before this Commission, and I can
bear testimony to the fact that the
members of the Commission fook a
deep and intelligent interest in what-
ever was said. So, I believe that
they do deserve some words of
thanks. .

_Shrl Prabhat Kar: Becaus. they
have written 700 pages?

Shri D. C. Bharma: Yes, and you
will create 700 problems for them.
Listen to me for God's sake. I ¥mow
you are a professional trouble-maker,
and T am very glad that you are like
that because we must have some
people.. ...
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Shri Prabhat Kar: Sir, what is thix
“professional trouble-maker"?

Shri D. C. Sharma: “Professional
trouble-maker” means that you sub-
ject these recommendations to such a
thorough ecrutiny that nothing can
escape from the net of your troubles,

The Government also, if 1 remem-
ber .aright, has not taken very long
in arriving at some decisions, We
may or may not agree with these
decisions. 1 know so many commis-
sions are appointed, so many recom-
mendations are made, and Govern-
ment takes an inordinately long time
in arriving at decisions on them. I
think this time Government has been
more or less very careful in arriving
at some decisions quickly.

Now, the question of salary, the
question of holidays, the question of
casurl leaves, the question of pension,
the question of basic salary, all these
things have been subjected to very
searching enquiries by the hon. Mem-,
bers of this House. But I would
judge the Pay Commission's Report
only by one criterion and it is this.
That crite: an is something which 1s
warranted by, wha{ we call, the
socialistic pattern of society, by the
economic and political climate in
which our countiy is living. The
question is, has the Pay Commission
tried to bridge the gap between the
top-most man and the man at the
lowest rung of the ladder and if it
has done that, how far it hss succeed-
ed. When 1 apply this test to the
recommendations of the Pay Com-
mission, 1 do not feel very happy.
It is because the gap which should
have been bridged adequately has not
been bridged very properly. 1 tell
yom, that people are not going to
judge us by the salary which the
Class 1 officer draws; people are not
going to judge us by the amount of
salary that the Class II officer gets
This may be relevant in certain con-
texts, but the world is going to fudge
us, we are going to judge ourselves,
by the salary which a Class TV em-
ployee gets: and so far as the Class
351(Ai) LSD—4
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IV employee is concerned, 1 think,
the Pay Commission has not been fair
to him. ] submit very respectfully
that the Class IV employee deserves
a better deal, a fairer deal. Even if
it had bcen a general thing, 1 would
not have Mminded it. But the Class IV
employee in my country, who is the
key-stone of the arch of administra.
tion and who is also the burden-
carrier of the administration, has not
been given that kind o sttentior. s
he should have been given.

1 refer to late Shri Kidwai, who
was the Minister in-charge of P. & T,
Department and he was a great ad-
ministrator. Whatever he dealt with,
he made a success of it. There are
some persons who turn things into
gold. I have read about some fable.
But he was the man who made a
success of whatever he attempted.
When he was in-charge of P. & T.
Department, what did he do? He did
not look to Class I Officers and all
those big persons—I do not think
they should be ignored—but he
started at the very bottom.

Now, the Pay Commission should
have started at the very bottom and
there shovld have been & maximum
of good done to the Class IV em-
ployees and there should have been
a gradual reduction as the hierarchy
of officers went, from Class IV teo
Class IIl, from Class III to Class II,
from Class II to Chlss I. Anybody
who reads the Pay Commission's Re-
port will run away with the impres-
sion that this Pay Commission Report
has not been written in free India,
but has been written in the days
when the Britishers were ruling our
country, It is because the interests
of the persons at the lowest rung of
the ladder have not been as much
guarded as they should have been,
That is my criticism of the Pay Com-
mission’'s Report, in spite of the good
work that it has done.

Then, my second point is this.
Enough has been said about that, but
I also want to say one or two sen-
tences about that My criticism is
about the supersnnustion age. Wels,
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1 think, the average expectation of
life has improved in free India on ac-
count of our various health schemer,
on account of other things. We are
now expecting to live longer than we
did before.

8hri Achar (Bangalore): A good
number are being born elsn.

Shri Achar (Mangalore): A good
responsible for the number of births
that take place, It is up to Mr, Achar
to look ta that. I have been a
widower for the last 25 years and
I submit respectfully that I am not
doing anything of that kind!

Bhri Keshava (Bangalore City): The
hon. Member is asking another
widower!

Shri D. C. Sharma: I was submitting
very respectfully that in view of the
fact that the marriageable age of
people is going up, both in the case
of boys and girls; in view of the fact
that people are now having greater
interest in higher education, in view
of the fact that the joint family
system ig crumbling; in view of the
fact that the necessities of life are
requiring more and more share of the
incomes of people, in view of all these
facts, this concession should have
been given to Government employees,
that superannuation age should have
been kept at 58 years. It should not
have been left to the sweet will of
some officers to recommend extension
to one person or the other. It
should have been made the right of
every employee of the Central Gov-
ernment to retire at the age of 58
Now, in this country, I know there
are some Universities where people
retire at the age of 65, all honour to
them; in some Universities people
retire at the age of 82, 1 thank them.
But what I would say is that the
superannuation age jfor those per-
sons should have been kept ai 358
years.

Now, I come to my third point.
The Central Government, 1 think, is
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one of the biggest employers in this
country,

Shri Narayanankutty Menon (Muk-
andapuram): Not one of the, but the
biggest.

Shri D. C. Bharma: You know
difference between you and me.
While you want to be dogmatic, [ do
not want to be dogmatic.

Shri Prabhat Kar: It is a fact.

8bri D. C. Sharma: The more you
shout about the facts. the more [ get
alarmed.

Shri Narayanankutty Menon: That
is quite natursi.

Shri Prabhat Kar: That is because
thr hon, Member does not want to
see,

Shri D, C. Sharms: 1 was submitting
very respectfully that the Central
Government is & very very big em-
ployer and the Central Government
has to look to the interests of all the
sectors of employment. It should have
am omnibus outlook. It should cast lts
eyes all around. But what happens
is this, that the terms of reference of
the Pay Commission werc such that
somr sectors were left out of account
and now we are thinking of applying
these recommendations, or similar re-
commendations, to those sectors, for
instance, the defence forces. I am
not talking about civilian employees
of the defence forces. T am talking
of defence forces as such. The
Central Pay Commission should have
been given such terms of reference as
would not have necessitated the ap-
pointment of subsidiary pay commis-
sions for this segment of employment
and for that segment of employment.

At the same time, T would say that
one sector that has been neglected all
along the line, all these years, ls the
sector of teachers, teachers of all
grades, from the elementary school
teacher to the schoat
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teacher, from Lhe secondary school
teacher to the college teacher, and
from the college teacher to the uni-
versity teacher, I would be told that
there is the Radhakrishnan Commis-
mion’s report; I will be told that there
is the University Grants Commission;
I will be told that there is the
‘Mudaliar Commission's report, 1 will
be told all that, I know. But if there
is one sector of humanity in India
which has not received any attention
in the sphere of implementation, it is
the sector of teachers.

The variegated map of teacher em-
ployment in this country presents a
very sorry spectacle. There are dis-
paritics between Delhi and Punjab,
between Punjab and U.P., between
U.P. and West Bengal and so on; the
same thing applies to the States in
the south of India as well. Disparity,
glaring disparity! thy name is the
teacher’s lot in India! Therefore, the
All  India Educational Conference
passed a resolution at its last econfer-
ence held under the presidency of
Professor N. K. Siddhanta, Vice-
Chancellor of the Calcutta Univer-
sity, that there should be & second
pay  commission appointed, Of
course, it may be asked: ‘What has
the Central Government got to do
with it?". But I ask: What has the
Central Government got to do with
the universities? Why did they ap-
poir! the University Commission?
Why did they appoint the Commis-
sion on Secondary School Education?
Why have they got the Elementary
School Education Council? Why have
they got the Secondary School Educa-
tion Council? Why have they got
the University Grants Commission?
Why have they got all these things?
I the Central Government think that
they can meddle with all these
things—they have appointed a com-
mittee for reform of examination,
they have appointed a committee for
moral instruction in education, they
bave appointed a medium of instruc-
tion committee; they are appointing
all kinds of committees to deal with
the various aspects of education; and
T am very glad that they are doing
these things—I would submit very res-
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pectfully that something should bec
done to give the elementary school
teacher, the dary school teacher,
the college teacher and the university
teacher also g ray of hope. I think
this is wanting.

I do not want to say this on the
floor of the House, but it is being sald
everywhere +that the elementary
school tcacher in some States com-
pares very unfavourably with the
class IV employees of the Govern-
ment of India. Here are the nation-
builders of my country, and they do
not have those emoluments, which
the class IV employees of the Govern-
ment of India have. Of course, I
want the class IV employees of the
Government of India to have monre;
I do not say thaf they should not
have as much, but I would certalnly
say that Government must give &
fair deal to the teachers of India, of
all el The teachers of India
have been neglected even in free
India. They have been giverv only
reports and commissions. They have
been given only working group
reports. They have been given only
hopes. They have been given the
triple benefit scheme, this scheme and
that scheme, but those schemes have
not been implemented,

I would say, therefore, that the
disparities between the private school
teachers and the municipal school
teachers, between the corporation
teachers and other teachers, between
the district board school teachers
and others, should be examined and
done away with.

I now come to my last point which
deals with the staff that is employed
in the Indian FEmbassies abroad.
There are two kinds of staff there.
There are some members of the staff
who are sent from India, and there
are some members of the staff who
are recruited from the country where
the embassy is located. That is very
good. We need both these types of
staff. I have nothing to say agninst
these two kinds of recruitment. But
do you know that an Indian member
of the staff of an embassy gets far less
than his counterpart who is recruited
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from that very country? In spite of
the fact that he gets some subsidy
for rent, and some allowance and so
on, yet his remuneration does not
come up to much, and he suffers from
a sense of grievance when he coum-
parcs himself with the person who is
recryited from that very counfry. 1
think this kind of grlevance should
be done away with.

So, I would say that the pay com-
mission have done good work so far
as the pay-scales are concerned, but
the pay commission should have
taken note, more of the needs of what
1 call as the under-dog than of the
needs of the top-dog. I want in my
country top-dog to flourish. I want
in my country top officers.

Shri Prabhat Kar: Horses.

Shri D. C. Sharma: My hon. friend
has got a habit of interrupting like
this. That was why 1 called him
trouble-maker; he is creating trotible
for me, when I am speaking.

I want that the high officers should
get all that they want; I do not deny
them anything; I am not one of those
persons who want to deny them any-
thing; I am not like the hump-backed
woman, who said that all women
should become hump-backed, T want
them also to flourish. I want every-
one to flourish. But as 1 am a firm
believer in the socialist pattern of
society—it is not because I belong to
the Congress that I am a firm believer
in that, but even otherwise. I am a
firm believer in that—I want that
while all the classes of persons should
flourish in my country, T want that
these elementary school teachers, class
IV employees—there are so many cate-
gories of them—and so on should also
be given more, so that they do not
suffer from any sense of grievance.

Shri 8. L. Saksena (Maharajganj):
We are discussing a very important
report which is going to affect the
structure of emoluments of not only
those in the service of the Central
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Government, but the emoluments of
those in the warious industries in thig
country as well, Many wage boards
are working. For instance, there js
the wage board for the sugar indus-
try, then there is the wage board for
the textile industry, which has sub-
mitted their report; then there is the
report of the wage board for the
cement industry and so on. And now,
we have got the report of this pay
commission. And this report which is
for the employees of Government,
which should be the model employer,
is so reactionary that I am afraid that
it will have a very bad reaction on
the emoluments in other industries as
well,

I am surprised to find that this pay
commission, namely the Jagannatha
Das Commission, have not only chang-
ed the recommendations of Dr.
Aykroyd about nutrition, which are
so necessary for the Indian workers,
and according to which certain scales
have been laid down, but they have
even reduced the cost of living to a
figure much below what was agreed
to at the Fifteenth Indian Labour
Conference,

Sir, at the Fifteenth Indian Labour
Conference, the Government, labour
and employers’ representatives agreed
on a particular minimum wage and
a fair wage. They laid down that the
minimum wage shall not be less than
a particular minimum, It was men-
tioned to the workers that »n parti-
cular amount of food and a particular
amount of cloth and certain other
things will be given. On that basis
Government themselves admitted that
the minimum emoluments should not
be less than Rs. 125, That principle
was accepted by the Government
themselves, But, Sir, here we find
that this Pay Commission has brought
down the figure for the minimum
wage for 1040 prices from Rs. 125 to
Rs, 70, They say that Rs. 70 is quite
a good basic minimum wage. This is
based on the cost of living index to
be 100 on the prices prevailing in the
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year 1040, On this basis they have
recommended that the minimum wage
ghall be Rs, 70. The Cement Wage
Board has recommended a wage of
Rs. 94, Similarly, the Textile Wage
Board has recommended a wage which
comes to Rs. 120, That means that if
we accept this report and its princi-
ples, then, the millowners will say
that as Government have accepted
this rate as model employer, the mill-
ewners need not pay higher wages.
That means that this recommendation
will have reaction all over the coun-
try,

Sir, we are now on the threshold of
the Third Five-Year Plan. We want
to have a big Plan and we want that
it should be fulfilled. It is obwvious
that without the co-operation of
labour, the Plan cannot be implement-
ed and fulfilled, If labour does not
get enough to eat, it cannot discharge
its responsibilities. As I sald, this
minimum wage has been accepted by
Government, labour and employers'
representatives at the Fifteenth Indian
Labour Conference, The workers
should be provided with the requisite
food, clothing and shelter and should
be paid the necessary minimum wage,
S0, that was the principle that was
accepted at that Conference. But
those principles have been thrown
overboard by the Pay Commission and

they have advanced certain new prin-
ciples,

Sir, the fundamental assumptions of
the Pay Commission are wrong. If
Government do nnt modify or review
their recommendations and come to
a decision, I am afraid that as it is,
the whole structure of pay and emolu-
ments of people in all the industrial
establishments will slso be g®acted.
Then, Sir, what would be the result?
The result would be that our Third
Five-Year Plan will be affected by
Industrial disputes and labour unrest.

Sir, the Pay Commission refers to
the middle-classes, Those people
whose emoluments are affected mostly
by the recommendation of the Pay
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Commission are the middle-classes.
They depend very much on the low
salaries that they get. The middle
classes are the people who are the
hardest hit. And yet, Sir, it is the
middle classes on whom the economic
structure of any stable society ecan
res!, It must be remembered that if
they are not paid adeguately the very
edifice of our economy will be serious-
ly affected, So, from the point of
view of the general structure of
society, the middle-class is the most
important class; and yet, it is they
who are the hardest hit by the Report
of the Pay Commission.

I would, Sir, now go into some parti-
cular aspects of thizs Report, About
the principles and the quantum of
wage for 1049 prices as base, I have
already said that the minimum wage
fixed at the Conference of Govern-
ment, labour and employers' represen.
tatives Is Rs. 125, Therefore, the
amount which has now been laid down
as the minimum wage is most unjust
and it will not oniy affect the Gov-
ernment servants but it will affect all
the employees in all our industries,

As regards dearness allowance, the
principle on which it has been worked
out is also retrograde, I hope Gov-
ernment will consider this and see that
this principle is also amended in a
way that the Government servants
get enough so that they may be able
to work efficiently and will be able to
do their full amount of work in the
new Plan that we are bringing for-
ward. It is very surprising that while
we have reduced the basic minimum
wage, in many other cases I find that
the salaries which employees will be
getting hereafter will be less after the
Pay Commission’s report is implement-
ed. Several people have tnld me
about this. I see that as per ‘the
recommendation of the Pay Commis.
sion Report the Government employees
will have to work for about 30 more
days in the year, Work for 30 more
days is taken from them for which
they will not be paid, That is most
unfair, Sir. When you are increasing
the load of work from them, you must
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pay them compensatory wages, You
must pay them some more remunera-
tion. If you want more work from
them, at least pay them enough, be-
cause they must be enabled to keep
their body and soul together.

Then, Sir, certain other facilities
which they have got have been taken
away in many cases, I may say that
one of the most crying needs today is
the question of equalisation of the
emoluments of the State Government
servants and the Central Government
servants, It is very painful to find
that in the same place there are peo-
ple who are drawing Central Govern-
ment scales of pay and there are peo-
ple working nearby, drawing State
Government scales of pay. That
creates much bad blood, This is the
first charge on every State Govern-
ment and they should see that the
employees get the minimum wage so
that they will be able to live. If
the Government themselves think that
Rs, 70 is the basic minimum wage,
how can this be ensured? Suppose an
employee of the Central Government,
say, in the Railway Department, gets
e salary of Rs, 70, in Lucknow. How
can it be that a lower amount will be
required by a Government servant
working in the State Government?
Therefore, even if it is accepted that
Rs, 70 is the basic minimum wage, it
should be made applicable to State
Government gervants also. There is
no justification for the disparity in the
pay scales between the Central Gov-
ernment and the State Government
employees. So, I would suggest
that the Government may review
the whiole recommendations of the
Pay Commission from this point of
view and see that the disparity is
rimoved.
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which should govern the structure
of emoluments and conditions of
service of the Central Govern-
ment employees,
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“We enguired from the Govern-
ment whether the Indian Adminis-
trative Service and the Indian
Police Service were covered by
our terms of reference, Members
of these Services, as such, are not
Central Government employees.
The majority of them work in the
States, and while so working are
employees of the respective State
Governments. But such of the
members of those Services as are
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serving the Central Government
ure, while so serving, Central
Government employees. Further,
the time-scales of the Indian
Administrative Service and the
Indian Foreign Service (the latter
a Central Service) are identical:
ung so are the time-scales of the
Indian Police Service and the
Class I Central (non-technical)
Services. In the circumstances, it
appeared to us that it might be
somewhat anomalous if, on a strict
interpretation of our - terms of
reference, we were to exclude the
two gll-India Services from our
enquiry. We reccived a reply
ifrom the Government to the effect
tnat thosc Services are controlled
jointly by the: Government of
India and the State Governments.
that in the majority of cases mem-
bers of those Services serve the
Central Government on tenure
deputations und while so serving
hold liens on posts under the State
Governments; and that in the
circumstances, it was not possi-
ble for the Government of India
to refer unilaterally to the Pay
Commission questions regarding
remuneration and conditions of
service to members of those
Services. The Government, how-
ever, added that if in formulating
rur recommendations with regard
n Central Government employees
we wished to make any observa-
tions regarding the all-India
Services. those observations would
be given due consideration. While
we have had occasionally to refer
tn the all-India Services in the
course of discussion of problems
falling within the scope of our
mguiry, we have refrained from
making any suggestions in respect
of those Services".
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Shri Rajendra Singh: Mr. Chair-
man, it would be well to recall the
different conditions and the different
background under which the First
Pay Commission and the Second Pay
Commission came into being. During
the course of the Second World War
and for several years after that, the
prominent issue was the rising prices
and the First Pay Commission was
called upon to relate the income of
the workers to the needs arising out
of the rising prices, The First Com-
mission in spite of the limitations did
well and it was the Government
which repudiated certain of its basic
recommendations and observations, It
will go down in the history as a land-
mark in honest thinking.

But so far as the Second Pay Com-
mission is concerned, it was set in an
entirely different background, During
the course of the last 10.12 years we
have changed to a very appreciable
degree our social outlook and the
social policy which should govern the
declsions regarding all matters. When
the demand from the workers came
for the constitution of the Second Pay
Commission it was felt that the Second
Pay Commission would take into ac-
count the changed conditions and
orientate the salaries and emoiuments
of different types of workers to that
end,

Viewed from that angle the report
of the Second Pay Commission and its
recommendations are entirely disqu-
jeting and disconcerting. The Second
Pay Commission, as many speakers
have pointed out very pertinently, has
gone beyond its scope and terms of
reference, It did not rise to the oe-
casion and meet the needs of the time
but it had also the audacity to take
away from the workers things which
they had gained and enjoyed after
centuries of hard struggle and sacrifice,

One of my colleagues here, while
initlating the debate, raised a histori-
cal issue concerning the personnel of
this Pay Commission. He was very
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right. Marx said a hundred years ago
that a man could not be objective on
economic issues; he was conditioned
by his upbringing and economic in-
terests, If it was wvalid during that
time, this Marxian theory is still more
valid today, In the First Pay Com-
mission, the Government had the grace
to take into its personnel one of the
representatives of the labour but in
this Pay Commission the Government
did got have the honesty te include
any of the labour Tepresentatives.
The result is that the interest of the
labour has been consistently denied.
But, Sir, apart from that this Com-
mission has done a great mischief in
trying to equate all types of workers
into one bracket. Although the Cen-
tral Government happens to be the
employer in respect of the Railways,
Posts pnd Telegraphs and sewveral
others like that, one has to take into
account the different natures of the
industries in which the workerg are
employed, For example, Sir, in res-
pect of the Railways it is a commer-
cial enterprise and the salaries and
emoluments given to the workers have
to be related not only to the minimum
that you can give to an employee of
the Central Government but also the
capacity of the industry to earn.

Sir, during the course of the enquiry
the All India Railwaymen's Federa-
tion submitted a memorandum to the
Commission in which it very emphati-
cally and supported by gstatistical data
brought to the notice of the Pay
Commission that the Railways today
has a capacity to reasonably augment
its income to the tune of Rs, 185
crores, The Commission was so
wooden-headed that it could not go
into the details of it and outright re-
jected all the reasonable demands that
were put forward by the All India
Railwaymen's Federation. Sir, it
would be in the fitness of things to
remember the observation of the
Varadachariar Commission which it
made as 8 matter of future course and
direction that the State should take,
1t said:

“State must now take steps for-
ward in the direction of giving
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eflect to living wage principle in
deou'ing with its employees; and as
a matter of social policy, the
lowest rate of remuneration should
no: be lower than a living wage
and that the highest salary should
also as a matter of social policy
be kept down as far as possible,
consistent with essential require-
ments of recruitment and effi-
ciency,”

The motive of the first Pay Com-
mission was to re-orientate the whole
principle of wage policy and bring it
up so as to relate it to the needs of
the changing concept of social justice,
but the second Pay Commission very
cleverly switched on to the last line
where the first Commission says:
“recruitment and efficiency”, It will
be good to remember, Sir, that this
principle was enunciated by the Isling-
ton Commission which had no other
interest than the maintenance of the
British regime in India and all its
recommmendations, in spite of loud pro.
fessions, were meant and designed
from that angle.

The second Pay Commission inter-
preted the observation of the Isling-
ion Commission, which was something
like a buried thing in the changed
context of the country, in a very con-
servative and reactionary manner, I
am sorry all the more for the act of
the Government because this Govern-
ment which times without number, in
season and out of season, claims to
design its whole policy and its objee-
tive for the creation of a socialist
society, did not have the courage te
outright reject the recommendations
of the Commission but it had the
audacity to accept those recommenda-
tions of the Commission which in-
fringed on their terms of reference.

Sir, the Second Pay Commission has
said that in a developing economy
there is a need for marginal producti-
vity and, naturally, some savings have
to be made for augmenting the tempo
of economic development in the coun
try. Nobody can deny that.
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[Shri Rajendra Singh])
14 16 hre.

[SEr1 Murcsann Duse in the Chair|

1 would like to ask in all humility,
has there been even & single case in
the whole history of any country
where any increase in the emoluments
of workers has jeopardised the nation-
al economy? Sir, it would be in the
fitness of things to remember that
when Roosevelt came into power the
whole nation was suffering from a
severe crisis of slump. The conserva-
tive economist’s approach was to cut
down the wages, to close the factories
and to do things of a similar nature,
but Roosevelt behaved in a different
way. He increased the wages, he em-
phasised fuller employment and the
result was something which has gone
down in history as a milestone,

To my mind, Sir, it seems that the
Go?e:mment today lives in a pre-his.
toric age, the age of Marshall and
Adam Smith, There is, as you know,
the Labour Conference constituted by
the Government, private employers
and the representatives of the labour.
Certain decisions are arrived there
every year, It is hoped that the
Labour Minister who presides over
this Conference will take opportunity
to implement those decisions.

Mr. Chairman: The hon. Member
should try to conclude now,

Shri Rajendra Singh: Sir, I should
be given at least 20 minutes,

.nr. Chairman: Only ten minutes are
Eiven now. There is one more hon,
Member who wants to speak on this,

Shri Rajendra Singh: Some hnn.
Members were given even 30 minutes.
:"hy should there be this discrimina-

on in my case. I know that this
Government is based on discrimina-
tion, but at least in this House there
should not be any discrimination,

An Hom, Member: This is your first
day, Sir,
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Mr. Chairman: Will the hon. Member
kindly not attribute partiality or any-
thing of that sort to the Chair?

Shri Rajendra Singh: No, Sir. [ am
the one man who would like to uphold
the dignity of the Chair more than
anybody else in this House,

Mr. Chairman: By attributing par-
tiality you are certainly not adding to
the dignity of the Chair or the dignity
of the House,

SBhri Rajeadra Singh: Sir, [ have
been telling that the Labour Minister
presides over the Labour Conference.
He happens to be a member of the
Cabinet, The decisions that are arriv-
ed at in that Conference have to be
implemented by the Government. At
the Fifth Labour Conference the policy
for the basic minimum wage was deci-
ded, But it is a sad thing that the
Commission as well as this Govemn-
ment had shown an affront by deny-
ing their responsibilities arising out
of these decisions. It is universally
recognised that Dr, Aykroyd's theory
is the one, so far, that could be ac-
cepted by any Government for the
purpose of providing their employees
with adequate calories, The Commis-
sion rejected it outright without any
reason or rhyme and it had also the
audacity to say that since the people
in Japan can live on lower valuesa of
calories, we Indians can also do so.
The people in Japan have the habit of
consuming frogs, Would the Com-
mission have the same recommenda-
tion for the Indians?

You know that in the railway, the
casual labour ls employed on a very
large scale, By the persistent efforts
of the All-India Railwaymen's Federa-
tion, the numbers of these casual
labour people were very much reduced.
But, due to the recommendation of
the Pay Commission, what has already
been done will be watered down. It
is presumed that the State Govern-
ments would be fixing a minimum
wage, but it would be well to re-
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member that welders and fitters who
happen to be skilled workers in the
railway could not expect to have any
improvement because many of the
State Governments do not have any
inclination—at least they have not
shown any such inclination thus far—
to fix a minimum wage and do justice
to them.

I would like to show how at least
in the railways the recommendations
of the Pay Commission have adversely
affected the workers, It nullifies the
policy relating to avenues of promo-
tion evolved by the Joint Advisory
Committee, 1050, “New Deal, 1867,
Justice Shankar Saran’s Tribunal
Award, 1958, Class IV Staff Promotion
Enquiry Committee, 1958, and laye
down a principle inimical to the in-
terests of the railwaymen. Secondly,
the differentials have not been worked
out on a scientific basis and taking
into consideration the nature of duties,
and responsibilities. Reduction in the
minimum and maximum of scales of
pay, introduction of low rates of an-
nual increments and unwarranted im-
position of efficiency bar examinations
even for the unskilled staff and at
more than one stage for others result
in substantial reduction of emolu-
ments, Increase in the hours of em-
ployment and curtailment of leave
and holidays is contrary to the provi-
sions of the Adjudicator’s Award and
will result in loss to the tune of Rs, 23
crores to the railwaymen alone and to
greater unemployment to others,
There is curtailment in the pass and
PTO facilities granted to the railway-
men since the very inception of the
rallways. There is curtailment in the
‘medical benefits available to the rafl-
waymen at present. There is an In-
crease in the house rent by the calcula-
tion of the rent on the basis of six
per cent of the capital cost instead of
four per cent at present and adding
to it the cost of gite, There is reduc-
tion in the overtime allowance. There
is an adverse recommendation on pro-
motion and character rolls, service
conduct rules, disciplinary and other
departmental rules including the pro-
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vision of rules 148 and 170 (para. 3)
of the Establishment Code, Vol I
whereby a railwayman can be removed
from service without assigning any
reason, a provision which is uncom-
mon to other departments of the Cen-
tral Government, There is a denial of
eivil, political and trade union rights
to the railwaymen and rendering them
as second class citizens of the coun-
try.

I have enumerated, of course not
much in detail, the points that need
~onsideration. I have enumerated
them at least in a broad way, and
these are the aspects on which the
rulwaymen who number about ten
lakhs end who run the transport
service by rail throughout the length
#nd breadth of this country are goiny
to lore.

Dx, Ram Subhag Bingh (Sasaram):
ladakh,

Shri Rajendra Singh: They wi'l
heve to provide for that, Therefore,
in all humility, I would urge on the
Government to revise its mind, fo
search its heart; (interruption). I do
rot know whether they search their
heart.

Shri Braj Raj Singh: They have got
no heart. How can they search?

Shri Narayanankutty Menom: He i3
paying a big «ompliment for the first
time! (Interruption).

Shri Hajendra singh: Well, Sir, 1
had been urging on the Government
at least to associmte the All-India
Railwaymen's Federation while fram-
ing the rules and binpwcmenting the
recommendations which are accept-
~ble to the federation, and to appoint
‘'mmediately a permanent wage board
for the railwaymen coneisting of
representatives of the Railway Minis-
try end the All-India Railwaymen's
Tederation with & neutral chairman to
determine the swmles of pay and
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[Shri Rajendra Singh]
service conditions for the railwaymen
‘~ommensurate with the risk, responsi-
%ility and hazards connected with the
duties of railwaymen which are pecu-
‘liar to the railway service and
uncommon to other Government
services, With these words, I would
again counsel the Government.. ....

rorew site witfire s Wt (we
,Ro Wurw tgh) : DAy,
o & fiz e afard

Rhri Rajendra Singh: One issue
which has been raised by the hon.
WMembers is that since the State Gov-
ernnients are not going to relate the
sularies and the emoluments of their
employees to the salaries and emolu-
ments of the Central Government
smployees, it is not in the interests of
the economy of the country to allow
the Central Government employees to
get what others would not get and
make them a privileged class. If [
remember aright, the hon. Minister
who is sitting here, while inaugurat-
ing a conference of some departmental
union of the employees, rebuked the
Central Government employees that
they should not insist on getting a
betler treatment, a privilcged treat-
ment, from the Government since the
peasantry of this country, the common
people of the country, are not having
all that they want and for years
together they would not have them.
Therefore, he went on to say that they
must keep out from: demanding such
things from the Government. I agree
that the economy of the country is
not such as can permit us to indulge
in luxuries. But if it is applicable to
the under-dogs, in the words of my
bhon. friend the professor over there,
those who are the top-dogs should
alro he prepared to make similar
sacrifices in the name of the country
and in the name of social justice. It
is equally justifiable to demand from
them that they should make such
sacrifice. (Interruptions).

786
Military training in
Educational Institutions

Mr. Chalrman: It is 2.30 now,

1431 hrs,

COMMITTEE ON PRIVATE
MEMBERS' BILLS AND
RESOLUTIONS

Frrrv-rorra REPORT

Shri Jadhav (Malegaon): I beg to
move:

"“That this House agrees with
the Fifty-fifth Report of the Com-
mittee on Private Members’ Bills
and Reeolutions presented to the
House or the 10th Februmry, 1960."

Shri Braj Raj Singh (Firozabad)-
have tabled the following amend-
mant,

“Subjert to the condition thst
the tim: allotted for the discus-
sion of the resolution regarding
quitting the Commonwealth he
increased by one hour.”

Shri D. C. Sharma (Gurdaspur): [
second that amendment.

Mr. Chairman: I believe that grant-
ing one nour more is in the discretion
of the Chairman who may be thare
at that time. So. I think this mey
be held over till that time.

Shri Braj Raj Singh: All right, Sir.
Mr. Chairman: The question is:

“That this House agrees with
the Fifty-fifth Report of the Com-
mitter on Private Members' Bills
and Resolutions presented to the
House on the 10th February.
1p60."

The motion was adopted.

—

14.32 hrs.

RESOLUTION RE: COMPULSORY
MILITARY TRAINING IN EDU-
CATIONAL INSTITUTIONS —
contd.

Mr. Chairman: The House will now
resume further discussion of the
following Resolution moved by Shri
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Prakash Vir Shastri on the 18th
December, 1858, namely:

“This House is of opinion that
steps be taken to introduce com-
pulsory military training in edu-
cational institutions.”

Out of 2} hours allotied for the dis-
cussion of the Resolution, 18 minutes
have alreadv been taken up and
2 hours and 12 minutes are left for
its further discussion today.

Shri Prakash Vir Shastri may

continue his speech.
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Mr. Chalrman: Resolution moved:

*This House is of opinion that
steps be taken to introduce com-
pulsory military training in educa-
tiona] institutions.”

There are some amendmenis. Are
hon. Mombers moving them?

Shri U. C. Patnaik (Ganjam): 1
want to move my amendment, I
move:

In the resolution.—
add at the end—

“by providing for basic military
training for al]l studenis by the
nearest Army, Navy or Air Force
units.” (2)

Shri Naldurgkar: I have got my
amendment No. 3. L

Mr. Chairman: That widens the
scope of the resolution and, for that
reason, it seems to be out of order.
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Dr. Gohokar: I move:
In the resolution,—

after the words “military
training” insert—

“for, healthy students”

Mr, Chairman:’ The resolution and
the amendments are now before the
House,

Shri U. C, Patnalk: In moving my
amendment and making some other
constructive suggestions on the sub-
ject, 1 must state that this is one of
the most important resolutions that
hag come up before this House dur-
ing this Lok Sabha session. The sub-
ject has to be approached from
various points of view, but the first
and most important matter is the
prevailing unrest among students,
what vou may call “student indisci-
pline”; you may cal]l hooliganism or
rowdyism, if you prefer it. But, then,
there is no doubt that in our educa-
tional institutions today therc is a
great deal of unrest, which has got
to be considered from every aspect
and which has got to be checked in
the national interest, because the
student of today is the citizen and
leader of tomorrow. So, you have to
think in terms of his education and
training so that the best in him is
brought out for national service, both
in normal times and in emergencies.
Therefore, you have got to consider
it, maybe from this negative aspret
also, namely, from the viewpoint of
checking the student unrest, of mak-
ing them more disciplined members
of the national force and of utilizing
their services in a better way,

But 1 would appeal to the Govern-
ment to consider it from another
point of view, namely, from a posi-
tive point of view. It has been often
described that “mischief is misdirect-
ed energy”. A student or a young
man who shows signs of restlessness
and mischief is not a man to be dis-
carded, or disliked, or looked down
upon. He has got energles, more

in Educational Institutions

energies probably than the goody-
goody fellow, and those energies are
not being canalised properly, and for
lack of outlet the energies are mis-
directed. So, in scouting the most
elementary definition of mischief is
“misdirected energy”. So, student
indiscipline has to be considered
from the point of view of utilizing
that energy which is now finding no
outlet, which ig now feeling frus-
trated and going in a wrong direc-
tion. You have to canalise it in the
national service for building up the
citizens of tomorrow. Therefore, I
would request the Government to
look at this unrest problem from the
point of view of utilising their ener-

* gles in the national interest. There-

fore, I would request Government {o
consider this subject as a very im-
portant one and to see that youth
enthusiasm is properly utilised.

Another thing that will be neces-
sary is the co-ordination between the
different departments, I will explain
it by saying that it is not merely the
Defence Ministry which is to be in
charge of training of the youth, nor
merely the Education Ministry which
is to be in charge of the subject, nor
merely the health school of Raj-
kumariji which is to tackle the sub-
ject, nor merely the Rehabilitation
Ministry {rom the viewpoint of
National Discipline organisation, but
all the departments who have got to
approach this subject as they should
approach every other subject in our
national economy, namely, a co-ordi-
nated effort to tackle the problems.

Since we achieved freedom, our
Government has forgotten one pro-
blem. It has been thinking of very
big projects, of Five-Year Plans and
s0 on, but it is forgetting the main
problem of organising our manpower,
of training our manpower and of mo-
bilising it, whether they be youth or
old men, for national service both in
emergencies and in normal times. We
have to make our youth as well as
others disciplined, physically fit, men-
tally alert and emotionally patriotic
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in order to build up the country be-
cause we are feeling frustrated and
the proper atmosphere is not there.
We have got to create all that by
tackling our manpower problems as
we have not been tackling them.

In this connection I will point -out
that our youth are not having pro-
per outlet in the shape of physical
training, physical culture, military
discipline and so on. What is the
strength of our boys and girls in
schools and colleges? It is huge.
According to the latest report of the
Education Ministry—they have given
the latest report for 1956-57—the
total strength of boys and girls in
colleges and universities is 7,49,846; in
vocational, technical and special
schools it is 7,00,083. The total is
76,36,820. What is the number that
has been served by the NCC and the
ACC? NCC is a sort of military
training, of course, but ACC only
gives a military bias and social-ser-
vice training. The number in NCC
on the 1st January, 1949 was 102,253
out of which the Senior Division,
which relates to these 76 lakhs, was
only B2,653—73,407 boys and 9,246
girls. We are grateful to the hon.
Defence Minister who has announced
that he is going to expand the NCC
by about a quarter million more. I
would say that even taking all this
and the proposed expansion into con-
sideration, it is going to cover a very
small fraction of our youth in colleges,
universitics and other post-matric
courses.

The total strength of our scouts is
bout 5 lakhs in the whole country.
'or the Junior Division, the younger
students who are very large in num-
ber, it is only tive lakh scouts. Junior
Division boys and girls are 92,258
and 17,342 respectively and in ACC,
which gives only & military bias, it is
about 8§ lakhs. So, of all the student
population, not more than 10 per
cent are covered by all these systems.

The National Discipline Scheme is
being worked out in 588 schools in
Bombay, Bengal, Delhi, UP, MP and
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J&K. So, these are all the training
facilities for physical culture, military
training, military discipline and all
that, available in our schools and
colleges. [ do concede that educa-
tion is a State subject. We have only
to give some sort of refresher courses,
higher education and all that. But
apart from that, it is the duty of the
national leaders to look to education
and to the training of our youth, As
I submitted, the number of boys and
girls in our educational institutions,
who are covered by all these schemes,
including the NCC and the ACC is
not very large. 1t is not more than 10
to 12 per cent of the total.

Then there is another aspect which
I may refer to. That is also an im-
portant aspect. It is the cost aspect.
It is true that the Centre 1s bearing
some part of the cost but the States
have to bear the bulk of the cost.
The expenditure in NCC is about
Rs, 200 to Hs. 300 per head per an-
num. The expenditure in ACC is
Rs, 65 to Rs. 70 per head per annum.
The expenditure in the National Disci-
pline Scheme is about Rs. 3 to Rs. 5
per head per annum. ln scouting also
it 1s almost the same. So we have to
consider the question from the view-
point of cost. We have to consider the
question from the viewpont of the
number of people that we are going
to cover by all these schemes.

I would also ask one or two other
aspects to be considered, particularly,
when the hon. Defence Minister and
his entire organisation is here. I would
like to bring to the notice of the
House some other aspects. Today
probably it is a heresy to say anything
against the NCC or the ACC. It is
true that our hon. Defence Minister
is giving hope to the country against

‘the Chinese aggression by saying that

he is increasing the NCC by about
a quarter million people. But then
I would ask a very humble question
of the hon. Defence Minister.

Shri Surendranath Dwivedy (Kend-
rapara): He does not admit that it is
an aggression.
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Shri U. C. Patmalk: I would ask
one question and that is this. How
many of these NCC and ACC boys
have been absorbed in the military
organisation during the last ten years?
1 come from a State where we have
two battalions. Not more than three
or four persons from two full batta-
lions have been absorbed during the
last ten years in military aenrice,l So,
NCC and ACC training is being given
but they do mot accept that this train-
ing is of very great help. They have
not absorbed any of these trained per-
sonnel. You know, Sir, in the NCC
there are A, B and C certificates—
A certificate for Junior Division and
B and C certificates for Senior Divi-
sion. There are so many boys in
these universities who have won these
B and C certificates, that is, they are
considered to be the pick of the boys.
They have been; working as non-
commissioned officers, warrant offi-
cers, cadet officers, sergeant-majors
and under officers and all that, In
spite of your having so many people
with certificates and working as ser-
geant-Majors and under officers, not
more than three or four from two
ful] battalions have been taken dur-
ingthelnntmyeminhwm-
vice or in the Territorial Army. Terri-
torial Army is a citizen force. It
should have been easier to absorb
some of these ex-NCC cadet officers
who have taken B or C certificate in
the Territorial Army. No one is being
utilised. That is one objection. You are
now flauting this NCC training in the
face of the nation which tells you
that you are not prepared to meet
the Chinese aggression, but have
you been utilising these NCC trainees,
particularly the cadet officers who
have got B and C certificates?

15 hrs,

There is no continuity in this NCC
anywhere., A man undergoes NCC
training and he is thrown out. He
joins some other service, some depart-
ment, and there is no continuity
for the NCC ftrainees either in the
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Territorial Army or in the Home
Guards or any other organisation,
much less in your military organisa-
tion. So, I would submit that this
so-called training is not only not
adequate, not only costly, but it is of
practically no use to the nation., Of
course, a few thousands of our boys
are getting trained in drill and disci-
pline every year, 1 do concede that,
but apart from that minor sentimen-
ta] bencfit, it has not benefjted the
defence organisation, nor it bene-
fited those boys and girls who have
undergone the training,

In every country in the scout move-
ment and military traming organisa-
tions, there is always an attempt to
build up the emotional sentiments of
the boys and girls by appealing to
their nationalism. There are patrio-
tic songs, slogans, patriotic stories and
s0 on, but here-in our NCC organisa-
tiom, as in the army organisation, the
biggest ban is against slogans, songs
and shouts. I have discussed this
matter with very senior officers. I
wanted to know why they do not even
sing the Vonde Mataram except over
the gramophone, why there is no at-
tempt 10 rouse the national sentiment.
They have told me what they consider
to be the real reason. They say
mere emolion should not be appealed
to boys and girls should be made to
fall in line and do the drill etc., just
as mechanitaily as possible; they must
be made to fall in line with the mili-
tfary training in a mechanical way,
not by rousing the emotions and senti-
ments, be they of patriotism, be ‘they
of nationalism. That is why today in
the armed forces as well as in the
NCC this is banned. So, the approach
which you should give the boys and
girls is not there. You simply train
them to mechanieally fall in line; you
train them in squad drill, in arms
drill, jusi a little rifle shooting, and
then they go, and you say it is practi-
cally no use. Therefore, I would like
those concerged to see that this train-
ing for boys and girls is made uni-
versal as far a= possible, so that every
boy and girl who is physically fit is
given Lhe training. How can that
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be donc?—by reducing the cost, by
making it a mass organisation. How
is the cost to be reduced?

Today the cost per head in NCC is
about Rs. 200 to Rs. 300. A country
Like ours cannot afford so much.
Here I would like to be a little hetere-
dox by bringing in what we saw in
a country which is now hostile to us
about two :eérs ago when a parlia-
mentary dciegation visited it, ie.,
China. The report of the individual
members has been published in this
book. In Part II of the Report I
had given a report on Chinese mili-
tary organisation, its strength and
the methods by which it was giving
universa! military training. It is true
that in today's circumstances we can-
ro! refer 1o all these things with
approval, but if there is anything
good in any system, we should look
into it,

1 was in charge of submitting the
report on the military organisation of
China and a senior Marshal who was
in charge of the political department
of the armed forces of China was
there {0 give us information. We had
discussions and I tried to point out
that in their ion they had
nothing like the NCC or the ACC
which we hadi. He wanted to know
our expense per head and the per-
centage covered. I told him the ex-
pense was about Rs. 200 per head and
that five to seven per cent of the stu-
dent population wag covered. Then
hz began talking in a very peculiar
way. He said we were a rich coun-
try, we had attained freedom two
years eariier, we could afford to have
a veiy costlvy organisation for a very
small seclion “of the boys, but that
tney could not do it, So, he took us
the nixt day to a university centre
with about 10000 to 14,000 boys and
girls when they were having  their
recrcation hour. There was no NCC
or military training, but all the
10,000 fo 14,000 boys and girls were
on the parade ground, The nearest
military station brought weapons in
@ truck. A section wag having arms
deil] with those weapons, another sec-
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tion was having squad drill, another
section was having this or that type
of games. All this came under the
Minustry of Physical Culture and Re-
creatiun in that country, and every
boy anc girl bad real military train-
ing without any expense to the Ex-
chequer. They were wearing the
Scn-Yat-5en uniform, navy blue pant,
coat and helmet. There was practi-
caudy no exception, and by rotation
they all had the training without
costs to the State.

[ do not say you have to copy, but
1 aopcal to *he Minister to have an
organisation by which all the boys and
girls will get free military training at
ti'c minimuin cost.

« have sugnerted in some other con-
nection that we should try to evolve
semething like the standard cloth of
the war days, which is cheap, durable
anc! dues not get soiled. I had a dis-
cussion with some of the cloth manu-
facturers of Ahmedabad, and they
said that il uiere was an assurance of
lrrge szle, they were prepared 1o
manufaciure a cheap standard cloth.
“f that can be done, boys and girl:
van be cncouraged to buy it instead
f a costly dress, and that would
serve as a sort of uniform. It is a
question of approach, of our meeting
them half way and giving them sug-
gestions. The nearest military unit
can come and give the training and
there should be one organisation to
help physical culturc. Now we have
a number of organisations like the
Rajkumari Coaching Scheme, the Na-

-tional Discipline Scheme, the scouts

organisation etc, and of course the
Defence Ministry is able to force the
State Governments to spend & lot on
NCC, but we are not having an
adequate number So, the Ministry
should look at it from a positive and
constructive angle, not merely to
spend the money. The youth of the
country are the leaders and citizens
of tomorrow and that manpower has
to be trained, but our programmes are
for expenditure, not for manpower
development. I request the Govern-
ment in every Ministry to tackle preo-
blems from the manpower aspect
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which is now dissociated practically
from a!i our plans and programmes.
That manpower has to be trained and
mobilised by the collaboration of the
different Ministries at different levels,
and the problem has to be looked at
from the viewpoint of the country,
&nd not the viewpoints of the diffe-
rent individual Ministries.

Raja Mahendra Pratap (Mathura):
Can I also say a few words?

Mr. Chairman: Shri Narasimhan.

Shri Narasimhan (Krishnagiri):
Mr. Chairman, Sir, I find here the
guggestion, to introduce military train-
ing in educational institutions. But,
then, the Mover of the Resolution has
added the word ‘compulsory’. No
doubt, tha word ‘compulsory’ is not
very tastefu] to the persons who are
sought to be compelled in complain
about a particular manner. Even
with regard fo text-books, this morn-
ing our Prime Minister was saying
before the Southern Educational Book
Trust that when compelled they be-
came unsavoury., But, still we can-
not get rid of the method. Though
the Mover of the Resolution has con-
fined military training to educational
institutions, to the extent that it be-
comes compulsory, the scope becomes
very large. The number of boys and
girls comprise a vast population in
our country. I do not know why it
should be confined to educational in-
stitution only; it should really cover
all youth all over the country. Other-
wise, it will not be a full measure.

It is not a simple problem. There
arc many aspects of the question; the
" general question of defence also comes
in. Therefore, I submit to the Defence
Minister that he should appoint a
Committee or a Commission of com-
petent  educationalists and military
experts to go into this question and
study all the aspects of the matter
and make suggestions. No doubt,
some committees might have been
sppointed and might have gone into
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the question earlier, but it is better
to have a more comprehensive view
and have the whole matter examined
afresh. We must really have a very
comprehensive report on the subject.
I hope this will be considered by the
Ministry.

What my friend, the Mover of the
Resolution has really suggested is
that military education on a very
vast scale should be.imparted to our
youths, It, directly or indirectly,
amounts to universal military educa-
tion. It cannot be denied that the
problems and implications are the
same because of the vast population
of our country. Whether we cducate
and train a crore of people, or five
crores of people, or fifty lakhs of
pebple, the problems are, more or
less, the same. So, what applies to
the difficulties, advantages and disad-
vantages over universal military edu-
cation, it applies in this case also.

Now, certain observations made by
people who studied the question of
miliatry training, either amounting to
universal scale or otherwise, are alse
quite relevant here and I may be per-
mitted—I am not going to take much
time of the House—to quote some of
the passages from a book that wdill
give an idea as to how we should deal
with this particular matter. I found
a book, called ‘“Universal Military
Service” in the reference shelf of the
library. It is compiled by Robert E.
Summers and Harrison B, Summers.
It deals with problems that arose
during the War, giving military train-
ing to people. It is a very exhaustive
book. This passage is of particular
interest, Democracy itself requires
this kind of education. That is what
the authors were aiming at. It says:

“Democracy means equality of
obligation even more than it
means equality of opportunity.
It means equality in the supreme
obligation, to give everything
that one has, both property and
life, when the necessity arises. A
small professional army iz neces-
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sary to maintain instruction, to
study problems, to meet emergen-
cies, to organise. But a profes-
sional army, telied on as the
defence of a Government, is a fit
arm for monarchy only.”

The writter further says:

“A volunteer army is an aris-
tocracy, in about the best sense of
the word; but an aristocracy it is,
and a volunteer army system is
irreconcilable with democracy.
Democracy must come to universal
military obligation or it must go
out of business.”

Mr. Chairman: I do hope the quota-
tion is not very long.

Shri Narasimhan: Not at all. With
the quotation, probably my speech
will be over.

This is what the author says. Then,
another passage reads thus:

“This country is particular..
It refers to United States.

“_ .. .needs }:onscﬂpt.im for
military and for other than mili-
tary reasons.”

I am not discussing about military
conscription. I am only saying that
the adventages, disadvantages and
difficulties are fully applicable here
because we are dealing with mass
population.

It further says:

“We need it for patriotic and
moral reasons. It would bring
men together, ...

It is very i;:teresting to see how
an American quotation so nicely ap-
plies to a country like India.

“....the East with the West, the
North with the South, the men
of the shipboard, the prairies and
the mountains. It would open
the hearts of men to the realities
of comradeship and brotherhood.
It would improve the health of a
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population that has become too
sedentary, Through discipline, it
would make men more efficient
for business and industry, and as
the experience of Australia has
demonstrated, it would rid the
community of hoodlumism and
loafing.”

Tre military education will, in addi-
tion to helping the defence of the
country, also help in their becoming
better citizens. That .is what is em-
phasized when the guotation says:

“it would make men more effi-
cient for business and industry,
and as the experience of Austra-
lia has demonstrated, it would rid
the community of hoodlumism
and loafing.”

Refercnce was made to  students’
indiscipline. It is not only in the case
of students alone, but even in the
case of youth, uneducated or partly
educated. If they go wrong without
doing what they are expected to do at
their proper age, it will also go to
harm the country. The last portion
of the quotation which T would like
to read to the House is just this
sentence:

“This kind of thihg is vital to
our national unity, vital o our
democracy and vital to our man-
hood.” .

That is what they say about large-
scale military training.

So, I hope that this matter will not
be treated as a mere compulsory train-
ing in schools. It amounts to univer-
sal training and only the difficulties
of organising should be thought of and
then the Resolution rejected. I would
like the Government to see whether
the whole thing can be examined
afresh in the form of appointing a
competent committee of experts. In
the terms of reference they should be
asked to bring out all aspects of the
matter and give proper suggestions
so that the entire youth of the coun-
try may be trained in a diseiplined
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manner and also be trained in taking
up arms, if necessary, or even in ordi-
nary self-defence by way of policing,
ete, I hope the Government will
kindly take up this matter.

Mr. Chairman: There are only 1
hour and 25 minutes left now. May
I know how long the hon. Minister
will take?

The Minister of Defence (Shri
Krishna Menon): About half an hour,

Shri Khushwaqt Rai (Kheri): Half
an hour is too much. Fifteen minutes
will, be sufficient.

Mr. Chairman: Now, how many hon.
Members wish to speak on this Reso-
lution? I find that there are many
hon. Members.

Shri Gohokar (Yeotmal): 1 have
got my amendment, Sir. So, 1 also
want to speak.

Mr. Chalrman: I hope the hon.
Members will agree that the time may
be curtailed to ten minutes each. I
‘thooe, it is agreed.

Shri Goray (Poona): Mr. Chairman,
Sir, I have no hesitation in supporting
wholeheartedly the Resolution which
was moved by my friend Shri Prakash
Vir Shastri agd also the amendment
that was moved by another friend,
Shri U, C. Patnaik. This is a subject
which should not be viewed from any
purty angle. As was suggested by my
hon, friend Shri U. C. Patnaik, it is
not only the Defence Ministry which
should consider this subject seriously,
but the other Ministries also should
be associated with it. I do not think
that all the Ministries need sit tome-
ther and evolve a plan, but I certainly
expect that the Defence Ministry as
well as the Education Ministry should
put their heads together, and talke
some firm decision as to what is to be
done regarding this suggestion.

In a wav. this resolution deals with
a subject which is for ever there.
Whenever an emergency wmrises, it
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assumes a special importance, and all
of us begin to think in terms of somg
sort of military training. But I think
that this haphazard manner of dealing
with the subject should be given up,
and special effort should be made to
gsee to it that we have a long-term
scheme, so far as the youth of this
country is concerned.

In a way, I think the resolution as
drafted is too narrow. It i not only
the students in the universities, but I
would say that all the youth in this
country should be brought within the
scope of this resolution, because in
my opinion the question that we have
to deal with is this. What do we pro-
pose tn do with the most precious
asset that we have, namely, the youth
of this eountry?

It comes as a shock to us that in
this country which is trying to deve-
lop itself, and trying to bring up its
youth, not merely one university but
three universities had to be closed
down. And almost everywhere, the
professors and the teachers and the
university vice-chancellors are faced
with the problem of student indisci-
pline. But I do not thing that the
student indiscipline is confined only to
the students. Everywhere, I suppose,
there ig indiscipline in this country,
and if our nation is one of the biggest
nutions in the world, I suppose it is
one of the most indisciplined nations
8lso in the world. I think that noth-
ing much can be done about penple
who have grown older and are middle-
aged, but certainly something can be
done to the new generafion that is
coming up. That is why I think it is
very necessary to give serious thought
to the suggestion contained in this
resolution.

Another point is that we are wedded
to the doctrine of Panchsheel We
have not been able to convert the
whole world to that doectrine, and
occasions arise when our neighbours
do not subscribe to that point of view,
or their interpretation of the Panch-
sheel is entirely different, and we are
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up agalnst the problem of how to deal
with them.

I do not think that any man ¢on-
versant with military tactics
lopments will dare to say t]ut at the
eleventh hour it will be possible to
raise a sufficient number of disciplin-
d men; and the most difficult part is
to have a sufficient number of trained
officers. During the last World War,
the British Government tried to re-
cruit an Army here and with the best
of efforts they could not go beyond
two million people. Therefore, whe-
ther it is from the internal discipline
point of view or whether it is from
the point of view of meeting an emer-
gency which might threaten us in the
future, it is very important that we
devise ways and means of imparting
military education to the new genera-
tion.

5

Just now, we have not even the
skeleton of a scheme. Only the NCC
is there, and the National Discipline
Scheme is there, and there are cer-
tain private organisations in the coun-
try whizh are in this fleld. I would
like to mention in this connection the
Rashtriya Swayam Sewak Sangh or
the Rashtriya Seva Dal or the Cong-
ress Volunteer Organisation or othgr
organisations similar to them. Taking
all these organisations into considera-
tion, I do not think they deal even
with the fringe of the problem which
we have to face.

There is also another danger that if
such privete organisations are allowed
to function, then they may not func-
tion on the lines on which we would
like them to proceed. Whether
we would like to allow private orga-
nisations or political parties to have
their own volunteer corps or their
own militia is another question which,
I think, this House seriously consider.
So, the conclusion seems to be ines-
capable that early steps ought to be
taken to see to it that at least we
make a beginning with the youth
which is in the universities. I do nét
think that it should take a lot of ex-
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penditure. It will, of course, certain-

ly mean some expenditute, but as my
hon. friend Shri U. C. Patnalk sug-
gested, it would be possible for us to
devise ways and means by which we
can make it cheaper and more pdpu-
lar also.

Shri Patnaik wvery pertinently
pointed out that what is missing in
all these organisations, and in the
organisations which are run by Gow-
ernment, such as the NCC. iz the
emotional aspect of the organisatiom.

Last year, I had an opportunity to
visit some of the East European coun-
tries, and | witnessed some of the
youth festivals there. I was surprised
to find that thousands of college boys
and girls, 'young people, young men
and women from villages, had come
to participate in those festivals. In
particular, I recollect what I saw in
Softa. There I found thousands of
young men and women marching in
formation, not necessarily military
formation, but marching in a disciplin-
ed manner, and with songs and bands
and flags, and there, I saw what sort
of effect a mass demonstration = can
create. They were giving slogans, and
when they gave any particular slo-
gan, it was not just one voice shout-
ing, it was not more gramophone
record which was being played, but
literally, it was thousands of full-
throated voices coming out in unison,
and the whole arens was more or less

hypnotised.

So 1 do feel that if we want to
rreate a proper almosphere in this
m_)untry, a sense of nationalism—I am
rot pleading for creating a sense of
chauvinism or expansionist tendencies
in this country or any sabreratting—
then we have to do something on
these lines. I would say that we are
a people who are be-reft of the very
elementary patriotism. What is it
that we mean when we say that in
spite of our relations with China be-
ing what they are, there are many
people in this country who are taking
advantage of it and trying to smuggle
goods across the frontier? What is it
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that w: mean when we say thal in
spite of our ban on exports to Goa,
merchants in Bombay and other pla-
ces are sending goods to a place like
Aden and from there, they
are » again redirecting the goods
to Goa? This is what is hup-
pening. And I say this is happening
because we have not taken any steps
during the last twelve years to incul-
cate amongst the peuple even the ele-
mentary sense of nationalism. Now,
if this is to be done, I do not see any
other way of doing it except by im-
parting in our college boys and girls
and even in our high-school boys and
girls, a sense of patriotism and disci-
pline; and this will go a long way in
giving us a new generation which will
really build India. We are not the
people to build it. It is the new gene-
ration that will come up who wil
build future India. It will not be
possible to get that generation to move
along the right lines unless we give
them some sort of compulsory military
training.

Now, the idea of giving them com-
pulsory military training suffers at our
hands because of certain inhibitions.
As my friend, Shri Prakash Vir
Shastri pointed out, we have been
brought up in the Gandhian tradition
and the moment we begin to talk of
military training, we feel that we are
doing something which, is not in keep-
ing with our great tradition which the
Father of our Nation has bequeathed
to us. I would say that we must get
rid of that inhibition. There is noth-
ing contradictory in bringing up a
disciplined generation and upholding
the principles of Gandhism. In fact,
disciplined boys and girls would be
able to uphold the principles of
Gandhism much better. A disciplin-
ed nation will be more capable of
observing the basic principles of
Gandhism than a nation without it,
a nation without moral standard. Now
we have a natlon, Sir, without any
sense of discipline, a nation which is
thoroughly disorganised, a nation
which has no sense of patriotism or

.
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which has no emotional.integration at
all. Therefore, Sir, I would say let
us get rid of this idea that military
training or compulsory military train-
ing goes against the tenets of Gan-
dhism. It does not. It is in order to
have emotional integration that we
want to bring up a nation of disci-
plined people. There is need for
emotional integration in this country.
Moreover because of the caste system,
we have condemned certain castes as
unfit for military training. There are
millions of people who think that to
undergo military training is something
which is against their tradition. We
must try to gel rid of that notion too
hecause today we are thinking of
defending a country of 35 crores.

An Hon. Member: Now 42 crores.

Shri Goray: Yes, now 42 crores. IL
must be our object to see to it that
there are hundreds and thousands and
millions of people who will, if the
Lime comes, be capable of using arms.
We have been told by the eminent
guest who came here yesterday that
they have taken to demilitarisation.
He told us that now the army In
Russia is one-third of what it was.
What is their army today? It is more
than 20 lakhs. That means that at an
earlier time it was 60 lakhs or 75 lakhs
or 1 crore. We have to act in a world
where nations are talking incessantly
of peace and demilitarisation and have
armies of 50 lakhs and 60 lakhs, nu-
clear weapons and what not. There-
fore we have to se¢ that we must
have at least minimum military train-
ing Imparted to our students. To ask
for such military training is not to
ask for something which is not in

+ keeping with our nationalism but it is

something which is going to reinforce
our nationalism. Therefore I would

" very gladly extend my full support to

the Resolution which has been moved
by Shri Prakash Vir Shastri. I hope,
in conclusion, that the Government
will not treat the Resolution in the
manner in which they treat Resolu-
tions which come from the Opposi-
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tion Members. This is something
which the whole House sMould consi-
der as their own. The Minister of
Defence should consider that the very
fact that an opposition Member has
brought this Resolution means that it
is not only one party which is behind
it but that the whole nation s
demanding this sort of education, and
if they do it, the whole nation will
muster behind them and will not raise
any doubts and objections and will
not put obstacles in the way.
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Shri Narayanankutty Menon
(Muksendapuram): Mr, Chairman, I
am in agreement with some of the de-
ductions drawn by my hon. friends
who preceded me, even though 1 was
not able to completely follow the
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points raised by the hon, Mover of the
Resolution.

The most important point which was
being streamlined in every one of the
arg ts of the speakers was that
in order to instil a sense of discipline
in the youth of the country, Lhere
should be compulsory military train-
ing. There are other grounds also.
Certain remarks were made showing
that there is complete lack of a sense
of discipline especially among the
youth of the country and also the
people. It has also been said that we
are one of the most indisciplined coun-
tries in the world.

If we go into the guestion whether
there is lack of discipline among the
youth of this country or the people
of this country, it is one matter; it is
quite another when we try to find out
what are the remedies we are going
to adopt to instil discipline in the
minds of the youth and the people of
this country., When we make a re-
mark that the youth of this country
is indisciplined and there should be
some process by  which this House
should decide that some steps should
immediately be taken to instil dis-
cipline in them, the question arises
whether by introducing compulsory
military training in colleges in the
country this sense of discipline could
be instilled in the minds of the youth
of the country. If we answer the’
question by an ‘yes’, certainly we will
be overlooking the causes of indisci-
pline, If at all indiscipline is mani- .
fest in the youth of the country in
Universities, it is not the prerogative:
of the youth alone; it is also prevalent
among the elderly people in the coun-
iry.

Reference was made to the closing
down of Lucknow and Allahabad Uni-
versities. The hon, member accused
the students of being guilty of indis-
cipline, But just across the streets of
Lucknow and Allahabad, you will find
that this sort of indlseipline is not
confined to the students alone, but to
political parties—a single  political
party—whose members take up lathls
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.and fight each other and break each
-other's heads in the party elections in
these cities. So is it fair to say that
indiscipline is there among University
students alone? When we accuse
students of indiscipline, let us examine
in each case why the indiscipline is
manifest and who are responsible for
it.

Reference was made to the Youth
Festival. Last time, the Festival was
held in the campus of Mysore Uni-
versity, Mounted police had to be
called in order to check the students
rushing into the University campus
where the Youth Festival was being
-conducted. What is the cause of the
indiscipline? It is simple. When this
Youth Festival, in which represen-
tatives of all Universities in the coun-
try assembled, was held and they were
-discussing things, when they were
singing folk songs and all that, the
students of Mysore University were
prevented from attending it.  The
college authorities said: ‘We will not
give you a holiday to attend the
Festival'. Such was the stark faect.
The Mysore University authorities
prevented the Mysore University stu-
dents from participating in it. Natural-
ly, their enthusiasm was bubbling up
and the students indulged in acts of
indisecipline.

I pointed out only one example.
Wherever, indiscipline is noticed
among students, it is the same story.
If at all we find indiscipline among
the youth, among the University stu-
dents, let us not find the panacea in
compulsory military training; let us
not think that it will solve this whole
problem. It can be admitted that a
certain degree of indiscipline is there,
But by introduction of compulsory
militery training, will it he possible
to instil discipline? Certainly not.
Will it be possible to instil patriotism
‘by compulsory military training? Cer-
tainly not. Will it be possible to in-
stil a spirit of nationalism by rcom.
pulsory military training? I say cate-
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gorically that it will be impossible to
find a panacea for indiscipline among
youth in compulsory military training.

The question was posed: what shah
we do in order to channelise the
bubbling energies of youth into cre-
ative activities? My hon, friend, Shri
U. C. Patnaik, said that mischief is
misdirected energy. It may be possi-
ble that the energy of youth is mis-
directed. What is the way of properly
directing it? What is the creative way
of finding u solution to it* The idea
is that the energy of the youth should
be properly directed. If you are con-
vinced that mischief is misdirected
energy, there are plenty of avenues in
the country to channelise the energies
of the youth and the people. In our
Second Plan, laudable things are put
in; Shramdan is put there. There
are hundreds of-construction works
where voluntary labour was required.
In every place, we have miserably
failed to inspire confildence and get
voluntary labour. If we could direct
the energies of the youth towards
these huge construction works, it
would be more profitable for us, That
would be the greatest service that the
Parliament and the country can do.
Even the military experts in  other
couniries have deflnitely ' said that
things cannot be set right by com-
pulsory military training. We should
also be realistic and see the situation
and condition in our country. Today
it would not be possible for the coun-
try to undertake such a job of this
magnitude. The resolution will only
be on the paper; it could not be im-
plemented. Shri Patnaik said that
there were 75 million youth in the
country's universities. According to
him the expenditure on the National
Cadet Corps is Rs. 300 per head. Tt
will be a colossal expenditure if we
have to spend Rs. 300 per head on
these 7'5 million youths. Even then
we would be able to train them mili-
tarily in a haphazard way. That Iis
not the solution,

As far as the country's defence is
concerned, Shri Goray said in  this
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eountry there is a little bit ot patrio-
tism lacking. I am not going into that
question. Since Independence, when
there has been a national emergency,
when the Pakistani raiders crossed the
Kashmir Frontier, our own people,
our own army, however limited their
number or supplies may be, stood
hervicallv znd exhibited their patrio-
tism and our borders could not be
violated. We are keeping an army
and supplying that army. There is a
limitalion for the supply. By simple
military training, an army will not
function. Taking into consideration
the methods of modern warfare and
military sirategy, we should see whe-
ther such a huge manpower should be
militarily organised in order to fight
awar. Any military expert will testify
to the fact that man-power is not
at all the most important factor in
modern warfare. If we pass this re-
solution, it will be an impractical re-
solution; it cannot be implemented.
Therefore, I beseech this House not
to take up the responsibility of passing
= Resolution which the Government
and the people are incapable of im-
plementing, , . . (Interruptions).

Dr. Ram Subhag Singh: Why do you
not ask about Ladakh, Mr. Goray? He
ig referring to your point. ,

Bbri Narayanankuity Menon: My
friend talks about Ladakh. 1 come to
that point. 1 will not leave any room
for my friend to keep guessing.

Shri U, C, Patnalk: Does the hon.
‘Member want a particular standard in
China and another standard in India?

‘Shri Goray: That suits China,

Shri Narayanankutty Menon: That
is a different question. It is quite
easy for my friends to talk about
Ladakh. But sgtually, when the real
question of patriotism comes, who is
on which side? That is the sole gques-
tion. In the year 1947, when the
Pakistani raiders were crossing
Baramula and our men could not be
transported back and when we were
lacking vehicles, there were patriots in
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this country who demanded a heavy
price for the vehicle and they said
that unless that price way paid by the
Government, they will not release the
vehicles, Those are the people who
talk about patriotism. When these
people talk about patriotism and arm-
chair miiitarism is exhibited, if they
could be accepted as patriots, every-
body could afford 1o be a  soldier-
patriot. But when the real 1est comes,
poople will know. My friend asked me
about Ladakh. I am confident about
Ladakh. We are confident about the
frontiers of this country. Whenever
the frontiers of this couniry are being
attacked and if they are atacked, cer-
tainly we will be the first and fore-
maost to join and go to the front.....

Shri Braj Raj Singh: Do you think
that it has not been attacked so far?

Shri Narayanankutty Menon: 1 know
the implications of war, if my friend
does not know. Four of my brothers
are in the Army; they are in the
frontier and even in 1947 [ made a
speech referring to these trucks be-
cause they could not be brought, the
so-called patriots of today refused to
release the trucks from Jabalpur un-
less the money was paid. It is easy
for these people to talk about patrio-
tism as long as they are safely within
the walls of this Chamber. Thercfore,
1 submit that this question should not
be considered on the basis of senti-

.ment. We should be realistic and see

whether it iz possible for us to im-
plement. Therefore, 1 bescech this
House should not take up the res-
ponsibility of passing this Resolution.

wo gelven amge (wiE) o oar-
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Shri Ajit Singh Sarkhadi (Ludhiana):
Mr. Chairman, Sir, I am surprised that
there should be any controversy about
the objective that wunderlies this
resnlution. I quite see that the
Defence Minister may not be able to
accept the resolution, for they might
find it very difficult to implement it
fully because of the enormity of
expenditure involved and other con-
siderations; but so far as the objec-
tive is concerned I do not think there
could be any controversy.

Sir, military training may be with
the objective of inculeating the sense
of discipline in the educational insti-
tutions or it may be with the objee-
tive to create a reserve force for the
defence of the country. In cither case
the objective is good and should have
been accepted by all

Now, it would be admitted on all
hands that the security of the country
should be the primary consideration.
particularly mn  the context of the
situation. There are always four
factors that count in the matter of the
security of the countrv. The first
factor that counts. in this connection,
is the industrial potential or the
natural resources of a countrv. The
second factor that counts is the geo-
graphical location of a country. The
third that would count is the man
power. The fourth-factor that might
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come into consideration is the extra-
territorial aspect.

So far as tne geograpnical locauon
of the countrv is concernea we thougnt
that we were absolutely safe: we nave
gol vast oceans round about us, we
have got the triimalayas on one
side  and  wueic , dre  only  two
borders that needed protection. But
the recent situation has amply shown
that the Himalayas are not impregn-
able. They have been mlready pierced.
We cannot think ourselves to be safe
so far as the vast oceans are concern-
ed. Therefore, my submission is that
in the matter of the geographical
location of the country ioo the security
of the country should be the primary
consideration. Of course, in the matter
of natural resources and indusarial
potential every effort is put in. But
I would submit that in the context of
the things now the emphasis should
be on the man-power, on the training
of the man-power and, particularly,
the concept of military defence. The
defence of the country must change in
view of the development in nuclear
warefare and technology. If that must
change, when even the Maginot line
and others have become non-existent
in the context of the present warfare,
what is the thing that we can bank
upon? It is the man power.

How can we develop it? The hon.
Minister would be aware that when
during a conference at Paris of the
NATO powers *hew justified the use
of nuclear weapons for defence, Field-
Marshal Montgomery enunciated that
principle when he gaid:

“Thermo and nuclear weapons
will be used if we are attacked.
The reason for that action is that
we cannot meet the strength that
could be brought against us un-
less we use nuclear weapons; and
our political chiefs have never
shown any great enthusiasm in
giving us the opportunities to be
able to do so without using such
weapna."”
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Therefore, it is either the weapons
that would count or the man power
that would count, This has beem
abundantly shown both in the Korean
warfare as well as the Chinese war-
fare against Japan.

Therefore, man power is one of the
factors on which India must count
India must train her people. 1 believe,
man power means trained man power
to meet the situation. I submit that
in the present context it is not actual-
ly the defence force that counts. Of
course, in a democracy it is felt that
normally it is the defence force alone
that should fight, it is the defence
force alone that should safeguard the
interests of the country and it is on
the shoulders of the defence force
alone the security of the country lies.
But I believe that that concept is
wrong and has te be exploded. The
emphasis is shifting to the citizens"
army rather than the actual defence
or the military forces. For that pur-
pose, you have got to have a reserve
on which you can count and which
can be brought forward in an emer-
gency. We must see to it that such
a reserve is built up. At one time,
when I was speaking about it, in the
budget session of 1957 or 1858, the
hon. Defence Minister was pleased to
say that that would be creating a war
psychosis. That is wrong. Training
is most essential and I am afraid that
the resolution which my hon, friend
Shri Prakash Vir Shastri has sponsor-
ed is not wide enough to carry the
intended objective. His objective, I
believe, is that the entire manpower
of the country should be canalised and
trained and the methnd to be adopted
is to be different. One of the methods
has already been suggested by Shri
U. C. Patnaik. T wou'd like to invite
the attention of the hon. Defence Min-
Ister to what is done in Switzerland.
Switzerland is the most peaceful coun-
try in Burope. It has always remain-
ed neutral. Yet vou find that the
moment an individual reaches the age
of 20. he has to go to a recruit school
for training. There, training Iz not
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a malter of years or menths. It is a
matter of days. The moment the in-
dividual reaches tne age of 20, he
anters a recruit school.

Mr. Chairman: The hon, Member's
time is up.

Shri Ajit Singh Sarhadi: [ shall
finish in two munutes. The boy is
given training, an intensive military
training, for 118 days. For the next
72 days he is sent to the technical side,
flying or something of that kind. Later
on, up to the age of 36, he remains in
the first reserve. From 36 to 44 he
remains in the second reserve. These
are the different reserves in spite of
the fact that Switzerland is the one
oountry in Europe that is nmeutral, has
been safe and has never been invaded.
This was the reason why no nation has
ever dared to attack it in the first
world war, Nor did Hitler attack it
during the second world war. They
went through Belgium to Denmark
and Sweden in the second world war
and both these countries were wiped
out though they were stronger mill-
tarily, comparatively speaking.

Therefore, I submit that so far as
the intended objective of the resolu-
tion is concerned, it skould have un-
animous support in the House, 1
congratulate the Defence Minister on
his having alreadv accepted the spirit
of the resolution in that he has already
enlarged the ambit of the NCC and is
golng to introduce rifle training in the
eollages and institutions as compulsory
training. Since he has already accept-
ed such measures, I hope, he would
also accept the object underlying this
resolution,

Mr, Chairman: It is 4'14. I may call
the hon. Minister.

Shri Harish Chandra Mathur (Pall):
Could you give me five to seven
minutes?

Mr. Chalrman: It is alrost 4:15 now
The Minister wants to have half an
hour for his reply, and then the mover
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has to reply. So, there will be hardyy
enough time left.

Shri Harish Chandra Mathar: The
reply can be for eight to ten minutes,
Or, can we not sit for five or ten
minules or, say, 15 minutes extra?

Shrimati Uma Nehru (Sitapur): May
I have just five minutes, Sir?

Shri Braj Raj Singh (Firozabad):

My only submission is, T should mot

be elbowed out., My resolution should
he allowed to be moved.

Shri D, C. Sharma (Gurdaspur);
The point of view of a woman Mem-
her should also be heard on thia
subject.

Mr. Chalrman: Then the hon
Members will take five minutes pacn.

Shri Jaipal Bingh (Ranchi West—
Reserved—Sch, Tribes): Sir, I find
there is no quorurs.

Shri Harish Chandra Mathur: Let
us squeeze in two or three speeches.

Mr. Chairman: The bell is being
rung. Now there is quorum. Shrimati
Uma Nehru,
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Shri Harish Chandra Mathar: This
vedy idea of compulsory military
training is really very fascinating. 1
am not opposed to this idea and I do
not think that jt is in any way incon-
sistent with the Gandhian philosopny.
As a matter of fact, it falls very much
in line with the (Gandhian philosophy.
But my objection to this is on verv
different grouﬁs. 1 want to refer to
that very briefly, and that is why I
have nasked for wvour induigence for
two minutes.

I think we are taking a very super-
ficial view of the entire situation. It
is entirely wrong to equate discipline
with military training. As a matter
of fact, there is nothing 1o equate
military training with discipline. It
is going to be a national character.
We must develop certain traits of
character, and it should be inherent
in our system of education to develop
certain traits of character. It is only



835 Resolution re:

then that we will be able to overcome
the entire situation. We are naving
so0 many schemes of national disci-
pline, like the national discipline
scheme, the Cadet Corps and so on.
Are we going to inject something
from outside to make the student
~community disciplined? It is entirely
wrong. 1 think our system of educa-
tion should be such that it should be
inhercnt in the system of educauon
#rom the very beginning, from the
‘wery start, from the primary school
stage right to the end of the education
‘that ¥+ instil into them certain traits
«of character, and discipline would be
_just one part of that trait of character,
It is on this ground that I say that,
-apart from the validity or usefulness
-of the compulsory military training,
we rhould not confuse it with dis-
«ipline and we must understand
where the ailment lies.

My wview is that our present diffi-
«cultics are not only in the colleges
and universities but all over, simply
‘because there is immaturity with the
Jpolitician himself. He is not yet
mature; he does not know how to
behave. I do not say that he purpose-
ly does it, but he is immature, and
‘we have not been able to adjust our-
selves with so many forces which
have been released in this country.
Unfortunately, I am sorry I have to
say that also, the ruling party has
not been able to take stock of the
-entire situation and to discharge the
responsibilities which squarely lie on
the shoulders of the ruling party,
Unless and until we find very great
discipline instilled in the ruling party,
I do not think it will be possible to
‘Inspire the country and have discip-
line in all the sectors.

One word more and I would sit
.down even before the five minutes

ibat you have allotted to me are over. -

{ do not at all agree with the view
‘which has been expressed by my
wery great friend, with whom I u:
‘generally very much in agreemen

‘Shri Goray, who said that ours is the
most indisciplined nation. 1 do not
at all agree with that view. It ir
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entirely wrong to soy that this nation
is the most indisciplined nation. We
are passing through a crisis, that I
am prepared to understand; we are
passing through u transitory stage,
that I am prepared to wunderstand.
But is it not a fact that this nation
gave fight for freedom? Was it the
sign of an indiciplined nation? Was
it a sign of indiscipline that they have
been able to secure freedom and
power from a great colonial power?
I do not even agree with the conten=
tion of my friend that the entire
nation has lost its character during
the past five or seven years. It is
just a transitory stage. There are
certain forces which have been re-
leased, of which we must take note.
I do not think that this nation is an
indisciplined nation. I very much re-
sent that statement, We have passed
through two colossal elections where
this nation has exhibited a complete
picture of perfect discipline. In any
other place something very different
would have happened.

I think this misunderstandlng should
not be permitted to gatn ground.
This is a perfectly disciplined nation.
We have certain temporary difficult-
ies and this crisis of character, as I
have submitted, has got to be taken
note of, in the educational inslitu-
tions particularly. I egain plead that
it should be inherent in our system
of education to build certain traits of
character from the very beginning.
Otherwise, the compulsory military
training, or the national scheme which
we are thinking of, that after a man
comes out of the higher secondary
school he has to put in some training,
will be of no avail. I think we are
taking an entirely superficial view and
it is only certain fad on which we are
working, ‘They are not going to
serve the nation at all. We must
take care from the very beginning,
from the primary stage, to instil
certain traits of character in the
students.

Shri Krishna Memon: Mr, Chair-
man, Sir, the House has before it a
resolution and amendments. Since
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we are a legislative chamber, it will
be impossible to disregard the text of
anything that is put before us, but
at the same time I have to take into
consideration the fact that this is not
a Bill but a Resolution expressing an
opinion and therefore not to be tou
literally taken. If one had to take
into accouni only the Resolution, as
it stands, it will not be possible for
any Government to accept this be-
cause it says “introduce compulsory
military training into educational
institutions”, presumably including
the nurseries becnuse an educational
institution includes every place where
education is imparted or, if you want
to be narrow, perhaps where money
is received from public funds or
which comes under the competence of
the Ministry of Education, So, the
thing is so vague that if one were to
stick too literally to it, it will reduce
itself to absurdity. But I think it is
fair to the Government and to the
House to look at the spirit of this
Resolution. I would like to say that
we welcome its introduction because
it does so happen that the mind of

the House is diverted to certain as- -

pects of the matter. I will deal with
the amendments later on.

Government are unable to accepl
this Resolution, as it stands, or even
with minor modifications. Some of
the debate as, Mr, Chairman, you
yourself pointed out by implication,
has wandered into fields far wider than
this, and hon. Members had in mind
national conscription in many ways,
Let me first say that suppose we take
this not in a literal sense but as a
suggestion that boys of college-going
age should come under military ser-
vice then there are other methods of
dealing with it. There is no country
in the world where educational ins-
titutions are placed under compulsory
military education. What happens is
that youth between such-and-such
ages are called up for service, whe-
ther they are in schools or anywhere
else. You may restriet it to college-

going students, but the educational’
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institutions could not usurp military
education in that way.

Now the question also arises that
if Parliament or the country or public
opinion and so on is going to intro-
duce compulsion, why should then it
be confined to students who are
going to colleges, or, conversely, why
should others be excluded? Are the
non-college-going students or vil-
lagers less patriotic or are less capa-
ble of being disciplined or are they
requiring discipline less? Have they
lesser responsibilities to contribute
either to the stability or to the pro-
gress of the country in times of
emergency and for other purposes?
Therefore if you look at it from that
point of wview, the moment you talk
about compulsion you will be deal-
ing with nearly 22 million people, if
we are taking, shall we say, arbitra-
rily the age as between 17 and 21
years for our male population and
making a guess of the next census.
According to the latest figures that
we have for 1951, there will be near-
1y 22 million young people to be con-
scribed for a period of three years,
that is, at any time there will be
under training 14 million people.
Anyone who has applied his mind to
it will find that the proposition be-
fore this country neither from the
point of view of economics nor from
the point of view of providing people
for training or the establishments re-
quired, nor from the point of view of
public opinion or the development of
our economy is feasible. We will be
driving away these people from other
fruitful production. So, while there
is sentimental expression, perhaps fll-
considered expression of opinions, for
national service and conscription, we
have to take these things into ac-
count;

Then if we narrow it down to those
who are In schools and colleges and
if we take educational institutions in
that sense, there are probably, it ap-
pears to me, gomewhere about 9,00,000
male students for this age category
in our colleges and educations! insti-
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tutions. One can view not Bnly with
sympathy but with understanding
what Shri Mathur said just now, 1f
the purpose of it is national character
and national discipline, it will be a
sad day for this nation if national
character and discipline can only
come through training under arms.
It will be a sad day for this nation
if we would substitute the word dis-
cipline and regard it as synonymous
with militarism. We have no desire
to militarize the youth of our coun-
try. That is why the N.C.C. organi-
sation, while it is very largely orga-
nised under the direction and general
guidance of the Armed Forces, ig still
an educational movement as such and
we take care to see that their curri-
cular studies are not affected in the
course of traiming. This is the gene-
ral background which 1 wanted to
give. 1 have very little time.

The greater part of the debate has
been addressed to the N.CC. and
what the Ministry of Defence ought
to be responsible for either by them-
selves or in conjunction with others.
Before 1948 young people 1n this
country, whether boys or girls, were
not allowed to join organisations of
this character. Parliament passed a
legislation establishing the N.C.C. in
1848 and in 1949 the Corps was em-
bodied. It was said—I am sorry to
say that these expressions come point-
ed at persons rather than at topics—
the Defence Minister had made no
contribution to the developmenf of
the N.C.C. Looking at the figures we
find that during the last three years
the strength of the N.C.C. has mulli-
plied by 95 per cent., nearly doubled.
Today we have nearly 110,000 boys
and girls in the senior divisions of
the N.C.C.—I exclude the girls if the
hon. Member would not mind because
they do not bear arms. There are
988 to 99 thousand of them who are
senior cadets who have had three
years of training and are, if not in
every sense, at least in the military
gense, disciplined and would stand
comparison with the territorial armies
and the militia of most countries, and
certainly with the Cadet Corps of any
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other country. 8o, the progress in
the last 2} to three years has been
lo double the number. I am not now
speaking about the junior division of
the N.C.C. but about the adult boys
of the age of 16} and that sort of
thing. That is double,

The total strength of the N.C.C. to-
day is under 24 lakhs. That is ‘a
very vast increase from about ten
years ago, or even five years ago. If
the ACC. is to be taken into account
and if Shri Mathur's ideas would find
any receptivity at all, i.e, not merely
military training but bringing boys
into some kind of disciplined forma-
tion, another ten lakhs of boys and
girls have to be included. The A.C.C,
has been recording an increase of
well over 100 per cent. in the last
three years.

Shri U. C. Patnalk: Here are official
figures, I am quoting.

Shri Krishna Menon: I am not giv-
ing way.

Shri U. C. Patmalk: In the NCC.
senior division on 1-1-1959....

Mr, Chairman: He is not giving
way.

Sbri Krishna Menon: T am not giv-
ing way for several reasons, I have-
experience of the hon. Member, who
is an expert on the guestion except
that his expertise is completely inso-
lated from the facts of any question.

Shri U. C. Patnalk: I challenge him
on the statement of facts, I am
quoting from the official publication
India 1958. On 1-1-1959 the strength
of the ACC. was 192,000 of which
the strength of the senior division was
82,653: boys 73,407, girls 8,246. Does
the hon, Minister dery that?

Shri Erishna Menen: T think an
hon. Member of Parliament ought to
appreciate that India 19590 iz printed
in 1859 bui prepared much carlier.

The figures for the total of the
N.C.C. on 81-3-1957 i.e., three years
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ago, for the whole of the senior
.and junior divisions, excluding the
ACC. and girls, was 140,057,
i€, 1.4 lakhs. On 31st December
last year the total strength of the
NCC. was 235418 comprised of
83,738 boys, 1,14,140 junior divisicn
.and 27,540 girls.

These are the figures I gave, and
it theee Sgures are ‘o be challenged,
they will stand; they can be challeng-
ed, but they will not stand challeng-
ed. That is why 1 said there is e
possibility of producing what appears
to be impressive arguments if you do
not bother about the facts of the case.

Then it was said it is a toy organi-
sation, it does not perform any mili-
tary or other purpose, no attention is
given to it, it has no purpose, no use,
for the armed services.

I regret very much that an ex-
pression of opinion of this kind or
this kind of statement should be
made, because it has an adverse
effect on the morale of the corps and
upon the officers who work very hard
to produce these results,

What are the facts? Ower 50 per
cent., and I say it with some reason
for gratification, over 50 per cent. of
all the. entrants into the officered
strength of the Indian Army today
come through the N.C.C. Last year,
43 per cent. of the cadets who went
to Khadakvasla came through the
N.CC.; I do say, they have come
through the N.C.C. organisation, but
ther~ are boys who have gone
througih the N.C.C.; they ure marked
as NCC. boys, and their proportion
is 43 per cent.

In Dehra Dun, until last year, 10
per cent. of the seats were reserved
for persons expressly from the N.C.C.
for training purposes. There is a
sp»cial course there, and it is modi-
fied taking into account the WN.CC.
training. This year, they have ele-
vated it to 15 per cent. If this stood
alone, that would not be very impres-
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sive. The remainder of the places
were left to the UP.S.C. 1c be filled
by open competition, and through the
open competition, between 50 to 55
per cent. is taken up by tne N.C.C.
boys, with the result that the officer-
ed ranks of the Army today, and to a
lesser extent, of the Navy und the
Air Force, are more than 50 per cent.
N.C.C. boys, and it is increasingly so.
Over and above that, in the medical
or in the engineering corps and in our
scientific organisation are large num-
bers of young people who first go into
the N.CC. and get some idca: of
national defence.

Shri U. C. Patmalk: May I know
how many members of the NC.C.
have been incorporated in the Armed
Forces as officers, N.C.0's. and J.C.O's?
The hon. Minister is only giving the
reverse statistics, namely during the
last two or three yeans....

Shri Krishna Menon: 1 can only
give the figures; I cannot give the
hon. Member understanding on them.

1 said that over 50 per cent. of the
entrants into the Armed Forces came
through the N.C.C. They are N.CC,
boys. And I stand by this statement.
This can be checked up over and over
again. That shows how experts have
little understahding of the realities of
the situation. How do you recruit
N.CC. cadet in the other ranks right
into the Armed Forces? How do you
take an N.C.C. cadet officer who is
probably a school teacher above the
military recruiting age into the regu-
lar forces of the Army? It
is easy enough to make a speech
which has no relation to administra-
tive considerations or to the rules ap-
pertaining to this particular organisa-
tion. So, it is not possible to pick an
N.C.C. cadet or boy and say, you now
be an officer, without training. That
training of the N.C/C. just prepares
him to go to the military college, and
in the military college, if he does
very well, and if among the appli-
cants to the Military college, the main
bulk comes from the N.C.C, then the
N.C.C. has justified itself.
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The way the House expresses its
satisfaction, or rather, I would nom
say, satisfaction, but its desire or mn-
terest in a particular matter is to be
-wvery critical about it when it begins.

It is so certainly with thé Ministry

of Defence. When the production
went up, the House was extremely
concerned about it, in what different
ways it should be done and so on, It
is natural in a parliamentary system.
“Therefore, 1 accept this criticism that
the N.C.C. should be run this way or
that way as a parliamentary way of
.expressing interest in this matter.

Now, I come to the development of
the N.C.C. In the last twelve months,
have been introduced into the N.C.C.
twe categories. One of the categories
is the kind of idea, though not neces-
.sarily exactly the kind of idea, which
Shri U. C. Patnaik has given expres-
sion to, that is to say, out of the
N.C.C. ranks should go out not only
boys who are recruited to the other
runks but also boys who are ‘recruit-
ed to the officers’ ranks. So, there
has been introduced now into the
N.CC, what is called the officers’
training unit which is to take each
year 750 boys. And those boys will
correspond to gentlethan cadets at
Dehra Dun. They will all be officers,
“They would* not be officers in units,
but they would be cadet officers.
And they are being trained as officers.
And entry into that will be severely
restricted to people who have, on the
one hand, the necessary physical
stamina and on the other, the neces-

sary physical ability, which is some-

times lacking in a greater part of the
recruits. Also, there are specialists
eiter in engineering or medicine or
cost accounting or administration or
who have great capacity for leader-
ship. That is to say, this number of
‘750 will be distributed over the uni-
versities in India, and will demand
only a few from each institution.
'S0, there is room for one to choosze,
And individuals may also go, that iz,
boys who have already spent two or
‘three years in the NC.C, if they
.are not above the age for recruit-
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ment. And if they show promise,
from there they will enter the mill-
tary colleges, only for flnishing
courses, even as the engineers go into
the senior course at Poona. So, that
is the position with regard to one
category. The other category Is the
N.C.C. Rifles.

Shri U, C. Patnaik: I would beg to
correct the hon. Minister. At page
1068 of this Government publication of
1959, the official figure is stated to be
73407, it is not 2} lakhs as stated by
the hon. Minister....

Shri Krishna Menon: I would seek
the protection of the Chair. Govern-
ment must be allowed to express their
position. ...

Mr. Chairman: The hon. Minister is
not giving way. Two Members should
not stand speaking at the same time.

Shri U. C. Patnaik: He has contra-
dicted the facts published by Govern-
ment,

Mr. Chalrman: The hon. Member
can point it out later. First, let the
hon. Minister finish his speech.

Shri Krishna Menon: It is true that
some people live in things of the past
And this book is of the past.

Shri U. C. Patnalk: This is India,
1858,

The Parllamentary Secretary to the
Minister of Defence (Shri Fatesinhreo
Gaekwad): This is 1960 now,

Shri Erishna Menon: The question
is whether the House accepts the
figures I give with all sense of res-
ponsibility as I have on behalt of
Government.

So, the other category that has
been introduced is what is being call-
ed the N.CC. Rifles. This requires
some’ explanation. The incorpora-
tion of rifie regiments in
the regular Army is the normal prac-
tice. First of all, they are infantry
units. They are lightly armed, and
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can be of quicker movement, and
their training js adapted to that pur-
pose. But no impression should be
gained that these NCC Rifles units
are any kind of cheaper or inferior
edition. They go through the full
course of training, they will be under
the same officers or have the same
kind of instructions, and be largely
commanded by National Cadet officers
who now, after ten years of the NCC,
have gained experience in this matter.
It is in regard to this aspect of the
NCC that Government have given
recently their very great attention,
and announced that before the end of
the budget year of 1060, 250,000 young
men are to be enrolled; they will
bear arms, they will go through the
proper training and role. That will
not affect the NCC as it stands today,
that will go on in the same way, and
we hope in the same way it will be
progressing also.

Now, what will be the position of
the numbersg in that case? Today, it
is estimated that between the ages of
17 and 20, perhaps there are 900,000
boys in our educational institutions.
We all hope and wish, and we expect
that it will go up quickly. But,
anyway, there are about 800,000 boys
now. If these 250,000 are added on
to the 100,000 we already have, that
makes a total of 350,000 and we ex-
pect to increase the regular NCC a
little more. So, roughly speaking, at
the end of the next financial year,
there will be 400,000 cadets among
boys in the NCC. If that increase is
kept up, in three or four years' time,
practically all those things that we
desire and those who speak about
national service desire, will, in fact,
be accomplished.

We are all entitled and some of us
are entitled to think and hope that in
this country, for the purposes of
coming into a disciplined scheme or
having the third or fourth line of the
defence of this land, it will not be
necessary to introduce national ser-
vice. It may be that in some places
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patriotism is too much talked about.
It may be that in the ranks of thusc
young people there is a desire for
national service. And Government
are gratified to find that there has
been no lack of response.

Owing to budgetary considerations,
we have had to split these 250,000
into 50,000 before the end of this
financial year, and 200,000 afterwards.
Mr. Chairman, you will be pleased to
hear that these 50,000, so to say, have
been oversubscribed. So, there is no
difficulty in so far as the response of
the young people is concerned. And I
think it behoves this House to say a
word of appreciation about the res-
ponses and about the quality of these
boys. They show remarkable apti-
tude and the results of discipline
training. This is the position of the
NCC at the present time,

As to whether there should be any
kind of national service introduced at
the present moment, Government
have before them no proposals for
national conscription. In any scheme
of national conscription, those who
have conscientious objections would
have to be exempted. Otherwise, we
would not be a civilised democracy.

Therefore, at the pruént rate of
progress, the NCC alone would, in
about three or four years' time absorb
all the boys who are of this particular
age, for the military training. It will
be possible with experience, ag it goes
on, to find out to what exteat the
NCC training can be built in with
curricular studles, because a great
dea]l of the thinking in this direction
is to the effect that neither military
training nor cadet training today is
merely a matter of physical discip-
line. There are so many subjects to
be learnt. There are many things to
be studied. It may be possible for
colleges to find ways of adjusting their
curriculum and for the NCC to adjust
their curriculum so that some subjects
which may be abnormal in the Uni-
versity may be taken up in NCC
training.
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These are matters under considera-
tion. Bu* anyway, there is every rea-
son to think that there will be room
available in the NCC for large num-
bers of students of this age, as the
years pass, in two or three or four
years' time—what is more, opportuni-
ties for them.

1 think it will be unfair, especially
having regard to the principles of cur
Constitution not to say what wili
happen to the girl students. There
are today somewhere about 30,000
girl students in the NCC. Corres-
ponding to the National Cadet Corps
Rifles is being established a service
for the girls who will specialise in
fleld ambulance, nursing, motor trans-
port, signals, administration and things
of that character.

Reference has been made to a
national emergency. I think it will be
a wrong impression to give to the
House or to the world that this coun-
iry is going to base its active national
defence on students in schools, when
there is no actual declaration of war.
But in any country like ours, on the
onc hand, there is the requirement of
discipline inside the community.
Whether one agrees with Shri Goray
or not, the fact remains that we could
do with more discipline, we could do
with more organisation, we could do
with more capacity of people to move
about in a way that does not disturb
wothers and so on. So it is necessary
‘that larger and larger sections of our
community, whether it be in colleges
or in villages, should come under
some form of organisation. For the
same reason, the Lok Sahayak Sena
is being expanded and its course of
training altered.

That being the case, we are intro-
-ducing this girls' section for these
purposes. If unfortunately we should
be in an emergency that requires a
greater manpower, first the regular
Army moves into forward positions,
as it must do. Its place is taken by
the Territorial Army. And since, Mr.
Chairman, this debate has in the case
of other Members somewhat gone

MAGHA 23, 1881 (SAKA) “Compuliory Military 848
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slightly beyond the Resolution, may 1
say this, that the Territorials are to
take the second line? We have yet
to see Members of Parliament volun-
teering to become officers or other
ranks of the Territorial Army. You
cannot make constant appeals for this.
India is the only country in the world
wiere in the Territorial Army of the
country, where young persons should
coume for training and other things
required for developing their qualitieg
for officering, every section of the
people has not come. It is usually
a place where there has to be a com-
posite population. But in any case
when these young men get in there
and when the Territorial Army fis
embodied and they become a regular
army, they go forward. These people
would be taking over certain fune-
tions without necessarily becoming
militarised by having to go away
from their homes or anything of that
kind, because perhaps they will be too
young for that. In the fleld of com-
munications, they take over transport,
signals, administration or anything of
that kind.

Shrl U. C. Patnalk: Is it more than
50,000 in the whole country?

Shri Krishna Menon: Therefore, this
is a remoter line of defence—I] have
no doubt with some experience, Shri
Patnaik himself will contribute a
little to the idea of discipilne.

Shri U. C. Patnalk: Wrong state-
ments are being made.

Shri Krishna Menon: He is over the
age. Otherwise, we would have taken
him into the NCC.

Therefore, what I have to report to
the House is a record of progress,

Shri U. C. Patnalk rose—

Shri Krishna Menon: In a parlia-
mentary system of government, we
must give as well as take. You can-
not just give always. You must be
able to take it.
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Shri U. C. Patnalk: The hon. Minis- srfET IgTr W
ter's age should also be taken into " = L W

consideration. fs fomr W & @ fom sy

q T AT #7Y -

Shri Krishna Menon: By the end of !“:i Y - oA Q .W
the next financial year, we would be alil) ‘ﬂﬁ' Wﬂ'@m
in a position to say that there is a fF ¥t @ wuv Howe fa) Y

general disposition towards going, not firre afisa:
necessarily into the armed forces, but ‘ag | ¥ e
into this kind of ‘training and organi- s ot @Em ST FAE TEE

sation. Government also at various "7 T g | g9 AT %

times consider other forms of national N
discipline which would probably apply g & faq @ R wfew s

to boys and girls who do not come g wifae | e Y fgwmm v
o=

into this or are below the age. This -

is the account which we have to give W T W & ﬁ‘ﬂ'{ Ea{

and in the circumstances I have men- TwE ¥ s o T &

tioned, Government must decline to HEWEAT & | 9 WETAT e &

ROt Teix Reschation: PUWTT W FEER & Wd e
Mr. Chairman: Shri Prakash Vir # oy wex w9 fF oo gwe e

Shastri will take five minutes. £ ox ufyw a7 WYL oF T g

W wem A ggfeqm fear oar A TETT | IEE T W

wor el G4 ag T frd o e TP AT qUNd 3g AT
fear o f5 &7 mhwig: fsmoreat s fofge o 1 w @@ oW
¥ dfaw foam &1 waad w3 grar fe faa xare & gaa eamra ®Y
¥ ger g foogwil g & w7 ger wiw fFar & s|r s W 9
it § T o faen § Sifer faen W gw wifaq s @ awE W
w ) R W A w osawar § fE AW R I AT aweEl A g
gATt mreim sfeer @f ¥ W™ g fomd &% qoemar a1 fF st
o & GG AT § oA dAw  fow vy oifeear afest wr
freorera & afew W Fww AT gET 9T W) g & agr
g ¥ emiof gar difr @1 wR I FIEET W WEmET wH T
Fawr ft Iud difaw e o @ WMFATH FAT WY AETAT AT &Y
T w= ¢ AT frger art we Aoz W @1 Y Tw
W YE 1 I9feen 9 gu ag o & qowe fF foA # oom W
frdza fpar a1 W @F wm frag R F WK ¥ ofew dw g
g f& gwr W & Ot 7w guT a1 & x® A St emw
T WA ¥ amt wfew e gay foweam et & & foamd fF
o wgfaareat § of@d dfe 9 ¥ @ W W avEr O, fawe
farer s FX w7 W & 9T W fir daTme ¥ srEw W W § g
Tg @ TG QI qT AHEE GAT wige v Efag 1w g ife
fromt 58 il Sow w wfem ¥ OF ¥g9 UMEIX STW ST W
&faw faeor #t agt waaf == @ fora¥ fie qro AW owar ¥ faw
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MAGHA 23, 1881 (SAKA)

Resolution re:
Quitting the Common-
wealth

fis ag afafy frdrse fromr w3 2@
ferorrerat % Forg guet st Wi
afirs free & +2 avwfis weuy
o d W el & @ wfeo
W WO ® WA ® AT W9 6
yerr ® afew dg

Mr. Chairman: There are twe
amendments, Are they being pressed?

Shri Goray: The Resolution itself
is withdrawn.

Mr. Chairman: 1 take it that tiey
are withdrawn.

The amendments were, by leave,
withdrawn,

Mr, Chairman: [ take it that wne
hon. Member has the leave of the
House to withdraw the Resolution.

The Resolution was, by leave,
withdrawn.

16.55 hrs.

RESOLUTION RE: QUITTING THE
COMMONWEALTH

dt wwem fag (frdomam) ¢
arefa wgE, & wod fre s Wy
wA ¥ Av dwEn g

‘g EAE Ly gAY
eHE & s @ aw g
W A ¥ Ow s, W
yearr % f@ MW g SEw
9% qfT # o A fre <@
§ o wfew # v wier e
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FEBRUARY 12, 1960 Quitting the Common-

Rem!utinn re:
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Mr. Chairman: Will he contirmrue for
some time? °

Shri Braj Raj Singh: Yes.

L sE

351(Ai) LSD—1.

(SAKA) Quitting the Common- g5t
wealth

17 hra

'The Lok Sabha then adjourned till
Eleven of the Clock on Monday, the
158h Fabruary, 1080|Magha 18, 1881
(Saka).
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ORAL nNswERSI TO WRITTEN ANSWERS TO
QUESTIONS : QUESTIONS—contd.
;g Subject Cowantne 5Q. Subject Covumms
No.
90 “Discoveryof India” . 06366 16 Ti;aun Muslim Haj -
1t Development of hilly re- grims .
? gions of Punjab Ily 686—69 117 Trade Amm wuh
9 '?t Board for Jnte In- I 708
669— 11 118 Prc-pl.rtitlm:l depoms ol'
93 Price-page schedulo fo'r contractors : 707
newspapers 1—15 119 News Agencies 707
94 Raid by Pakistanis 615~ 77 vso.
95 Export of manganese Ne.
ore . . . . #i—8 :
96 Recording evelm m; 81 Displaced persons in UP.  707-08
Gllld]‘!l'l H.fe 684—87 83 Small Scale Industries 708-09
97 Canads-India Atumlclle— 84 Portugalcase in  World
actor ‘ . . 68r—89 Court : . . 709
98 Sale of Spurious Indian 85 ALR. Station, Curtack .  709-T0
Handloom Goods in 86 Tramport and grading
USA. . 639—91 of salt . ' . 710
99 I%l&nm s!lo! in o1—s 47 Production of plastics FI0-11
: 3 88 Ra Factory i
100 Prohibition _ of Cllclltu E:I:.i"lﬂp i . "? 711
8 dailies ’“;‘“‘m’ - 6994 39 Exportofironore . . 711
101 Export h"“uw" 604—o6 90 tl* Ilh;rd for thu-
goods on Industry . 712
1oz B"‘Pl‘”"‘ S"" '“"“ 6ok 91 Provident Fund Scheme . 712
103 Appliutina o!‘]show qu 697—00 9 I“'::“Edm' -,:b,," i":::
WRITTEN ANSWERS TO Contreln Laos - =
QUESTIONS . . . a1 s s I i
$.Q 94 Industrialaccidents. 13
il 3 95 Industrial Gnmmitln on
o, Mines 71314
104 Enginesrs (o] 96 Import of Maﬁ:ul In—
- of ) . struments . T14-15
P cturedgoods . 6ggepo 97  Singareni Colliery . i
106 Dye pm . yoo 98 Development of sericul-
107 Olympic Stadium in Dolhu. 700-01 m,], and 718
108 Working ﬂmmlhwup S 99 Export of soap . 716
o9 5"3:.":! of offices 10 100 %ﬂfm of :utumo- 6
or . . . TOE-02
i ) 101 Industrial dﬂ'tlopment
e “‘0.:‘;&-:;) in Canmf- - of Andhra Pradesh 716-17
111 Slum clearance in Delhi . 702 102 Bmployment Exchanges . ™
112 Foreign News Agencies . 703 o3 'i:t Tamarind .nd 18
1y N Fertilisers and sy Ll
is Led. . 703—o08 104 Sm:n Tud:n; Gorpon o
r14 Indian l;muc_rkafmhil- o0 105 Second All- lndh Agn
115 Bmployment Exchanges .  705-06 quiry. 79
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WRITTEN ANSWERS TO

QUESTIONS—contd,
U.5S.Q. Subject CoLumns
No.
106 Production of khadu in
Punjab . Ti6-30
107 Chingse in A.LLR. 730
108  Unemployment 720-21
PAPERS I...\ID ON THE
TABLE L T2I-24
(1) Ampyafu:hoﬂhcfolhw
ing statements showing the

action nhen by the Govern-
promiss sad - uadaking:
ses
by the Minister during
various sessions of Second
Lok Sabha :-

(i) Supplementary Sta- Ninth Session,
- 1959

tement No. I.
(i) llpvltmm Su-l!j;l;t,g Session,
1 N

tement No. I
(iif) Supplemtml? Sta- Seventh Session,
tement No. X1, 1959,
(iv) Suppltmurf Sta- Sixth Session,
Xlv. 1958.
(v) Supplemen Swm- Fifth
tement No. XVII. 1958.
(vi) Supplumn Sta- Fourth Session
n){*\’ 1958. ’
(wid) Supplemen Sta- Third Session,
tement No. XXV, 1957.
vili) Supplementury Sta- Second Session,
¢ tement No. )gle. 1957.
(2) A copy of the Trade and
Merchandise Marks Rules,
1959, published in Notifica-
. 5.0. 2603, dated the
asth Nombn. 19! unde:r

Session,

A f Notification No.
R, ded e 2
1
section (3) o r%i%hwaarm
Coffee Act, 1942, making cer-
tain further amendment to the
Coffee Rules, 1955 .
(5) A copy of each of the follow-
mﬁmemdbytheh;:n&
Secton 3 of the Kerala e
Powen) Act, 1959 :—
() The Kenls Cooperative
Land

Banks
Act, 1960 (No. 1 of 1960).

g!

PAPERS LAID ON THE
TABLE—contd.

(ii) The Warchouses
Act, wso (Ne 2 of 1960).

(6) A copy of each of the follow-
ing papers: —

(i) Notification No. G.S.R.
149, dated the 6th Fehmll;;.

u?eannd!rwb-\m:lm
20 of the Wi

Mines Rmeue Rules, 1959,

EKTBNSION OF TIMB FGR
A Ol’?’l’r{' COMMI
PORT OF ] T34-3¢

presentation of Report
T‘:}'f&' Joint Committee on
qul Practitioners BII.
;”9, extended upto
hM.l!th 1960,

OTION RE. REPORT OF
MY COMMISSION . . 73586

REPORT OF COMMITTEE

ON PRIVATE MEMBERS’

BILLS AND RESOLUTIONS
—ADOPTED

Fifty-fifth Report was adopted .

PRIVATE MEMBER'S RE-
SOLUTION WITHDRAWN 786 —tsa

mmm

cluded and the Resolution
withdrawmn by leave of
Sabha .
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AGENDA FOR MONDAY,
FEBRUARY 15, 1
MAGHA 26, 1881 ?S.FKA

Purther discussion on
E&m of Pay Gommhu.hn
scussion on the Mo-

tion of Thanks on the Pre-
sident’s Address.



